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3 ' . § '
depe soond vids p._2D 04.02.2009 ) On being meptioned by Mr H.X, Das,
Ne. 2603 TFELSO
: <

Q .t(),.ﬂ.,,lgﬁed -)al_ NNSe 3 appaargn g ” '
Lvd ¢ j sosetes § ( 1143 = it r o
Da R d,,.o7.. y -t.'u.llo..lutl cosssntee

'Appoli’c‘ant (in presence of Mr M.U. Ahmed,
learned Addl. Standing Connsel for the

yreo >4

i
4
yoe

Unign of India)}, this matter is taken up.

)
[ Mr HX. Dasg, learned Counsgel

WO H\MQ’ 3Pp‘%aring for the Applicant, undertakes to
Slepe Kakom " repldce Annexures- A/, A/2, AJ3 and A/6 by

MYLZQ s Q |
»VQ/V\N’Q/\XT/Q . Qev :

complete and clesr copies of the originals
i of the%saide documents by the next date.
- , g
%- . f: Heard Mr H.K, Das, learned Connsel
\ ! appea%'ing for the Applicant, and Mr M.,
Ahmedq, lesrned Addl. Standing Counsel for

P aad

the Udion of India; to whom a copy of this

,{| .

b O.A. h;%: already hean supplied.

(

; I.gsu e notice to the Respondents
reguiring them to file their

reply by
1 31.03.2 3)()‘-)

{1 is made clear that recrnitment tog
Senior

Mineralegist * .
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" Advertisonens . NoA6 « of
“published in the Employment. News on
 23.20/08/2008 shall abide by

result of this case.

‘. -
x,
LS

the UPSC

the nltimate

Notwithstanding pendency of this

case, the respondents (especially the TIPSC)

shall remain free tn amend the Recrnitment

. Rules and to grant relaxation relating to

m—

educational qualification and experiences in

favour of the Applicantyfor, it is alleged that,

he had covered the subjects required at
. Post Graduation level and had Ph.D), in the

" relevant fieid with experiences of more

‘than 10 vears,

-

While péss_ing the aforesaid ad-

the Respondents to file ;ths.;.ir

-

abjection, if

any, to the interim prayer-made,in the O.A. —

and aforesaid ad-interim order well hefore

the next date.

Call this matter on 31.03.2009.

—

Send copies of this order to the

Respondents Q&iangwith noticeg -in~ the

3 * \Q ‘
addresses given in the OA. and ffeg copies
RS

of this order be supplied v

Counsel of both the Parties.

the leatned

N

Vice-Chairman
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O.A. No.12 of 2009. ﬁ |

« 3103.2009 Mr. H.K. Das, learned Counéel

appearing for the Applicant is present.

" , - Mr. M.U. Ahmed, learned AddlL S i

M‘éﬂli Ei/g[o? w j ' .tandmg
-‘?—? D /SC.C_ . c)ém > va)ﬂ - - . Counsel for the Union of India prays for
—'?—p Hee ")’LS,?«@MM V(y_ more time to file written statement.

YR ' - K L L
p _D[/Z/‘/o__ l 259 4L0 /8¢5 Call this matter on 4t May, 2009

] b & ‘ — — aze E .

%7 L I -9 - awaiting written statement from the
: Respondents. A

Maewns (Q; DVFP“‘Q"WWL | Send copies of this order to the

N T
M cngl om behedl

Respondents in the address given in the

. . . O.A.
Eb AL nes pondhide. s
— . {M.R. Mohanty)
_ Vice-Chairm
=T I : toeChaiman
| outa s I - |
| 04.05.2009 | Mr.H.K.Das, - leamed  counsel
\V\,Q,('W\@m«y\ 0’.,(1 . QM | appearing for the Appliéan'r is present.
:i &\1 Mo H s Do, MV@ v 2 No written statement has yet been
N 1. P \. ,
‘ O W \QL{/\%X b ok Tue filed by the Respondents.
1 o o |
i MPMCAV\% ) : |
‘ ' , - 3. Mr.M.U.Ahmed, Ileaned Addi
' o Z——— ’ Standing counsel nas produced a cépy of
| b ‘Q<(9 9% ‘ , i |
: : , - the letter dated 29.04.2009 from S
0()/ g any / é)'M | , .. Administrative Officer of the Dy. Directorate
S General of Geological Survey of india {NER),
T ' x Shilong and a copy of the iefter dated
EnCIE |

17.03.2009 of the uUnder Secretary to the
Govt. of india in the Ministry of Mines
{addressed to the Dy. Directorate Generdl

(Personnel], GSI, Kolkata) and stated as

foliows:-

£

“laj That it has been decided, with the
1 o approvai of Hon'ble MOM to recail DR

propos'cls from the UPSC in respect

: of Geophysics {insfrumentation} and
( ' Contd...

7

-t
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oh\2rey (L) A

Contd.
94.05.2009

Mineral ﬁ@ysics; it has aiso been decided
that exising incumbents ot different
levels in Grade A may ‘com‘inue to be
| given promotion as per the ‘exisﬁng
-provision on the basis of the prevailing
 RRs. .
(o)  That, accordingly, UPSC(by ietter
dated 10.02.2009] was requested tov
withdraw the  direct  recruitment
. proposais; which dlso included the DR
proposdis for the post of Mineralogist (St}
in GSi and that UPSC (by their iefter
" dated 02.03.2009} has acceded to the -
requesf of the Minisiry for withdrowal for

. . , . \
DR proposdals including Mineralogist (Sr.}.

s Mr.M.U.ARmed - undertakes  to
supply copies o*f the Department’s letter
dated 29.04.2009 and 17.03.2009 to
Mr.H.K.Das and file 2 sets of the copies

thereof in course 6f the day.

5. Mr.M.U.Ahmed, leamed  Addl.

.Standing counsel, prays for some more fime

to file wiitten statement (in this case) on

behaif of the Respondents. The said prayer

of learned Addi. Standing counsel is, hereby,

dilowed. Respondents are permitted to file a

written statement by 151 of June 2009.
. Cail this maitter oh 15.06.2009.

7. Send copies of this ordér to the

Respondents in the address given in the C.A.

(M.R.Mohanty)
Vice-Chairman
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O.A.12-09

15.06.2009 Mr.HK.Das, leamned counsel fér the
19, 7.09 Applicant is present. Mr.M.U.Ahmed, leamed
—r":————___’ i
Nakolobrnsms . . Addi. Standing counsel for the Respondents
fin bt f"/"‘) prays for six weeks time to file written statement.

by (1 N« SRanus, B3v.

P 4
Léw\ zree, 'eqy/} Cdll this matter on 03.08.2009 awaiting

Ay ¢ _
% , : ~ written statement from the Respondents.
L1659 ‘
?/7/?3/05
{M.R.Mohanty)
Vice-Chairman
fob/ '
 0.A-12-6£2009.
~ 03.08.2009 Written statement is
‘ \ ' " undertaken to be filed in course of the
Z_?:_C-)_S’, I : ‘ “day. On the prayer of Mr. H. K. Das,
0«»/\ e,t | l ’ carne counsel appearin: or €
A 1 d 1 app g for th
W 2&3 o ‘Applicant call- this matter on
PPRLEO S S | 17.08.2009.
by A Rospeh .
é(gf/:,,/oS : S (M. Chatur'ved1) (M. R Mohanty)

© Member(A) B Vice-Chairman

o
17.08.2009 None appears for the Appiicant
nor the Applicant is present. However,
y i | Mr.M.U.Ahmed, learned Addl. Standing
w/¢ b /é‘% ‘ .
counsel is present.
2z :
| 2072 | . Call this matter on 21.08.2009.
20 807 s .
™ ~
W/J by A NI 3
) ke A3 (M.K.Zhaturvedi] (M.R.Mohanty]

. Member (A) Vice-Chairman
2 fob/
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0.A.No.12 of 2009 - _ !

21.08.2009 - Mr.H.K.Das, learned “counsel for

- e ' the Applicant is present. Mr. M.
B8O i "U.Ahmed, learned Addl  Standing .
MZB}\;)\,V;Z@ N ' counsel for the Respondents' is*.;lbécp,t
o A Corm 7% Ctacerdeso o for the reason of his sickness. o
by (7K u&“"’, ook, ' Call this matter on 24 Septemp\ér
Loy Larmied . ) 2009. —
e Y x
| (M.K. at/ilrved‘i) {M.R.Mohanty)
C ' Member(A) Vice-Chairman
, RW . - /lm/
o d-tn Yot Apploe ot 02.09.2009 In this case a rejoinder has already
- ena MW‘\/}S v . .been-filed by the Applicant wherein; he
Mg M\M Pam v &4 | | has raised the point that the official
v ’ . %’ I thspbxidents having not filed parawise
| ’gﬁ@)' o } ‘ written statement; the clear picture of
| I o - - " the matter has not been brought before
MM 2/7/105’ oo | S Call this matter on 14.10.2009 by
W o D / Scc. o which time; the Respondents should file
Jﬁ.{%/ W\ ,17,0 . reply to the mjoinder of the Applicant.
. “ O/V‘JJ ,ﬂL - B - Send Copies of this order to the
- Opr m JL‘% " Applicant and the Responc}ents in the
reSh @M address given in the O.A.
fe st _ ' L /\jk[j |
p/p/o, jO38 ~ [0y 6/ '
POPSTEIE

Jim

bofe omat _fwjéf?wf‘ﬁ
hust by fo e
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14.10.2009 In this case  written

statement and rejoinder have already

' | _ been filed. "
\idbi T Subject to legal pléas to be
: ined at the time of final hearing,
S-wa Qs‘v\ 2 emAus, . examined a . g
asdn o A A‘H"{\ A + . this case is admitted and set for
g ~ln h’W odudy. .~ hearing on to 8t December 2009.

Liberty is hereby granted to

"

the Respondents to file their reply, if

B . ‘/‘ﬁm ' ' any, to the rejoinder filed by the -

_ Apphcant
Copa M Q},- ordlen ' ' Send copies of this order to
M_f‘j 14 / 2 /9,0 o 7 ' the Applicant and the Respondents in

the address given in the O.A.

\

e

(M.R.Mohanty)
Vice-Chairman

0 S} | | | |
/7 ﬁ //\/g /;q 97 #» [ 25788122009 List before the Division Bench on

@/., 0 i 4@ « . 19.1.2010, g )
l“” o |

{Mukesh Kr. Gupta)

_ Member(J}
' \ Pg
M cose \g \w@%— , - .
oy hears iy 19.01.2010 Mr. HK. Das, iearned counsel for
? T applicant has filed a written request for
W his absence. '
8_/____2’*0__3_, P : From the documents placed on
l‘/ o g » record, we find that the relief as prayed
: n'noter Z
WA Ly by I - for has been granted by Respondents by‘
. Ras L .667"7 acceding to his request to recail

notification by which recruitments for the

said post has been initiated.

in the circumstances, list the matter
- on 20.01.2010.

VG« i 20l0
ho) o
: {Madan Kuprdr Chaturvedi) (Mukesh Kumar Gupta)

mber (A) Member (I}

/PB/
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. 20.0];,2’0}0 ~The limited prayer made in the present
O.A was to quash qnd set aside advertisement
dated 23/29.82008 publshed in the
Embloyment News whereby . vide -
Adverfisement No.16 UPSC had invited
_ , , _ applications for various posts including four
wvui "“1’2' : -~ Minerdlogists {Senior) in Geological Survey of
. f : India, out of which 4 posts, one was reserved
/‘}M/ for OBC candidate. Respo‘ndents. in their reply
gAY | have categorically stated that after full length
cﬁs'cussion and proper application of mind
respondents took inifiative in the 'mcﬂer in
question with the Ministry of Mines and in. order
to effectudte the ‘same the concemed - .
Mznlsfry requested the UPSC to wﬂhdrcw Dlrec’r
- Reéruitment proposal which wros mcluded 1he %
direct recritment proposal for the post of
Mineralogist {St.) in Geological Survey of India-
which request has been acceded to by UPSC -
in férms of the communication dated 2.3.09.
(Annexures R-1 and R-2 respectively}. | “ )
In this view and categorical stand taken

by the respondents the relief claimed by the

/«,M 0‘79 #s Jak Mdl applicant stands m and nothing more
- 20106 ﬁz% survives in this application. If the applicant is still

\/’: ) R o O / JLCJQOW O{Y : aggrieved by Gnyo action of the respondents
| ) am e WJ"Q‘L@P he wil be at lberty to approach the
RQ,

appropriate forum in accordance with law,

%f ‘0(,( N 0 298,397 but as far as present application is concemed
e ‘ n‘ has been rendered as infructuous. DA L ac(“&

7r»5,5 L

~2~Qt L0 oL
patp S F
‘@ R Y
: {Madan ?A’furvedi) “{Mukésh Kr. Gupta)
- Mermber [A) Member {J)

/pg/
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INDEX
SL. No. Paniémrs | Page Nos.
1. Synopsis ......... e rererrnereniaant ST T -1
2. Listofdates....................c.ocoooviinnnl NI -1V
3. Original Application....................... 4 -12
4, Verification .o e 12
5. Annexure- A/ (Advertisement
a ‘Dated 8:14 October 2005) .... ............... S %
6 Annexure- A2 (Recruitment rule of
Sr. Mineralogist )............. s e, 15-16
7. Annexure- Al3 (Gazette Notification |
| Dated 4.06.1969)..........cocccoce oo 17 — 19
8. Annexure- Al4 (Advertisement dated a
14-20-January, 2006 )........... e 20
9 Annexure- AJ5 (Results dated
| 9-15 February, 2008) ..... e RIS 21
10. Annexure- A6 (Advertisement |
Dated 23-29 August 2008)............o.......... 99
11. Annexure- A7 (Applicaﬁon
dated 01.09.08) .———v.oovvvooeeooooeeoeesesi 29 - 24
12. Annexure- A/8 (postcard)................... Ca¢ -4
13. Annexure- A/9 (Represeﬁtation .
| dated 27.12.08)..........ccccoommmmmrrrmerrrine . 9L — 28
14, Annexure- A/10(Communication |
 dated 16.01.00). oo 29
< Marao Ao dasm — 30~ 7 TFiled by ™\
by e Appkieant” , _ suosg |
. Lot ea Mot o o s
(- t?i‘ “ | - : 4;7: 73 Advocate
(8- N 74=79



IN THE CENTRAL ADMINI

e —— A

GUWAHATI BENCH :: GUWAHATI

OANo. |2—  of 2009

Dr. Dillip Ranjan Kanungo .APPLICANT
Union of India & Ors. ..RESPONDENTS

SYNOPSTIS

The applicant is presently working as Minéralogist (Junior) in
the office of the Deputy Director General, Mineral Physics
Division, Geological Survey of India, North Eastern Region at
Shillong since 22.08.07. The applicant has got more than 10
years of experience in the field of Mineralogy. Pursuant to an
advertisement dated 8-14 October, 2005 the applicant was
selected and appointed in the post of Mineralogist (Junior)
w.e.f. 22.08.07. |
The next  higher poSt  from the cadre of Junior
Mineralogist is Mineralogist (Senior) which is a promotional
post. The sanctioned strength in the cadre of Mineralogist
(Senior) is i2 (twelve). The respondents puplished
advertisement dated 14f20 January, 2006 for filling up of
9(nine) posts of Senior Mineralogist by direct recruitment and
of which results of 8 (eight) posts were declared. Again by an
advertisement dated 23-29 August, 2008 the respondents made a
move to fill up the remaining 4 (four) posts of Mineralogist
(Senior) by direct recruitment thereby taking away all the
posts in the cadre of.Mineralogist (Senior) from the reach of
the applicant. The  respondents publishing the ' impugned
advertisement dated 23-29 August, 2008, in a most illegal and
arbitrary manner and curtailed the avenues of promotion for
the applicant.

‘ Again the educational qualification for the post of
Mineralogist (Junior) includes Master’s Degree in Physics or
Geothsics or Geology"or Applied Geoclogy of a recognized
University or equivalent OR Diploma in applied Geology of
Indian School of Mines, Dhanbad. On thé other hand educational

qualification in the recruitment rules for the promotional
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post of Mineralogist (Senior) inclbdes o@¥yaRaliiel

Physics or Physical Chemistry of a recognized university at
its equivalent. Therefore, the qualification of Master’s
Degree in Geophysics or Geology or Applied Geology of a
recognized University or equivalent OR Diploma in applied
Geology of Indian School of Mines, Dhanbad Geology has been
wiped out from the educational qualification of Mineralogist
(Senior). In such a situation the in service Mineralogist
(Junior) i.e. the applicant is debarred-from being considered
for promotion to the post of Mineralogist (Senior). It is
noteworthy‘ to mention here that the respondents in a most
illegal and.arbitrary manner taking-advantage of the defective
and old recruitment rules, on one hand have taken all the 12
posts from the reach of the applicant and on the other hand
_>debarred. the applicant., from contesting in the direct
recruitment which is a clear discrimination to the applicant
and contrary to the Constitutional provisions. Hence, the
recruitment rule of Mineralogist (Senior) is defective and
contrary to the provisions of Article 14 and 16 of the
Constitution of India and liable to be set aside and quashed.

The applicant pursuant to the advertisement dated 23—29
August, 2008 applied for the post of Mineralogist (Senior),
however his candidature was not considered for promotion by
extending the relaxation provided under NOTE- I in theé
advertisement. The applicant submitted a representation dated
12.01.09 praying for consideration of his case and allow him
to compete in the process of di:ect recruitment. However, same
yielded no result in positive and as such a last resort the
applicant has come under the protective hands of this Hon’ble
Court for quashing and setting aside of the impugned Gazette
Notification  No.  6/32/67/M-II  dated  04.06.1969  and
advertisement No.16, Item No.2, Employment News Weekly dated
23 to 29 Aug 2008 issued by the Union Public Service
Commission being illegal and contrary to the Constitutional
provisions. | .

Hence the present original application.

ok Kk

Filed by
/

Advocate
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IN THE CENTRAL ADMI&\HS IVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI
OANo. 2= of 2009
LIST OF DATES

1996 The applicant did his M.Sc. in Geology from
Berhampur University, Orissa.

2000 The applicant got the “PERVADANULU AWARD” for
contributing the best paper published in the
proceedingA‘volume of the Indian Institute of
Mineral Engineers.

2005 The applicant was awarded with the Ph.D from

8-14, Oct 05

14-20, Jan 06

22.08.07

Nagpur University on the topic “Mineralogical
and Geochemical studies of Manganese Deposits
of Tirodi Area Balaghat District, Madhya

Prasdesh”

Advertiseménf No. 19 was published by the Union
Public service Commission in the Employment
News of 8-14 October’ 2005 for filling up 19
posts of Mineralogist | (Junior) in - the
Geological Survey of India, Ministry of Mines.

[Anfzexure-— A/1] [Page-14]

The respondent No. 3 i.e. the UPSC published
advertisement No. 1, item no. 6, Ref. No.
1/217/2005-R-II in the Employment News for

filling up of 9 (nine) posts of Senior

‘Mineralogist by direct recruitment. ([Annexure-

A/4] [Page- 20]

The applicant selected and appointed as Junior
Minerologist, in the Geological Survey of

India.
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) poSTs™ were de@lared by

Thelresults:of-5

the UPSC in the Employment News dated’ 9715

:February,' 2008 pursuant to ‘the advertisement

No. 1, item nd. 6, Ref. No. 1/217/2005—R—lI'iQ

the Employment News. [A”"é”“VCfAVSj[fhﬁe"zg

The respondent No. 3 i.e. the UPSC published-

Aavertisement No. 16, item No. 2, Ref. No.
F.1/237/2007-R-II in the Employment News for
filling _up of 4 (four) posts of Senior

Mineralogist by dlrect recruitment. [Annexure-

"‘A/6] [Page- 22]

~The applicant.appliedeor the-post of Senicr

Mineralogist:pursuant to .the Advertisement No.
16, item No: 2, Ref. No. F.1/237/2007-R-IT in -
the Employment News of 23-29 August 2008 .
[Annexure— A/7] [Page-21] '

Repfesentation submitted by the -appliéant;
[Annexure- A/9][Page-1¥] '

Communication'made by the Director, Ministry of
Mines to the Director >General, "Geological )
SurVey5 of India to. furnish draft recruitment

rules for all the grades in the geolegical

' stream for the necessary amendments. [Annexure-

A/10] [Page- 29].

The respdndents with’the sole purpose to debar

the applicant ° from being considered for -

_promotion going to conduct the interview

pursuant to the advertisement daﬁed 23-29°

August}108;

Filed by

Advocate
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL % ;N
GUWAHATI BENCH :: GUWAHATI \=

OANo. \2— of 2009

BETWEEN

Dr. Dillip Ranjan Kanungo,

Son of Dasharathi Kanungo

Presently working as Junior
' Mineralogist, Office of the. Deputy

Director General, Geological Survey

of India, Mineral Physics Division,

“JesCott” Building, Lower New
.¢dlony,‘ Laitumkhrah,  Shillong-
793003. ' |

. APPLICANT
~-Versus-
1. The Union of India

Represented by its Secretary,
Ministry of Mines & Minerals,
Shastri Bhawan, 3™ Floor,
New Delhi -110001 _-

2. The Director General,
Geological Survey of India,
No. 27, Jawaharlal Nehru Road,
Kolkata- 700016 —

3. Union PubliceService Commission
lRepresented by its Secretary,
Dholpur( Shajahan. Road, New Delhi-
110069 |

RESPONDENTS
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DETAILS OF APPLICATION.

1. PARTICULARS OF THE ORDER(S}) AGAINST WHICH THE
APPLICATION IS MADE:

The present application is made against the Advertisement
No.16, Item No.2, Employment News Weekly dated 23 to 29
August, 2008 issued by the Union Public Service C‘ommission
and Gazette Notification No. 6/32/67/M-I1I dated 04.06.1969.
(ANNEXURE: A/6 and A/3) '

2, JURISDICTION OF THE TRIBUNAL :
The applicant further declares that the subject matter of the

instant applicatvion is well within the jurisdiction of the

Hon’ble Tribunal.

3. LIMITATION :

The applicant further declares that the application is within

the limitation period prescribed under Section 21 of the

Administrative Tribunals Act, 1985.

4, FACTS OF THE CASE:
4.1 That the applicant is presently working as

Mineralogist (Junior) in the office of the Deputy Director
General, Mineral Physics Division, Geological Survey of

India, North Eastern Region at Shillong.

4.2 That the applicant did his M.Sc. in Geology . from

Berhampur University, Orissa in the year 1996. Thereafter, in
the year 2005 he was awarded with the Ph.D from Nagpur
University on the topic “Mineralogical and Geochemical
studies of Manganese Deposits of Tirodi Area Balaghat
District, Madhya Prasdesh”. The applicant had undergone
foreign training at Mineralogy and Geochemistry Laboratory of
BRGM, ‘Orleance and CAMECA Lab., Paris, France on Election
Probe Micro Analyzer (EPMA). It is worthwhile to mention here
that prior to his appointment as Mineralogist (Junior) under

the Geological Survey of India the applicant had experience

Dellip Renjan Kepurgy
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of about 10 years in the field of Mineralogy and was working
in the Mineralogy Laboratory of Indian Bureau of Mines,
Ministry of Mines, Government of India. During the said span
of time the applicant carried out Mineralogical Investigafion
of about 256 samples and in the year 2000 he got the
“PERVADANULU AWARD” for cohtributing the best paper published
in the proceeding volume of the Indian Institute of Mineral
Engiheers. Apart from all these the applicant élso published
some.quality scientific papers pertaining to Mineralogy in

the National/International Journals and Seminar Proceedings.

4.3 That advertisement No. 19 was published by the
Union Public service Commission in the Employment News of 8-
14 October’ 2005 for filling up of 19 posts of Mineralogist
(Junior) 1in the Geological Survey of 1India, Ministry of
Mines. The’lessential qualifications include the Master'é
Degree in Physics or Geophysics or Geology or Applied Geology.
of a recognized Uniﬁersity or equivalent OR Diploma in
applied" Geoiogy of Indian School of Mines, Dhanbad. The
applicant fulfilling all the criterions applied for the post
and was selected and appointed és Junior Mineralogist w.e.f.
22.08.07. Hence, since then the applicant is diSCharging his
duties to the satisfaction of all concern.
A copy of the-  advertisement No. 19 published
by the Uﬂion Public service Commission‘in the
Employment News of 8-14 October’ 2005 is

annexed herewith and marked as Annexure- A/1.

4.4 . That as per the recruitment rule the hext higher‘
post is of Mineralogist (Senior) which is a promotional post.
The educational qualification for the post of Senior
Mineralogist includes the Master’s degree in Physics or
Physical Chemistry of a recognized university at its
equivalent; The promotion to the cadre of senior Mineralogist
is from  the cadre of Junior Mineralogist with 5 vyears of
experience in the lower grade. On the“éther hand in the mode
of recruitment the first option prOvided._is by promotion

failing which direct recruitment may be resorted to. It is

Dellip Regjen Kenegp
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the Master’s Degree 1in Geology or Geophysics or Applied
Geology has been wiped out from the qualification‘prescribed
for Senior Minerglogist whereas the qualification for the
lower post of Junior Mineralogist includes the Master’s
Degree in Geology or Geophysics or Applied Geology. Since the
post is of Senior Mineralogist under the Geological Survey of
India primarily related to the subject Geology and the duties
are identical to that of Mineralogist (Junior), therefore non’
inclusion of the Master’s Degree in Geology or Geophysics or
Applied Geology in the educational qualification for the post
of Senior Mineralogist has made the recruitment rule
~ defective and unconstitutional.
Copies of the recruitment rule of Senior
Mineralogist and the Gazette Notification No.
6/32/67/M-11 dated 04.06.1969 are annexed
herewith and mé}ked as ANNEXURE- A/2 and A/3.

4.5 That the respondent No. 3 i.e. the UPSC published
advertisement No. 1, item no. 6, Ref. No. 1/217/2005-R-II in
the Employment News of 14-20 January, 2006 for filling up of
9 (nine) posts of Senior Mineralogist by direct recruitment.
Accordingly, results of 8 (eight) posts were declared by the
UPSC in the Employment News dated 9-15 February, 2008. It is
}worthwhile to mention here that the sanctioned strength of
the Cadre of Mineralogist (senior) is 12 (twelve) .
Copies of the advertisement dated 14-20
Janqary, 2006 and results dated 9-15 February,
2008 1s annexed herewith and marked as

ANNEXURE- A/4 and A/S.

4.6 That again the respondent Nb. 3 i.e. the UPSC
published Advertisement No. 16, item No. 2, Ref. No.
F.1/237/2007-R-I11 in the Employment News of 23-29 Augqust,
2008 for filling up of 4 (four) posts of Senior Mineralogist
by direct recruitment. Therefore, the respondents in a most
arbitrary manner are making a move to fill up the entire

cadre of Senior Mineralogist by the direct recruits.

Dt Reon Ko
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Although, the post of Senior Mineralogist 1is a promotional
post, the réspondents by the said advertisements have made an
attempt to take away all the posts in the cadre of Senior
Mineralogist thereby curtailing the promotion prospects of
the applicant. Hence, once the entire cadre is filled up by
direct recruits there will be no promotional avenues open for
the in service 19 (nineteen) Junior Mineraldgist including
the applicant under the respondents which 1is in clear
viclation of the Constitutional provisions. Moreover, the
recruitment rule of the Senior Mineralogist does not include
tﬁe,reservation of quota for in service candidates. Hence,
the impugned recruitment ‘rule is  defective and
unconstitutional and is liable to be set aside and quashed.
A copy of Advertisement No. 16, item No. 2,
Ref. No. F.1/237/2007-R-II in the Employment
News of 23-29 August, 2008 is annexed herewith
and marked as ANNEXURE- A/6.

4.7 That on 01.09.08 the applicant applied for the post of
Senior Mineralogist pursuant to the Advertisement No. 16,
item No. 2, Ref. No. F.1/237/2007-R-II in the Employment News
of 23-29 August, 2008. The respondents after receipt of the
application sent an acknowledgement in fhe form of post card
insertiﬁg 7 as sl. no. of the applicant. Although the
applicant fulfills all the eligibility criterion except the
Master’s Degree in Physics or Physical Chemistry which was
prescribed by the defective recruitment rule, his candidature
was not - considered giving the relaxations as provided under
NOTE- 1 in the advertisement. For the sake of convenience the
NOTE- 1 is quoted below for ready reference:
“"NOTE: The qualifications are relaxable at Commission’s
discretion in cage of candidates otherwise well
qualified”.
Copies of the application dated 01.09.08 for

the post of Senior Mineralogist and post card

is annexed herewith and marked as ANNEXURE-
A/7 and A/S8.
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4.8 That the applicant having no communicétion from the
respondents thereafter sﬁbmitted a representation dated
12;01.09 to the respondent No. 2 indicating the fact that the
duties for the posts of Senior Mineralogist and Junior
Mineralogist are same. Therefore non inclusion of the
qualification of Master’s Degree in Geophysics or Geology or
Appliéd Geology of a recognized University or equivalent OR
Diploma in applied Geology of Indian School of Mines, Dhanbad
in the prescribed qualification for the post of Sr.
Mineralogist is grossly unconstitutional and liable to be
interfered with.‘Moreover, the applicant also made a prayer
for consideration of his case for promotion to the post
Senior Mineralogist and to allow him to compete for direct
recruitment conducted by the UPSC. However, till date nothing

has been done in this regard and same yielded no result in

positive.
A copy of the representation dated 12.01.09 is
annexed herewith and marked as ANNEXURE- A/9.
4.9 That the applicant begs to state that having

noticed such defects in the recruitment rules the Director,
Ministry of Mines made a communication dated 16.01.09
expressing that there is vrequirement of amendment in the
Recruitment Rules for all the grades in the Geological Stream
and directed the Director General, Geological Survey of India
to furnish draft recruitment rules for all the grades in the
geological stream. |

A copy of the communication dated 16.01.09 is

annexed herewith and marked as ANNEXURE- A/10.

4.10 That theAapplicant begs to state that the post of
Senior Mineralogist 1is a Ppromotional post meant for in
service candidates. The qualifications prescribed in the
recruitment rule for the post of Senior Mineralogist are
Master’s degree in Physics or Physical Chemistry of a
recognized university aﬁ its equivalent. The feeder cadre is
Junior Mineralogist wherein the qualification prescribed as

per the recruitment rules are Master’s Degree in Physics or

Dellep Rarjan Kanunge
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Geophysics or Geology or Applied Geology of a recognized
Uniirersity or equivalent OR Diploma in applied Geology of
Indian School of Mines, Dhanbad. Therefore, if the
qualification of Master’s in Geophysics or Geology or Applied
Geology of a recognized University or equivalent OR Diploma
in applied Geology of Indian School of Mines, Dhanbad are not
included in the recruitment rules, in such a situation the in
service Junior Mineralogists i.e. the applicant will be
deprived of his promotional avenues to the post of Senior
Mineralogist thch is in clear violation of Article 14 and 16
of the Constitution of India.

It is further stated that a majority i.e. at around 90% -
of the Junior Mineralogists are of Geological background as
the recruitment rule for the Junior Mineralogist includes the
qualification of Master’s in Geophysics or Geology or Applied
Geology of a recognized University or equivalent OR Diploma
in applied Geology of Indian School of Mines, Dhanbad.
Therefore, by excluding the said qualifications from the post
of Mineralogist (Senior) the respondents have created
stagnation in the service of the applicant curtailing the
promotional avenues which is not at all sustainable in the
eye of law. Hence, on this score alone the impugned
Advertisement No. 16, item No. 2, Ref. No. F.1/237/2007-R-II
in the Employment News of 23-29 August, 2008 is illegal and

is contrary to the Constitutional,prbvisions.

4.11 That the applicant begs to state that the
recruitment rules for the post of Senior Mineralogist does
not include the provisions of quota rota for career
advancement of the in service candidates. Therefore, the
respondents taking advantage of such erroneous recruitment
rules have advertised entire 12 (twelve) promotional posts
which is the sanctioned strength of the cadre of Senior
Mineralogist, for direct recruitment thereby taking those
posts out of the reach of the applicant. Therefore, there is
clear discrimination towards the applicant whose promotional
avenues have been curtailed by the respondents. Hence, the in

service Junior Mineralogists are facing stagnation without
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participating in the direct recruitment due to the defective

recruitment rule.

4.12 That the applicant begs to state that the subject
of Geology or Applied Geology are more relevant subject in
the field of Mineralogical studies in the Paftological
Laboratories of Géological' Survey of 1India. More over
Mineralogy and Patrology being the two basic units of
Geological Science are the much needed qualification for the
post of Senipr Mineralogist. On the other hand the subject
Physical Chemistry does not have any relevance for the post
of Senior Mineralogist which is purely a post of Geological
background. Hence, the recruitment. rules which are of 1969
are to be amended including the educational qualification of
Geophysics or Geology or Applied Geology of a recognized
University or equivalent OR Diploma in applied Geology of
Indian School of Mines, Dhanbad for promotion to Mineralogist

(Senior).

4.13 That it has been reliably learn by the applicant
that the respondents after receiving the representation
submitted by the applicant are making a move to conduct the
interview for the posts of Sr. Mineralogist on 09.02.09
taking advantage of the defective recruitment rules. It is
stated that the respondents knowing fully well about the
status of the in service candidates i.g. the applicant
aspiring promotion to the post of. Senior Mineralogist
published thé impugned advertisement dated 23-29 August, 2008
filling the entire cadre.y direct recruits only with the sole
purpose to debar the applicant from the promotional avenués
which is illegal and smacks malice. Therefore, in the event
of interview being held there will be great discrimination
towards the applicant who is debarred from participating in
the process of direct recruitment due to the defective

recruitment rules.

- Dellsp Ranjon Kanungo
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4.14 That from the facts and circumstances of the case
it clear that the respondents resorting to the defective
recruitmenﬁ rules are making a hasty move to‘_appoint the
direct recruits in the posts of Senior Mineralogist depriving
the in service Junior Mineralogists. Hence the present case
is a fit case wherein the Hon’ble Tribunal may be pleased to
pass an interim order directing the respdndents not to
conduct the interview for the post of Sr. Mineralogiét. The
applicant has made out a pfima'facie case of illegality and
arbitrariness on the part of the respondents. The balance of
convenience is in favour of the applicant for such an interim
order. He would also suffer irreparable loss énd injury if
the interim order sought for is not passed by the Hon’ble

Tribunal.

4.15 That the applicant files this application bonafide

for securing the ends of justicé;

5. GROUNDS FOR RELIEFK(S) WITH LEGAL PROVISIONS :

5.1 Because the educational qualification for the post'

of Senior Mineralogist does not include the Master’s Dégree
in Geophysics or Geology or Applied Geology of a recognized
vUniversity or equivalent OR Diploma in applied Geology of
Indian School of Mines, Dhanbad and as such the Junior
Mineralogists having the aforesaid qualifications are denied
with to get considered for promotion to the post of
Mineralogist (Senior). Hence, the impugned recruitment rules
for the Cadre of Senior Mineralogist are defective and are in
clear violation of Article 14 and 16 of the Constitution of

India and liable to be set aside and quashed.

5.2 Because the recruitment rules for the cadre of
Mineralogist (Senior) does not include any reservation for
the in service candidates and as a result, téking advantage
of such defective recruitment rules the respondents are
making a hasty move to fill up the entire sanctioned strength

i.e. 12 (twelve) of the Senior Mineralogist by direct

Eh%ﬂf>kg§aleynM%f
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Hence, the impugned recruitment rules amdt—adverti-sement dated

23-29, August, 2008 is liable to be set aside and quashed.

5.3 - Because the applicant fulfills all eligibility
criterions and has got the requisite experience for the post
of Senior Mineralogist his candidature ought to have been
considered giving the relaxations as provided under NOTE- 1
in the advertisement. However; the respondents in a most
arbitréry manner did not consider the case of the applicant
only with the sole purpose to debar the applicant‘from being
- promoted to the post of Senior Mineralogist which is not at
all sustainable in the eye of law and liable to be interfered
~with. For the sake of convenience the NOTE- 1 is .quoted below
for ready reference:
“NOTE: The qualifications ére relaxable at Commission’s
discretion in <case of <candidates otherwise well

qualified”.

5.4 Because the post of Mineralogist (Senior) is é
promotional post_and the sanctioned cadre strength for the
cadre of Mineralogist (Senior) is 12 (twelve) . The
respondeﬁts, by virtue of two adveftisements dated 14-20
January, 2006 and 23-29 August, 2008 in the Employment News,
in a most arbitrafy' manner by resorting to the defective
recruitment rules made a move to fill up the entire cadre by
.the direct recruits thereby curtailing the promotional
avenues for the applicant. Thereforé, the entire process of
selection for the post of Mineralogist (Senior) smacks of
malice and arbitrariness. Hence, the advertisement dated 23~

29 August, 2008 is liable to be set aside and quashed.

5.5 Because the Ministry of Mines, Government of India
having noticed such defects in the recruitment rules of the
Geological Survey of India made a move to amend the
recruitment rules and to that effect a communication dated
16.01.09 has been made by the Director, Ministry of Mines,

Government of India to the Director General, Geological

Dellsp Renfan Kanungo
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Survey of India for submitting draft reéruitment rules for
all grades. However, the respondents having knowledge of such
amendment of the recruitment rules and knowing fully about
the.status of the applicant aspiring promotion to the cadre
of Mineralogist (Senior) ought not to have made the hasty
move to fill up the entire cadre by the direct recruits.
Therefore, only with the sole purpose to debar the applicant
from getting considered for promotion to the post of Senior
~Mineralogist, the respondents taking advantage of the old and
defective recruitment rules are making hasty move to exhaust
‘the entire cadre by the direct recruits which is per se
illegal and arbitrary. Hence the impugned recruitment rules

and advertisement are liable to be set aside and quashed.

5.6 Because from the sequence of events it is clear
that the act of the respondents in filling up the entire
promotional posts in the cadre of Mineralogist (Senior), by
the direct recruits 1is per se illegal and éontrary to the
Article 14 and 16 of the Constitution of India and has been
done with the sole purpose to curtail the promotional avenues
of the applicant. On the other hand due to the defective
recruitment rules the applicant 1is debarred from contesting.
in the direct recruitment leading to gross miscarriage of
justice. Hence on this ground alone the impugned recruitment
rules and the, advertisement dated 23-29 August, 2008 is
liable to be set aside and quashed.

The applicant craves leave of the Hon’ble Court to
advance more grounds both legal and factual at the time of

hearing of this case.

6. DETAILS OF THE REMEDIES EXHAUSTED :
| That the applicant declares that he has exhausted all

the remedies available to him and there is no altefnative

remedy available to him.

Dellsp Ranjan Kanungo
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT :
The applicant further declares that he has not filed any

application, writ petition or suit regarding the grievances
in respect of which this application is made, before any
~other court or any other bench of the Tribunal or any other
authority nor any such application, writ petition or suit is

pending before any of them.

8.  RELIEF(S) SOUGHT FOR:
8.1 Quash and set aside the Gazette Notification No.
6/32/67/M-I1 dated 04.06.1969 and advertisement dated 23-29

August, 2008 publishedvin the Employment Néws.
»—’—‘-\‘-—
8.2 Cost of the application.

8.3 pass ariy such order/orders as Your Lordships may deem

fit and proper.

9. INTERIM ORDER PAYED FOR :
“Stay the opération and effect of the advertisement

dated 23-29 August, 2008 published-in the Employment News.
-And /Or-

Direct the respondent No. 3 to consider the candidature

of the applicant for the post of Mineralogist (Senior) giving

the relaxation as per NOTE- I of the recruitment rules.

10. The application is filed through Advocates.
11. PARTICULARS OF THE IPO :

(1) IPO No. t 39¢ 377650
(I1) Date of Issue = S N
(ITII) Issued from : &-P.O .
(IV) Payable at : Guwahati

12. LIST OF ENCLOSURES:

As stated in the Index.
L

Detlip Renjan Kenango
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VERIFICATION

I, Sri Dr. Dillip Ranjan Kanungo, Son of Dasharathi
Kanungo, Presently working as Junior Mineralogist, Office of
the Deputy:Direétor General, Geological Survey of India and
permanent resident of Baruna, P.O- Talakusuma, = Vill-
Tyandakura, Dist- Kendrapara, Orissa- 754134, do hereby
solemnly affirm and Verify that the statements made in the
accompanying application in paragraphs 4.2, 4.10; 4.11, 4.12,
4.13 and 4.14 are true to my knowledgé,» those made in
paragraphs 4.3, 4. 4, 4.5, 4.6, 4.7, 4.8 and 4.9 being matters
of records are true to my information derived there from and
the grounds urged are as per legal adv1ce. I have not

suppressed any material fact.

And I sign this verification on this the EjL'day of
February, 2009 at Guwahati.

' i)dlq>Ryﬁuskwap~

'APPLICANT
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1. (Ret. No.F.1/28/2005-R-VI) TWENTY
JUNIOR WORKS MANAGERS IN
MECHANICAL (INFORMATION TECHNO-
LOGY) IN ORDNANCE FACTORY
BOARD, DEPARTMENT OF DEFENCE
PRODUCTION, MINISTRY OF DEFENCE.
Civilian in Defence Services. Out of twenty
posts, four posts are reserved for SC, two
posts are reserved for ST and seven posts
are reserved for OBC candidates.
QUALIFICATIONS ESSENTIAL

EDUCATIONAL :"Degree in Information
Technology/Computer Engineering or
equivalent from a recognised University.
DUTIES : Duties are of managerial nature.
Required to work as a Head of Section/
Workshop/Office or a Group in the
Workshop/Section/Oftice and be fully
responsible for proper working of the Group

and report to Divisional Officer. HQ

Anywhere in the Ordnance Factories, Units
and Head Quarters in India.

2. (Ref. No.F.1/140/2005-R-1V) ONE
STORE OFFICER(CIVILIAN) IN THE
UNITS UNDER DIRECTOR GENERAL OF
ARMED FORCES MEDICAL SERVICES,

‘MINISTRY OF DEFENCE. The post is-

unreserved, but exclusively reserved for

P

teachmg posts. NOTE: 1IV: In the case of
qualification in ‘Super-Specialities(M.Ch/ -
D.M) except in the case of holders of D.M./
M.Ch of five years duration, the holders
should_have obtained M.D.(General
Medicine) or M.S.(General Surgery) or an

equivalent qualification as prescribed by -

the said council in its recommendations
on post graduate medical examination.
NOTE:V: In the case of holder of D.M./M.Ch
qualification of five years duration, the
period of Senior post graduate residency

- rendered in the last part of the said D.M./

M.Ch shall be counted towards
requirement of experience. NOTE: VI:
Holders of speciality Board of USA
qualifications should complete the entire
requirements of the Board concerned.

DUTIES : To-impart. theoretical .and . .

practical instructions to under graduate/
post graduate medical students. To conduct
and guide research work, render patient

- care, and other duties that -may be. .

assigned. HQ : JIPMER, PONDICHERRY.
ANY OTHER CONDITIONS : (A) Private -
practice of any kind whatsoever. shail not
be allowed including any consultation and

'Iaboratory pract:ce (B) The candrdates

. Holders of speciality 13o0ard of USA should

" A. EDUCATIONAL : i). Same . -as.in'ltem

“‘Degree qualification .in-thé -concerned
- ‘super-Speciality i.e. M. Ch(Plastrc-Surgery)
or Specnalrty Board of Plastic (USA) or
-equivalent.” B. EXPI: IRIENCE, NOTE :

requirement of experience. NOTE :V " :

complete the entire requirements of the -
Board concerned. DUTIES : To perform all
duties required of a specialist in the
speciality of CTVS. To perform various
administrative duties as may be assigneq
from time to time. Any other duties as may
be assigned by the higher officer. HQ : At
present at Delhi with liability to serve any-
where in India. ANY OTHER CONDI-
TIONS: Same as in It=m No. 3 above.

6. (Ref.No.F.1/169/2005-R-1) ONE
ASSISTANT PROFESSOR OF PLASTIC -
SURGERY, MINISTRY OF HEALTH: & .
FAMILY WELFARE, DEPARTMENT OF ./
HEALTH, SPECIALIST GRADE Il 'OF
*CHS(TEACHING € PECIALIST SUB- -
CADRE). QUALIFICATIONS: ESSENTIAL:

No. 3 at £Q (i) above. ii) Post-Graduate

TO VI,. DUTIES, HQ &-ANY. OTHER
CONDITIONS ‘Samé“as in ltem No:. 8+

ANNEXURE— A /1%

INVITES APPLICATIONS FOR THE FOLL()WING POSTS :

.said D.M./M.Ch shall be counted towards f.

Degree ,quallfrcatlon in the. concerned
super-Speciality'i.e. D:M (Cardiology) -or

“equivalent. B. EXPERIENCE, NOTE: ITO

V, DUTIES & ANY OTHER CONDITIONS
Same as in item No. 3 above. B

ef.No.F.1/214/2005-R- Il) NINETEEN
INERALOG!STS(JUNIOR) “ IN
. GEOLOGICAL SURVEY OF INDIA,
MINISTRY OF MINES. Of the nineteen

. posts,-two posts are reserved Hor.SC; one

. post is reserved for ST and five posts are
-, reserved for OBC candidates. QUALIFICA-

TIONS : ESSENTIAL : A. EDUCATIONAL :

‘Master's degreein Physics orGeophysrcs 1

-or. Geology or Applied Geology-of a
recognlsed University -or equrvaTﬁt .OR
Dlploma in"applied’ Geology of the" Indian
School of Mines; Dhanbad B. EXPERI-
~ENCE ;. 3 years: experrence m X~ray and.
Spectroscopy and other lrnes of. mmeral '
studies: Jncludmg research e)gpenencebln
hese Jdines.~DESIRABLE .Doctorate .
degree in Physics’DUTIES : To work on i X-
“ray spectroscopy ‘and other Imes ‘of
Mmeraiogrcal studiesin the ! Petologrcal'
Laboratones of Geologrcal Survey of India
- -‘as_Tequired: by the - Drrector General ]
Geologrcal Survey:of india. : B

.
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— 15— ANBEXURE=- A/2.

SITMENT RULES FOR THE POST OF MINERALOGIST(SR.) IN THE on
. GEOLOGICAL SURVEY OF INDIA. v
ame of post , Mincralogist{Sr.)
:Number of Posts 12(Twelve)
. Classiiication General Central Scrvice, Class-1.
o Gazetted (Non-Ministerial).

4.Scaleof pay | Rs.10,000-325-15.200/- (Revised Pay).
S. Whether sclection or non-sclection Non-selection .
6. Age limit for direct recruitment 40 years and below (Relaxable for

Governmenlt servant).
6(a) Whether benefit of added years of | * Yes -~ for direct recruits only”
scrvice admissibic under rue 30 of the | vidle MOM letter No. A-12018/6/85-

‘CCS8(Pension) Rules, 1972 M.II dated 05.11.1986.
- 7. Education and other qualifications Essential:

required for direct recruitinent i) Master’s degree in Physics or Physical
| Chemistry of a recognised university at
1 <) )i cqulvaient.

' _ T i) About 7 ycars experience in X-1a
WW‘* 'j’-"lW\ ¢ ) Y p Y

b Contyal Administuative Trbunal tand Spectroscopy and other lines of
| mincral  studics  including  research
| W fe 203 cx'pcricncc in these ].il‘lCS., (Qualification
| : relaxable at Commission’s discretion in
SRS T S Ccuse of candidates otherwise well |
| | BowdratiBerc ! . qualified).
'5 l - Desirable: Doctorate degree in Physics.

8. Whether ape and cducational No ' ‘
quatifications prescribed for direct " )
recruits will apply in the casc of
Promotecs. ._ L

9. Period of probation, if any. 1 2 years.
10. Method of recruitment ' By promotion failing which by direct |.

(1) Whether by direct recruitment by | recruitment. '

promotion or transfer & percentage of the

| vacancics to be filled by various methods. ‘:
1T, In casc of recrument by | Promotion:
| promotio/transler, grades  lrom which | Mineralogist(Jr.) with 5 ycars scrvice i

| promotion to be made. ' the grade rendered after appointment

! thereto on a regular basis.

T2 DPC exists, what s _ils | Class-]  Departmental  Promotion

| compusition ; Commitice. ,

13 Circumstances in which the UPSC is | As required under the Union Public ‘
| 10 be consulted in making recruitment. Service Commission (Exemption from

| Consultation) Regulations, 1958.

Pubiisied in the Gazeltc of Indiz on 28.06.69 under Ministry of P. & C. & M & M.
(Department of M & M). :
Notification No. 6/32/67/M.11 dated 04.06.69.

Attested

Lule.
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4. QU‘i'IEQ:
() To work on X-ray spcctrosi:opy and other lines on’ Mineralogical st

Petrology laboratories of Geological Survey of India as required by .

General, Geological Survey of India.

3. PROBATION:

6. HEADQUARTERS:

.

Two years

Lfable to serve anywhere in India.
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Separate pagmg is glven ‘to this Part in order that it may be ﬁlle?s?éﬁara{e

| comprlatron
- NOTICE
The undermentroned Gazette of india Extraordinary were pubhshed up to 9th
June 1969.
Sl |{No. and Date | Issued by | Subject -
| no. A - - o R
193 | GSR 1275, dated ' | Ministry of Finance | The Insurance Rules, 1960
28™ May, 1969 : '
| 94 GSR 1276 dated ‘Ministry of qud, . [Further amendment in ‘the order No.
- 30“’May 1969 | Agriculture GSR ................ June 1969
: | Community . . : _
Development &
Co-operation -
95 |GSR......dated 9" Mrmstry of Finance Exempting certain articles _‘menti()ned, in
June 1969 ‘ : the rule therein from the duty of customs |-
. - | leviable therein
Copies of the Gazettes Extraordmary mentioned above will be supphed on . 'To the
Manager of Pubhcatlons RSSO Delhi, Indents should be submltted on as to reach the - |

: Manager within ten days of the date of issue of the Gazettes
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THE‘GAZETI"E OF IUNE JUNE 28, 1969 INDIA -

22.In the Employees Provrdent Fund, Scheme 1952, In clause (b) of the paragraph’ (J)of paragraph 1, sub
rule (ixv) shall be renumbered as subrule (1xv1) and before sub-clause (ixvi) as so re—numbered the
. followmg subrule shall be mserted namely:-

“(ixv) as respects diamond mines come irto force on the 30" day of June 1969”

, (No 4/8/11/66- _PF)
DALJIT SINGH, Under Secy.

. ‘.%’.;::i’;?%'g w——

wm%enm

(Department of Labour and Employment)
New Delh1 the 6™ June 1989

Contrns fikimindshratbve TERA!L

GS.R 1514 In pursuance of sub clause (b) of clause (1) of rule 5 of the Labour Oﬂicers (Central Pool) - |

recruitment and conditions of service rules 1951, published with the notification of the Govt. of India, in
the Ministry of Labour, Employment and Rehablhtanon (Department of Labour and Employment)
No.LWI- 17(4)/47 dated. the 20™ November 195}, the Central Government hereby recognizes the
Diploma in Labour; Law, Labour Welfare and Personnel Managernent awarded by the _Jodhpur

~ University for purpose of the sald rule.
 (NoF. 21(7)/66-Adm-IV/WET )
: C. RAMDAS Under Secy

MINISTRY OF PETROLEUM AND CHEMICALS AND M]NES AND METALS
(Department of Mines and Metals)

New Delhi the 4‘h June 1969

G.S.R 1515 In exercise of the powers. conferred by the provrso to Arhcle 301 of the Consututlon and in
~ supersession .of the notification of the Government of India in the 1ate Ministry. of Steel and Mines

(Department of Mines and. Metals) Numbers G.S:R 282 dated 9™ February 1966 and G SR. 1598 dated
24™ June. . S , -
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. THE GAZETTE OF JUNE JUNE 28, 1969 INDIA
1 2 3 | 4 BE 16 ¢
Mineralogist | General Central | Rs.700- | Non | 40 yrs. and below Essentials
' service Class I| 50-1250 | selection (Relaxahle for i) Master’s degree in Physws ’
Gazetted ' (Non| - ' - | Government | or Physical Chemistry . of a
Ministral) - servant) recognized UniVersity. or its
' . |-equivalent.
| ii) About 7 years experience |
in X-ray and Spectroscopy
and -other lines of mineral |
i studies mcludmg ‘research
~ | experience in these lines.
(Qualification: relaxable at
| Commission’s: discretion in
| case of candidates otherwise.
‘ - well qualifed).
Desirable: Doctorate degree
_ _|in Physics. :
Mineralogist General Central Htegible - { Not | 35 yrs and below | Essentials
(Junior) . | service Class 1| | applicable | (Relaxable for 1) Master’s- degree n Physws
R Gazetted (Non Government | or Geo-Physws or Geology
| Ministral) servant) or Applied - "Geology - of

recognized University or
equivalent -

11) About 3 years experience
m X-ray. and Spectroscopy

1 and other lines of mineral

studies including -Tesearch
expenence in these lines.

(Qualification relaxable‘ ‘at
Commission’s” discretion in

| case of candidates otherwise

well qualifed),

‘Desirable: Doctorate degree

in Physu::s
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—20— ANNEXURE—~ A/,
£ ADVERTISEMENTNO. 01~ ITEMNOS. 7

»

- £
([E'OF PUBLICATION ; 14-01-06

G DATE...02-02-06.....( 10-02-06.......... .FOR APPLICANTS FROM ABROAD AND FOR
POSTING APPLICATIONS FROM ANDAMAN AND NICORAR . IS .
4XSHADWEEP, STATES IN THE NORTH EASTERN REGION, J&K STATE, SIKKIM, PANGI

¥SUB-DIVISION OF CHAMBA, LAHAUL AND SPITI DISTRICTS OF HIMACHAL PRADESH).

(The concession of extended closing date in respect of entire State of J&K will reawiu

in force upto the end of the Calendar year 2006.) ‘ ,,
No.F.11217( 6)i2005-R.1I Centrel Admintstrathre Pihyinal

UNION PUBLIC SERVICE COMMISSION

INFORMATION FOR CANDIDATES ! 4 i

(To be read in conjunction with the ‘Instructions to the es' 8 Lm
as published in Employment News dated ............. o ) /

: %‘“ LRI 2 ;
Recruitnient of 9 posts of Miueralogist (Senior) in Geological Survey_of Ifidig]Bench H }
Ministry of Mines. General Central Service, Group 'A', Gazetted, Non-Ministerial,. =@~ ——~
The posts are pcrmanent. Out of the 9 posts, 01 post is reserved for Scheduled Castes,
(2 posts are reserved for Other Backward Class candidates and remaining 6 posts are
Unreserved. S

R )
e

1. ]PAY SCALE : Rs. 10000-325-15200 |-,

(Total emoluments excluding CCA & HRA at the time of initial appointment will be Rs. 18150 /- -
p.mn. approximatcly) )

2. AGE: Not exceeding 40  years on normal closing date. Not exceeding 45 years for
Scheduled Castes and 43 years for Other Backward Classes candidates in respect of the
vacancles reserved for them. Releasable for Central Government servants, as per the instructions
issued by the Govermment of India , from time to time upto five years. For age concession
applicable to some other categories of upplicants, please see relevant par as of the ‘Instructions (o
Candidates.’ ‘

3, ESSENTIAL QUALIFICATIONS
2. EDUCATIONAL

Master's degree in Physics or Physical Chemistry of a recognised University or
equivalent.
B. EXPERIENCE : ,

About 7 years experience in X-tay and Spectroscopy and other lines of mincral
studies including research experience in these lines.

DESIR~BLE: Doctorate degree in Physics.

NOTE: The qualifications are relaxable at Commission’s discretion in case of candidates otherwise

well qualified. :

NOTE: The qualification regarding expenience is relaxable at Commission's discretion in
the case of candidates belonging to Scheduled Castes in respect of posts reserved for them.

Attested

Apt-

ddvocate,

g A



ANNEXURE— A /5

: ‘*mproent News 9-15 February 2008

N

Advocaie

The tollowmg F!ecruatment Results have been fnnalnsed by the Umon PUblIC Serwqe Commrssron The recommended candndates have been lnformed rndlwdually by post. Appllcatlons
. of other candudates were duly conSIdered but regretted that it has not been posssbte lo call them for mtervrew/recommend them for the post.
3 YearlAdvtl " Name of the Post/ ~ . Name and Roll No. of - S. YearlAdvtI Name of the Post/ ~ Name and Roll No. of
No Item No." - Office . o ‘Recommended ~ - "No. ltem No. Cffice Recommended
(File No.).’ ’ I - . - -Candidates - : (File No.) - ‘ Candidates
1 ~2005/23/05: Brochemnst Central Drugs Laboratory1. Dr. Saroj Kumar Ghosh (31) ' 9.'Tarit Das (214)
~ F.-1/147/2005- . Ministry of Health and Famny : 10. Vikrant Garg (543)
A - Weltare. | . : 1. Rajendra Prasad (224)
2. 2006/01/06 . Mineralogist (Senior), Geological 1 Dr. Johny T. Abraham (18) e
© F. W217/2005- Survey of India, Ministry of Mines. 2. Joy Mukherjee (50) 12. Ram Babu Bhagat (1191)
R-it - -3. Bhupesh Tulshiram Borkar 13. Augustme Sanjeev -Toppo
(31) : - . - (306)
4. Dr. (Mrs.) . Sulata -14. Rajiv Kumar (1219) »
-Chakroborty (2) 15. Ramanand Yadav (1451)
5. Vachaspati Srivastava (57) 16. Ajay Babarao Shinde (374)
6. Mrs. Sushama Deovrat ‘ .
7 Mavtha, (55) 17.‘ Satya Prakash Sai (537)
7. Abdullah - Mohd. Asim 18." Puneet Marwah (7)
Ansari (52) 19. Rajkishore Ram (1098)
8. Vivek Daulatrao Bhole (28) _ . , " 20. Kabiraj Sethy (171)
e found suitable for 4 p006/24/08  Assistant Director (Cost), Junior 1. Chunilal Ghosh (75)
Rocarreserved POst. . F.1/284/2006- Time Scale i Indian Cost Accounls 2. Rajesti Kumar Agarwal
(Recornrnendatron Letters R.Iv Service, Department of Expenditure; (53).
were issued on10.7.2007 ~° " Ministry of Finance. - 3. Lalit Wadhwa (10) |
and 9.1 2008 in this case). . 4. Suraj Kumar pradhan-
3. 2006/15/03 - Administrative. Offncer Grade Il, . 1. Shubhang Prakash Joshr (109) :
F. 1/342/2005- Geological Survey of India, (1437) ) : . . - 5. Viiay Kumar (6) -
RIVE - Ministry of Mines. . - 2. Anil Kumar (1239) 5. 2007/02/08  Reader in Computer Science, 1. Nong found suitable for
- 3. Santosh Kumar Pandey - F.1/142/2006- National Defence Academy, one -OBC and three unre-
- 7(498) . R Ministry of Defence. served. posts. ' :
4. Washimul Haq (216) ¢ 2007/20/04  Professor in L.N.J.N. National None found suitable for
5. .Ranjit Kumar Singh (709) - F.1/129/2007- Institute of Criminology and one unreserved post.
6. Samendra Shukla (1046) R Forensic Science, Ministry of
7. Raj Kumar Chauhan (572 - . Home Aftairs..
8 Sa:adi Tar. keswara(Ra; o | ' (Subodh Kumar)
. S (582) a i Semor Research Officer (RS&A).
T — — - T : - : - )
Attesiel

’

PAY
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1. (Ref. No.F.1/99/2006-R-ll) ONE FARM
SUPERINTENDENT IN FARM MACHI-

TUTE, DEPARTMENT OF AGRICUL-
TURE & CO-OPERATION, MINISTRY.OF
"AGRICULTURE. QUALIFICATIONS :

ESSENTIAL : A. EDUCATIONAL :
Master's Degree in Agriculture or
Bachelor's Degree in Agriculture with Post-
graduate Degree or Diploma in Agronomy
from a recognized University or equivalent.
B. EXPERIENCE : 2 years' practical/
research experience in agronomical

mechanized farming. DUTIES : To manage
the farm.and imparting training to the
progressive Farms in Agronomy,
Mechanized farming techniques and other

{ jobs as assigned by the Director of the
-|institute. HQ : Any of the existing Farm

Machinery Training & Testing Institute at

=5*Budni (M.P.), Hisar (Haryana), Anantapur -

(A.P.), Assam or any other lr\smute that may

be seg,up in future.

M! No.F.1/237/2007-R-11) FOUR

INERALOGISTS (SENIOR) IN GEOLO-
MINES. OUT OF FOUR POSTS, ONE
POST IS RESERVED FOR OBC
CANDIDATES. QUALIFICATIONS :
ESSENTIAL : A. EDUCATIONAL :
Master's Degree:in Physics or Physical
Chemistry of a recognized University or
equivalent. B. EXPERIENCE : Seven
years' experience in X-ray and Spectro-
scopy and other lines of mineral studies
including research experience in these
-lines. DESIRABLE : Doctorate Degree in
Physics. DUTIES : To work on X-ray
spectroscopy and other lines of Mineralo-
gicai studies ir: the Petrologicai iancratoiies
of Geological Survey of India, as requured
py the Director General, GeoIomcaI Sutvey

NERY, TRAINING & TESTING INSTI-

problems. DESIRABLE : Knowledge of

GICAL SURVEY OF INDIA, MINISTRY OF

Group ‘A’ Gazetted for the posts at'S.No.
‘2 above.

b) Rs.8000-275-13500(T.E. Rs.17640)

Group 'A’ Gazetted for the post at-S. No

3 above.

¢) Rs.6500-200- 10500(T E. Rs. 14333)
Group ‘B’ Gazetted for the post at S.No.
1 above

AGE LIMIT AS ON NORMALACL_OSING

DATE e

a) Not exceedlng 35 years for the post at
S.No 3.

b) Not exceeding 40 years for the posts at
S.No. 2.

c) Not exceeding 30 years for the post at
S.No.1. -

N.B. : The age limit shown against all the

‘S. Nos. is normal age limit. Age is relaxable

for OBC candidates upto three years in
respect of vacancies reserved for them.
AGE IS ALSO RELAXABLE FOR

-CENTRAL/ UT GOVT SERVANTS UPTO

FIVE YEARS AS PER THE INSTRUC-
TIONS ISSUED BY GOVT OF INDIA

FROM TIME TO TIME. For age-concession

applicable to other categories of applicants
please see relevant paras of the Instru-
ctions to Candidates for recrultment by
Selection.

NOTE : Candldates wuth dlsabnlmes [as~
indicated agairist ltem(s)] can apply 1o the .

respective posts even if the post is not
reserved for them. However, such

- candidates will be considered for selection
-to such post by general standard of merit.

Persons suffering from not less than 40%
of relevant disability shall alone be eligible
for the bernefit of resarvation and other
relaxations as permissible under the rules

5. HEADQUARTERS: At places specifically .
of lndva"_ TRI VA A APEAR i _é@‘m, ,stat%d aga!,nst“certam posts, _otherWJsea w NOTE-HI

R I

| INVITES APPLICATIONS FOR THE FOLLOWING POSTS

: a) Rs.10000-325- -15200(T.E. Rs. 22050)

3. MINIMUM EDUCATIONAL QUALIFI-
CATIONS : All applicants must fulfil the
essential requirements of - the post and
other conditions stipulated in the

advertisement. They are advised to
" satisfy themselves before applying that

they possess at least the essential

. qualifications laid down for various posts.

No enquiry asking for advice as to
eligibility will be entertained.

.NOTE-I: The prescribed essential

qualifications are the minimum and the
mere possession of the same does not
entitle candidates to be called for
interview. o . o
NOTE-{l: Where the number of
applications received in response to an
advertisement is large .and it will not
be convenient-or possible for the
Commission to Interview all the
Candidates, the. Commission at their
discretion may restrict the number of
Candidates, to a reasonable limit by
any or more of the following methods :
(a) On the basis of either qualifications

and experience. higher than the

minimum prescribed in the

. advertisement; or

~ (b) On the basis of experience in the

relevant field; or

{(c).- By counting experience before or
after the acquisition of essential
qualifications; or ~ 4

- (d) By holding a screening test.

The candidate. should, therefore,

-mention all the qualifications and

experience inthe relevant field over and
above the minimum qualifications and
should attach attested/seif certified
copies of the Certificates in support
thereof. D .

i fe9ard-ts”

- Commission and such applications will be

- where selection is cancelled and in no other

o' Ediicational”

ﬂ.DVFRTISEMENT
> NO. 16 7

(e) The fee sent through Money Order, |
‘Indian Postal Orders, Bank Drafts,Crossed
"Cheques, Currency Notes and Treasury

Challans will not be accepted by the

treated as wﬂhout fee and wil be summanly
rejected.

(f) The refund of application fee tor selection
through advertisement will be allowed only

case.
(g) Applications not accompanied by the
full prescribed fee will not be considered
and summarily rejected. No representation
against such rejection will be entertained.
5. CONCESSIONS & RELAXATIONS :

(a) The upper age limit in case of Ex-
Servicemen and Commissioned Officers
including ECOs/SSCOs shall be relaxed
by the length Military Service increased
by three years subject to the conditions
that on these closing date of receipt of
applications (i) the continuous service
rendered in the Armed Forces by an Ex-
Serviceman is not less than six months after.
attestation and (ii) that the resultant age
after deducting his period of service from
his actual age does not exceed the
prescribed age limit by more than 3 years. -
This relaxation is also available to ECOs/
SSCOs who have completed their initial
period of assignment of five years of
Military Service and ‘whose assignment
has been extended beyond 5 years as.on
closing date and in whose case the Ministry
of Defence_issues certificate that they will”
be released within 3 months on selection.
from the date of recenpt of offer of
appointment.

The candidates claiming age relaxauon
under this'para,should. prcduce acen mn\,ate

in prescribed. proforma o g,,

. m— e~ A
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1. Name of the Post :

ULARS

N
:

-~

PSUMTeR)

Te T ¥

~

MLINERAL.0G]

2. Address for Correspondence : AT BARUNMA - P ¢ T/ AKUSUMA - ViA! TYVANDALCRA.  Dist ' KENDRAPARA "ORICSA _PIN- 7’54—134—
. 0 T - 7 H
‘ < / -
3. Citizenship : INDIAN . .
T BTG SRk R
4. Father's Name : DACHARATHL FANUNEGR s 1
; i iC ’ ' i
5. Date of Declaration of Result of EQ (i) and EQ (ii) : A6l -illG l’ [EEB Zmﬂg
(Indicate day, month & year). ' )
. . ’ /
6. Choice of Centre (If Applicable) : NOT ATTELOAELE -
7. All Educalional/other protessional Qualilications/Training Courses eic, (Starting from EQ (i) onwards)/Degree Examinaiion onwards.
Leyel Exam passed/ Division/Grade. Yearof . _ Duration of the Board/ Subject Subiec! of
Degree Trg. % of Marks Passing Degree/Diploma Univ. Specialisation '
bopdid] M G Fevat 1996 2 Vs [Beshampice . Ecenemic Geelegy -
(o : 74.8 e J . Uneversids, Gt (""l“'d\' Mcoeyal, Depotid 4
: ) PO . of Tndia Yo
- aded Q004 . RTM Nagpewr [T Moneralopiol $¢eechomual |
Deed (-j-n.f:i ‘_,{‘,,h D Awardec A0 04 5 Yeans U.-v"./c'm?'iuv ,\1}.9';1‘ - Sfades vf Magfuna Iic g‘x&i{.\ i‘; |
_ BN NG 5 A i I
E’C)'»Qf' N "’f"{;l H 'Um)"e e ,‘é‘)(uﬂir;.' et I"m‘)ll«mn-:.ﬁi'\ﬁ anxd jPoo F ¢ Q & oo s biem (nc {?')ﬂt‘(’l_l.(’ LL Elo(‘;"r'rn pvc:cﬂ t
- T Mrehe Analyaes (P a)d Wt T3 - Aeed- o 00 2004 ax BRGIM La.ljm-wf'f-‘:d,d?'rﬂmm_, Mrance i
and b CAMLCA Lab] Paance® . w Ly
D(‘i‘] s en Varcvas -1~.(uu.’r,&(':ff,','?f & ».Si.(.-]'z aH:-ﬁJl-r.f,’ ‘aer {'1(1/1.‘43[--'(#’-'1) dcbised ANNEXURE - T s o

8- Details of employment in chronological order - \
Otiice/lnstt. Post neld | Pant time/Contacl Exaci dates to be given Total Period (ir: years) Scale Nature -4
Firm Basis/Ad-hoc/regular/ (indicate day, month & year) of of duties

. TempJ/pmi. From To Years Months Days pay . :
TNDIAN . - 1o . o I , PR e
ré(f)):{[}\-u ot |TrAe D) gD.r.:umn.;‘.;- nk 10 1919 1002 - O 9 4- 23 Roa. 45601255 Condeet ]
[;,“ NES T Feee /- M‘jng'mlf'{(n;l .
NacpUR (Pre vevised ) [sdadnes T
MINISTRY OF s .
- MRS | e r”j XR ’
R WUV U e e T U [P pu— s i}
Cik - FPMR M
qECLOGICHL. | - ' . o G ET0 _'2'.75._L.u.,m.m,te.q

Supviy cr |Meneabptl - o9 ox ey | 18TTEL - 27 RSO e i

10 -0, . empes m{‘] A A } ~ 13,5700/ 1, punaabed] ¥

X ]‘/\l DIA NTKR R . . i‘) e mraVeAe u’) v 5o ] )y

SHILieNG, (}‘ pEl
MINISTHY CF AN
MINES :
bk
: Ahe Dvecler Grenesed o of
9. Complete Postal address of the present employer (wherever applicable) J ‘)‘ ! ‘["i'\' ! : . : ' -
G,;‘oln','{((.ic a)'w.wr\'l ('-f T :xJ.-'(L ; . x h
2 / - J- L. f\](' l!ﬂ(i. R(’J(“‘. C\'I, K(-'u(p\ ‘ef{'jL -700 016 z K
10. Date of completion of compulsory rotaling internship DMOT ALLL A0 :
{To be filled in case of Medical posts only) ) :
Any :.ther refevant information : (atiach extra sheels)f[--f.\'l' e i Jd e 4‘“|* (:‘ ‘]-'uml\'i'ii‘u'cm e _}u yoished in ene le wﬁ Anntxuae 1L , :
. ) ;
S ek o wdaeap b RadSG) (130 cunw i |
Details of enclosures : 1) Conl ed R couidn \L | PR AT "l Rty l \3 j |
2) S L(k (LJC"{ i (.II! "“"“' nyeE od A,['T')O'g‘ g— ""t'-. (on ‘.‘i‘ (.L' Ry (‘/“‘ . § :
: e ) i teshrmeaccle : T e et Q . .&-%:((L‘hm @nd ey
D 5{‘0}‘ I;lw»{p Coaivs I‘L- [ERR 1S Llu‘;*&,\ ered Lesirmenicds in P—a‘t‘t{ er H{,J‘ PR L R L : :
3) AL Vha e TV
. ; . T e e lageet ANNEXURE = LV
4.) 1 3 -n,nfm‘ Sh\{:}. dekails (.'1 't_(nn[y{.ts "a%‘u(,lcx‘cf v {; il ::‘{;.slm\) in N fe.nec . “
. .

, 5 ) Repreadscef publoshe o papess ( A
1 hereby declare that all the slatements made in this applications are true and complete to the best of my knowledge and beli2(. | understand that action can be taken against me
by the Commission if | am declared by them to be guilty of any type of misconduct mentioned herein. | have informed my He-ad Oflice/Deptt. in writing that | am applying for this

sels-tton. ] )
Attest

A}b g
Piaza : Shillong. ddv { Ex“-"‘ﬁ, et
Daw: : ‘(‘*1 -67-29608 ‘ocdl : Signature ol the candidate ¢
! L4
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SAMETL HEAT EOR RECRUITMENT BY SELECTION .
NOYE: PLEASE . < OINSTRUCTIONS TO CANDIDATES

CANDIDATC TO FILL FEE PARYIC.

¥
SPAC
RECFR
STAM

FOR OFFICE USE ONLY

mmﬂ’rﬁa

CENTRAL RECRUITMENT FEE
WU WY RUPEES FIFTY

*AMOUNT OF FEE PAID

rou e CTTLTT)

PART-( (BHll:f- FAHI luULAho OF CANDIDATES)

1 ADVTNO: [T6] ITEMNO.: .

2. NAME OF THE POST APPLIED FOR: TN iw\l (»( 18y (“"NI(?V)

S P NAE T T LT T TR AN T T T e T T

FIRST NAME . MIDDLE NAME SURNAME ¢
(PLEASE LEAVE ONE BOX BLANK BEYWEEN EACH NAME)

: mUCTlO? SFOR"
CFILLING THE APPLICATION
FORM
1) Candidales must read the detaited
“Instruclions and Additional
information to Candidates .ior
Recruitment by Selection* before

filling up PART-1 and PART-Il of the |
form. He must fill the form strictly !

according to the instructions. -

CANDIDATE MUST ENSURE THAT
NO COLUMN IS LEFT BLANK OR
WRONGLY FILLED IN EITHER
PART-l OR PART-Il OF THE FORM
AS THE INFORMATION

2

~

H

FURNISHED THEREIN WOULD BE ;

USED FOR DECIDING THE
ELIGIBILITY AND SUITABILITY OF

THE CANDIDATES FOR BEING .

CALLED FOR THE INTERVIEW.
APPLICATIONS NOT FILLED
. CORRECTLY, COMPLETELY AND
AS.PER T.HE INSTRUCTIONS IN

4. (a) DATE OF BIRTH:

(IN FIGURES) DAY MONTH YEAH

(bj DATE OF BIRTH: _MIME JUNE  NINETfEA ST VIRTTY Four
(IN WORDS) : . ’

o

. GENDER: (Wrile ‘1" for Male, '2' for Female)

6. WHETHER PHYSICALLY HANDICAPPED? (Write '1* for Yes, 2’ for No)

(See "Instructions and Additional tnformation to Candidates lor Recruitment by Selection")
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T- AND PART-Il ARE
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i § Setadri o
: jtjA‘ﬂ'L*E BE REJECTED AND
AFH

BSI0F SUCH REJECTION

commibsioNn wik  NOT
] i ANY CLAIM AFTER

CTION.
ertificates should be

firhtion contained in the

7. COMMUNITY : .
{Write '1" for SC, 2" lor ST, '3 for OBC and ‘4’ for GENERAL)

E

8. 1S ANY AGE RELAXATION BEING CLAIMED?
(\Write ‘1" for Yes, '2' tor No)

IF'YES' FURNISH DETAILS UNDER THE RELEVANT.‘CATEGORV/(:ATEGORIES GIVEN BELOW:
{Seo Instruction-i)

S

{A) CENTRAL/UT. .GOVERVNMENT SERVANT (As on closing date)
(B) SFORTSPERSON .
(C) ORDINARILY DOMICILED IN THE STATE OF J&K

(D) WIDOW/DIVORCEE/\JUDICI‘ALLY SEPARATED

(E) EX-SERVICEMAN .
~ (IFANSWERTO8(E) IS 'YES' TOTAL NO. OF YEARS OF ELIGIBLE SERVICE

Hooooo

IN THE ARMED FORCES. YEARS
9. DO YOU POSSESS THE ESSENTIAL EDUCATIONAL QUALIFICATIONS _
AS MENTIONED IN THE ADVERTISEMENT? (Write *1' for Yes, ‘2 for No)
10. (A) DO YOU POSSESS RELEVANT EXPERIENCE FOR THE POST? ]I]
(Write 1' for Yes, '2' for No) (See Instruction-Il)
CA
(B} IF YES. INDICATE THE LENGTH OF EXPERIENCE - ¥
AS ON CLOSING DATE: - _ EARS MON1 HS DAYS

=

11. (A) DO YOU POSSESS HIGHER EDUCATIONAL OUALI#ICAT(ONS (OVER AND

ABOVE THE ESSENTIAL EDUCATIONAL QUALIFICATIONS) (LIKE Ph.D.,
M.Phil., M. Tech./M.E., M.D./M.S., Etc.? (Write '1" for Yes, '2' for No)

(B) IF “YES" Wiite 1" IN THE RELEVANT BOX/BOXES : . 000 0

Ph.0. M.Phil. M.E/ MD/MS Oth us

M.Tech
12. DO YOU POSSESS ANY OF THE DESIRABLE QUALIFICATIONS?
(Write *1' for Yes, '2' for No, '3’ for Not Applicable).
13. (A) MODE OF SUBMISSION OF APPLICATION (Write 1" if Submitted by Hand/ 9]
Courier, '2' if submitted by Post/Speed Post). . .
(B) IF ANSWER TO 13 (A} IS ‘2’ INDICATE REGION CODE . .

(See Instruction-lil)

| hereby declare that all the statements made in the application aré true andbc‘omplete to the best of my knowledge and elief. |
understand that action can be taken against me by the Commission if | am declared by them {o be guilty of any type of iniscon-
duct mentioned herein. | have informed my Head Omcev/Depn‘ in writing that | am applying for this selection.

Date: i+f + ¥ sG]

Place: ' .j:{ i/(:irj : R Qe
. ) Signature of the cat.didate

(Candidate must fill detailed particulars in Part-Il of form) . - CLo- Continued o1 page 23

altached”centificates shail not be
considered unléss itis cla:med inthe
application form,

4) The provisional claim whatsoever
in regard to eligibility to tise pust
will NOT be accepied by the
Commissicn.

INSTRUCTIONS FOR FILLING UP
PART- OF THE F(JHM

Instruction-) (Forcolumn 2, 9
the detailed “instructions and
Additional Information to Candidates
for Recruitment by Selection" very
carefully belore filling up this column.
Furnish details under the relevan!
category/categories mentioned in the
form as shown under:-

readt

. Incolumn 8(A) : Write: *1' for Central /U.T.

Govt. Servants ani ‘2" for others.

(NB. Employees of State Govt. and
Central/State Public Sector Undertakings
do not fall within this category)

For column 8(B) 1o (C) Write ‘1 for Yes, '2'
for No

Instruction-If (For column 10)

Even it experience is not prescribed for
the post applied for, do indicate relevant
experience if you have any, in this column.
Instruction-lli (For column-13B)

REGION CODES:

" 1" for ABROAD, ‘2' for NORTH

EASTERN STATES, ‘3' for JAMMU &
KASHMIR, ‘4" for LAHAUL & SPITI
DISTRICTS OF HIMACHAL PRADESH,
‘5’ for SIKKIM, '6' for PANGI SUB-
DIVISION OF CHAMBA, ‘7' tor
ANDAMAN AND NICOBAR ISLANDS,
‘8’ for LAKSHADWEEP, ‘9’ for Any Other
REGION of INDIA.

* Fee amount is Rs. 50/- payable in the
shape of Central Recruitment Fee
Stamp Only. No other mode of
payment is acceptable.

For details of Recruitment Fee
Concessions to specified categories of
applicants, kindly refer to Instruction No.,
4'in 'the “Instructions and Additionat
Information to Candidates for
Recruitment by Selection" published in
Employment News.

SuU
| C b gertifi X
.‘:i 3 BuagfedhinEsupport of information |

_Lgtorm where necessary. |

.
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— 17— ANNEXURE—~ A/] A

[‘ - . . ) Y

GOVERNMENT OF INDIA
GEOLOGICAL SURVEY OF INDIA

Soof

No : 102 JMP/NER/GSE2008 Date: 12-01-2009

From. oot To.

Dillip R. Kanungo. The Director General.

Mineralogist(Jr.). Géological Survey of India.

Mineral Physics Division. 27- 1. L. Nehru Road.

GSLONER. , Kolkata -%m 31 e
shillong . | ge;gafm;%- A EsToT
) S Hetreihre Tifunal

" FEB W

X
Subject: Request for making necessary amendment in the recruitment rule fasthepoStar atilanch /

Mineralogist (Senior) in GSI - to be filled by direct recruitment regarding.

( Through proper channel)

Sir. :
In continuation of my letter No.6$/MP/NER/GSI/2008 dated 09-09-2008. T would like to

submit that necessary action may kindly be taken in reference to above mentioned subject within
a fortnight failing which T shall be in no option but to approach judiciary for redressal of the

case. This is for vour kind perusal and consideration.

Yours faithfully.

)
A
g
N A .
: A R
/-y\; ,.'\,

i )ﬂmﬁ e
. ’ (Dillip R. Kanungo)

Mineralogist (Ir)

Attested

A

ddvocare
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- X GOVERNMENT OF INDIA .
GEOLOGICAL SURVEY OF INDIA ‘ _ |
No : 46 8 /MP/NER/GSI/2008 | . - Date: 094092008 - T
From, . . To, .
Dillip R. Kanungo, : The Director G
Mineralogist(Jr.), v Geological S {
Mineral Physics Division, . 27-J. L. Nehs
GSI, NER, : » Kolkata §#
Shillong

_ Sir,

//Through proper channel//

Subject: Request for making necessary amendment in the recruitment rule St i)
Mineralogist (Senior) in GSI - to be filled by direct recruitment regardl“ ! (

With reference to the UPSC advertisement no.16, item no. 2(Ref.No.F1/237/2007- R-II)
for four posts of Mineralogist(Senior) in G.S.I published in the employment news dated 23-29 \f
August 2008, I am to submit that the essential educational qualification required for the said

post does not include Master's Degree in Geology. Where as in the feeder cadre that is for the
post of Mineralogist (Junior), the essential educational qualification includes Master's Degree

in Geology. However, the type of job experience (excepting number of years) and nature of
duty is similar for both the cadres.

I beg to submit the following few lines for your kind con51deratlon and favourable demswn

1. That consequent upon my selection by UPSC to post of Mmeraloglst (junior) I have
joined GSI, NER Shillong on 22-08-2007.

2. That before joining in GSI, I was working in the Mineralogy laboratory of Indiah Bureau
of Mines since 19" March 1998. During this period of pine ppd half years [ have
carried out mineralogical investigations of various metallic and non-metallic minerals
and rocks.

3. 1 have done Ph.D research work on “Mineralogical and Geochemical stadies of
Manganese ores of Tirodi area, Balaghat District, Madhya Pradesh”. ‘

In view of the above, I found myself most suitable for the post of Mineralogist (Senior) and
would like to appear and compete for direct recruitment by selection process ¢onducted by
UPSC. Therefore, it is earnestly requested that necessary amendment may kindly be made in the
recruitment rules and M.Sc. (Geology) may be included as an essential educational qualification
requirement for better career prospects.

Thanking You,
Yours faithfully,

(Dillip R. Kanungo)
Mineralogist(Jr)
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F.No. 1/23/2008-M.1!
Government of India

A

mgﬁm&— A/

koo

- ' Ministry of Mines . \
" 1o | ! New Dclhi.’the 16" Janu-nry%{\ J{é‘)?@ag
Shn P.M. Thjale. | ventrst Admin
Director Cieneral. A
Geological Survey of'india. ; 3
27.JL Nehru Road,
Koikata-16.
Subject:  Grant of nod-functivnal sclection grade (NFSGJ to S&T stream s in GSiﬂon the
basls ot Orgenized Ciroup "A’ Service. 7?&:%—-—-
L
Sir,

1
}

refer to QSl's letter No. DDQ(P)YQSI/C.Review/08 dated
entioned above.

| am direcied
26,6.2008 on the subject

1. Considering that the Geology stream of GSI fulfills all the criteria inid down by the
Depanment of Personnel & Training (DOPT). and has been mentioned 3s such iun the
Minisity of Finance's O.M. No. F.12/21/74-IC dated 14.11.1975. it is here yy claritied that
this stream is &n Organiskd Qroup *A’ Service. and all the consequential b nefits acerue to
the officers ol the stresfn Including increase in the percentagé of otficers to be granted
NFSQ (Rs. 14300-400- 1 $300 pre-revised) from the existing 15% 10 upto 3% of the senior
duty posts (i.e. sll duly ppsts a1 the level of Senior Time Scale and above i1 the stream). in
lerms of DOPT's OM | No. 22/1/2000-CRD dated 06.06.2000. The increase in the
;. peroetitage of ofticers (o! be granted NFSQ upto J0% etc. benefits will be applicable only
4. with prospective effect.

\/3/ The Recruitment Rules for ali the grades in the Geology Stream viould need 10 be

“accordingly amended. Ylou are. theretare, requested to furnish draft RRs tor ali the yrades

% in the Geology nrcamlto this Ministry immediately. A suitable name may also be
suggested for the nomenglature of the Service.

te for each stream) for considering the other S&T sircams as
ice may alsu be furnished to this Ministry at tre earllest. giving
of 1aid down norms and vrders of the DOPT with reysrd
are justitications

4, Proposaly (se
Organized Group "A" 8
suitsble justitications in he light
10 ligibility for being ddclared an Oryanized Group "A" Scrvice. If there

4, OWer than thqag‘zgﬁgd oy the Organized Service concent for granting NF3G et higher than
i the eXisting {5%. the sgme along with relevant guidelines’/OM etc.. these may slso be
1 forwarded.

Yours/Rithtully,

(Surcsh Kishnani)
Director

/
MOV caie
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IN THE, CENTRAL ADMINISTRATIVE TRIBUNAL '
GUWAHATI BENCH, GUWAHATI |

v : O A »
OA/RA/CP/MA/PT/.. V. I NOG

in the above application/ Petition do hereby appoint and Shri 5'54\’”"""JH*I(DM
Advocate/s to appear, plead and act for me/ us in the above application / petition and to conduct and prosecute all
proceedings that may be taken in respect thereof including Contempt of court petitions and Review applications
arising there from and applications, for return of documenits, enter into compromise and to draw any moneys

- payable to me/ us in the said proceeding.

Place :-

3 \
| : | Drllip Ranjan Kanungo
Date:- 4.2.%9 Signature of the Parties.
: “‘Accepted”

bty oD
Executed in my présence, ¢
* Signature with date Signature with date
(Name and Designation) (Name of the Advocate)

Name and address of the .
Advocate for Service .

* The following Certification to be given when the party is unacquainted with the language of the Vakalath or is
blind or illiterate:

The contents of the Vakalath were truly and audibly read overftransiated into language known to
the party executing the Vakalath and he seems to have understood the same.

Signature with date
(Name and Designation)
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Central Administrative Tribunal
Bhangagarh, Rajgarh Road,
Guwahati.

aictrar

b R

e
A

T ¥ INTHE MATIER O :

OA. No. [Z  0f2009

Dv. Dikie kv, Keourso

....... Applicant .

_Vs-

Union of India & Others

------ Respondents

I, M. U. Ahmed, Addl. Central Govt. Standing Courisel, Central
Administrative Tribunai, Guwahati, hereby enter appearance on behalf of the
Union of India & Respondents Nos. __ _.——__ in the above case. My name may

kindly be noted as Counsel and shown as Cauitsel for the Respondent/s. | ‘

2ibl?

(Motin UYd-Din Ahmed)
Addi. C.G.S.C.

e
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BETWEEN

Dr. Dillip Ranjan Kanungo,

APPLICANT

NVergius- o

Union of India and others .
RESPONDBBTS

3. That -the aforesaid matter came up for ' admizsion on

04.02.09 before the Hon'ble Court. . - T '3|
- 2. - That during the course 0f hearlng the appllcant had F

ﬂ'undertaken to file complete and ¢lear copies of the originals

| _of the Annexure-~ A/l, A/2, A/B and A/6. Accordlngly, liberty |
was given by the Hon’ble Court v1de order dated 04. 02 09 to |
replace the said anpexure. | - i
8. That the rompleta and clear Coples of i-mneszure-— A/i k
“R/2, A/3 and A/6 are enclosed herewith. B
Enclosures: _ | |
1. Annexurea‘A/li o ‘ B S s
' 2. Annexure- A/Z. . o - | R ‘; }
‘3. Annesture- A/3. < | o - _ S .
’4ivAnnéxuref‘A/G., | ‘ ' N | |



. vqmr(rr the dirnct Bontial

[qualilication. NOTE :I

i, (Nel, No.F.1/28/2006--VI) TWENTY
JUNRIOR WORKS MANAGERS 1IN
MECHANICAL (INFONMATIONTECHINO-
LOGY) IN ORNDNANCE FACTONY
BOARD, DEPANTMENT OF DEFENCE
PRODUCTION, MINISTRY OF DEFENCE.
Civilian in Defence Services. Oul of twanty
posts, lour posts are reserved for SC, lwo
posts nre reserved for ST and sgven posts
o rosoivad tor QNG anndidatan,
QUALIFICATIONS @ ESSENTIAL

EDUCATIONAL : Dogreo In Inlotmnlion
Tachnology/Computor Engincering or
aquivilont iom n incogninad Unlvorsily,
DUTHES ¢ Duttos aro ol eioagoral indona,
Ragulod 1o work an o Hond of Soction/
Workehop/Ollico or a Group In tho
Workshop/Saction/Qllice and ba lully

sesponsiblo lor propor working ol tho Group

and toport to Divislonal Olficor. HQ
Anywhora I tho Ordnanca Faclorios, Utits
nnd Hoad Quartors In India,

2. (Rel. No.F.1/140/2005-R-1V) ONE
STORE OFFICER(CIVILIAN) IN THE
UNITS UNDER DIRECTOR GENERAL OF
ARMED FORCES MEDICAL SERVICES,
MINISTRY OF DEFENCE. The post s
unrageivad, bul axclusivoly reserved for

- Phynienity [ nndlcappad (whh Locomotar

Uiunbitity or eémebint pulay La. ono tay
‘allociod at ona i atfactod) mm(lldnlnu
QUALIFICATIONS @ ESSENTIAL @ A,
EDUCATIONAL : Deypran in Selanco wllh
Chaemistry as o aul;)or( rom n rocognised
Univinsity or equiviadont. B: EXPERIENCE:
Thico years' experience In purchaso,
eustody tnd fssne of medical and singical
stores and appliancos, DUTIES § To work
i U”((,f‘r in- chargn (;mup/ Y(.H:)n !
of Daputy,
Communiant ol ALMEDE. Accbtminblo
Commnndnid iy ranspoct of Medient storo
purchasnd, kaop themn in snlo enslody/
storagn and isaua thom lo Aimad Forcos
Madical unils locatad all over India and
vaious UN Nissions. As olficer In-chargn
Group/Soction, ho will oxarciso supaivisory
coniol avor slotg stall, HQ @ AFMSD,
Lucknow with fiability to seive anywhere
in india.
3. (Ref. No.F.1/170/2005-R-1). ONE
ASSISTANT PROFESSOR OF UROLOGY,
MINISTHY OF HEALTH & FAMILY
WELFARE, DEPANTMENT OF HEALTH,
SPECIALIST GRADE - It OF CENTRAL
HEALTH SEAVICE . (TEACHING
SPECIALIST SUB-CADRE), QUALIFICA-
TIONS : ESSENTIAL
qualificalion recognised by Medical
Coungit ol india includod in the First or the
Socond Schodule o Part # of the Thivd
Schodule (Other than Ucontinta Qualilica-
lions) of the Indian Modical Council Act,
1956, Holders of cducatlonal quatitications
il)ClU(‘Od In Part 11 of the Thitd Schodulo
uhould also Tullll the condilions atipulatad
In sub-soctiun (3) of Soctton 18 of tho IMC
Act, 1856. 1) Poat Gradunio Dogroa
quatification in the concornad aupor-
Speclatity Lo, MCh (Urology) or Spoclulity
Board of Urology (USA) or ecquivnlent. B.
EXPERIENCE : Thioe yoars' of leaching
oxporience as Tutor/Damonstrator/
Rogistrar/Sr. Nasidont/l.octuror In the
coinceinod  supor-spoclailly In a
rocogniséd feaching Institution aller
oblaining the first post-graduatd degree
: The Madical
suniificatlons possossod by tho candidalps
should hava iho rcognition of the Meodieal
Councli ol lndin, NOTE ¢ 112 10 86 far a4 poat
praduata imedient qunlitications awntdod
by Indlan Univasities aro concainad, they
shoudd mlso flnd o placo th the Schadulas
1o tho Indinn Madicnt Counall Act, 1050,
as-amoendod from time to lime. NOTE: i
Teaching oxparience in any other poJ like

"livg posts of Ganaral Duty Madical Offlein/
Madical Offfcor  shall not bo consldm ad

lor uligibllity putposge lor tocrullinent to

1} An MBBS |

‘fesorvod

tonehing posts. NOTE: 1V In 1hn eoso ol
qualiiention In SuporSpaclalitna(M.Ch/
1.M) oxcopt In the enso ol holdors of D.M./
M.Cl of flva yones dunifon, the holden
ahoutd,hovo ohlnlnmll M. (Qonntnl
Madicino) or M.S. (Gﬂnorm Surgory) of-an
oquivalant qualification ab proscribad by
the said councll In hs recommendalions
on pos! graduate medk‘nl axaminalion.
NOTE:V: I tho cino bl holdor of £,M.M.Ch
yualillention of live yours duratlan, the

patlad ol Sanlor post grathiate. 1esidoncy -

tendored in the last part df the soid D.M./
M.Ch shall ho couttod towirda
tagiiomont of axporloieo, NOTE: VI~
Holdma of spocialily Bomd ol US

qualiticalions shodld conplato 1ho unllm
requirements of the Board concernod,
DUTIES : To -hmpait. thoorotical and
practicat Instructions lo undor gradunly/

post graduate modical sludonts. To conduct |

and gulde research work, render paliont

care, and,olhar: dutlos that may be;;

assignod. HQ : JPMER, PONDICHEHHY

ANY OTHER CONDHIONS {A) Private™~

praclice,of ony Kkind ‘whalgoovor shall not

lnboratory. practica.. (B) Tho candidatas
saloclod will, I 6o raquiliad, bo finblo Jlo
anivo In any Dolorioh ¢ .mvh o, 0 |mnl
connoctod with tho Dotongo of ndin tor a

** CONDITIONS i

poitod of tot lags than lout yomo ncluding -

tho porlod apont on linlning, H any,
provided dhat : 1); ho/she stiall not bo
required lo‘sérve as- aforesaid altar the
oxpiry of 10 years from tha dalo of
appoitlment 10 the serviee or fiom tha data
ol his/hor Jolning the sadvica. i) heleho
shall not ordinarily ba requitad 10 sorve
as nlor?nmd..aﬂer oblmmnn the age n| 4"
yone, o K wwars oo

4. {(Rol. No. F1I1Gﬂl?()06 ) THREE

T e, l"

ASSISTANT PROTE‘;SOHS OF PAEDI-

ATRIC SURG[‘RV,MINIST]!V OF HEALTH
& FAMILY WELFARE, DEPARTMENT OF
HEALTH, SPECIALIST GR-l
CENTRAL HEALTH SERVICE
(TEACHING SPECIALIST SUB-CADRE).
Out of throe posts, one posl is resarvod for
SC candidales., QUALIFICATIONS :
ESSENTIAL b
Same as in“ltem No. 3. al £Q(i) above.
i) Post.Qradunte dogrod qualiication In
tho concorned supon spocinlity Lo,
M.Ch(Paadialrlc Surgary) or oquivalenl, B.
EXPERIENCE, NOTE: I10V & DUIIES;
Sume a6 In Ilmu NG, 9, nbo\m

8. .(Ral. WNoj F.1mu/20m, R-1) TWO.,
SPECIALISTS GRADE-{I(JR. SCALE) .
(CARDIO ATHORACIC| VASCULAR !

SURGEONS), MINISTRY [OF HEALTH &
FAMILY WELFARE, DEPARTMENT OF
HEALTH, CENIRM_ HEALTH SERVICE
(NON-TEACHING SPECIALIST SuUB-
CADRE)." Of tha two po*l.- ono post s
rogarvad lof $C & tumahilng ona post Is
for C)l;iCl candidates,
QUAL'FICI\TIONS H I"S ENTIAL @ A,
EDUCATIONAL 1 1) 8amd an i ftam No.d
at EQ(}) above. ) P.G Dogroo in the
spoclality concernad i.0. M.Ch(Cardio
Thoracic Surgary)/M.Ch(Thorncic Surgnry)
OR Speclallly Board of Tharacic Sugery
(USA) of oqmvnlenl B. EXPFHIFNCE

Throo yoars exporlonr‘o In 1ho concorned
speclality aHter oblaining the first P.G.
Degree. NOTE i &I :an.e as in llem
No.3 abovo! NOTE

OF -

A: EDUCATIONAL : o

INVITES APP CAT'ONS FOR. THE FOI LOWING POS1S

sald D.MM.CI shall ba countad towinidns
rotuitamnnt of oxpalohce. NOTE 1V 1
Holdnra of epnciniity Board of USA shovid
compinto tha ontite toquiimmenta of the
Bonard coneormod, DUTIES ¢ topordor nll
dulles roquhrod ol a speciallst in (ho
spoclalily of CTVS. To petlotin vartous
adiministrative duties as may boe assigned
from lime to time. Any other dulles ns may
bes asnignod by tho bigher office:, 11Q 2 AL
magant at Dalbi witly Hablfity 10 smve nny.
wharo In Indla. ANY OTHER CONDI-
TIONS: Sama as In ltem No. 3 above.

0. {Rol.No,F.1/160/2006-11-1) ONE
ABBIBTIANT PROFESAON OF PLABHIC
SURGENY, MINIBTRY: OF HEALIN &
FAMILY WELFARE, DEPARTMENT OF
HEALTH, SPECIALIST GRADE H.OF
CHS(TEACHING BPECIALIST SUB-

CADRE), CIUALII"ICAT!ONS ESSENIIAL:
A, EDUCAIIONAL«. i)*Bama - ac.ln Hlum
No. 3 at EQ () abova. Lll) Rosi Gradunie

.- Dogroe qualification:intha concernod
supor- Sporlalllyl e. M, Ch(Plaslld Sutgory)

“or Spoclallty, Board of, ‘Plastic (USA) m

« oquivalont.
hn allowed Includlng ony consultation and x

B EXPERIENCE NOTE :
TO VI, DUTIES,. HQ. }&‘ANY omrn
Samnng n Ilum No, 8
abovo. v ‘.

7. (Nol.No. I 1/171/2008 H <) Two
AASIBTANT PROFESBONS (AASTHO-

"ENTENOLOGY), MINISTRY OF HEALIH

-

& FAMILY WELFANE, DEPANTMENT OF
HEALTH, SPECIALIST GRADE Hl OF
CHS(TEACHING SPECIALIST SuUB-
CADRE). Out of iwa posis, ohe post Is
tosotvod lor SC candidates, QUALIFICA-

TIONS: ESSENTIAL : A, EDUCATIONAL:

l) Samo as Initem No. 3 at EQ (i) abovu.

S "om Gm(ll'c\m ngmo ({unmlommn ln.’
T canseinod Aijjar Sty o, 1, M

{Qantroontaiology), or aqulvalont. B
EXPERIENCE; NOTE (ITOV, DUTIES &
ANY OTHER CONDITIONS @ Samn ns
item No. 3 abova. | ' .

8. (nM No.F.1/164/2005- n -1)  FIVE
ASSISTANT PROFESSORS OF CTVS,
MINISTRY 'OF HEALTH & FAMILY
WELFARE, DEPARTMENT OF HEALTH,
SPECIALIST GRADE It OF CHS
(TEACHING SPECIALIST SUB-CADRE).
Out of five posts, oné past sach Is resorved
for SC & OBC éandidaies. QUALIFICA-
TIONS: ESSENTIAL :-A. EDUCATIONAL'

- 1) Samn pa Intein No. 3 ot EQ (1) abova.

Py
s

i) Poat Gindunta Dagron aquatiflentinh ly
the,.oonhcethad slipat-Bpaacinllly l.n.

s MCH(Cardlo:Thoraclo. Surgory)/M.Ch

« (Thoracle Surgory) or Speciallly Board of

Thoracle Surgery(USA) or equivalant. B,
EXPERIENCE, NOTE :1 TO VI, DUTIES
& ANY OTHER LONDI!IONS Snnm ng
In Hlemi No. 3 sbove: ; ¢

9. (Rof.No.F.1/165/2005-R-1) TWO
ASSISTANT PROFES8SORS OF END()-
CRINOLOQGY, MINISTRY OF HEALII &
FAMILY WELFARE; DEPARTMENT OF
HEALTH, SPECIALIST QNADE Il OF
CHS({TEACHING SPECIALIST SUDB-
CADRE), QUALIFICATIONS: ESSENITIAL:
A. EDUCATIONAL : i) Samo  ag in ltem
No. 3 at EQ (I) abovo. li}) Posl Graduate
Degreo quallfication In tha concornod
supor-Spocinlity .o.! D.M.(Endocilnology).
or equivalant: B, EXPERIENCE, NOTE : |

. TO V, DUTIES, HQ'& ANY OTHER

hin tho casa of

qualllicatlop in. Stipor-Spheiqlitios (M.Chv -

D.M) nxmpt n tho case of holders of D.M./
M.Ch of five yoars dunnllon, the holdain
should have obialnod !r'A‘l,)‘((_‘mnmnl
Madicine) or M.S.(Ganarmi Surgmy) or nn

!
aquivalant qualification ng prescdbod by

an posl gmdunln modlu I oxaminntion

tho anid council In iy n);nlmnonlh\llonn .

HOTE: IV: In (e casa of fholdor of DM/
M.Ch qualilication ol livalyaara duration,
Ihe pariod of Sonlm J)m;l gradunta

1enidoney renderod i theilast pat of the

CONDITIONS : Sape as Ip Ilem No. 3

abova, ! ! R ‘
10, (Rol.No.F.1/256/2008-R-1) EIGH
ASSISTANT PAOFEBBOIS OF

CARDIOLOGY, MINISTRY OF HEALTH &
FAMILY WELFARE; DEPARTMENT OF

HEALTH, SPLClALIBT GRADE 1l OF CHS

(TEACHING BPEGIAL] 31 sbp-canne),
Out of alght poois: ofia, Hoat I ionorved tur
ST ond 2 ji0als arg, roeorvud for OBC
candidntag, QUALIFICATIONS: | ESSEN-
TIAL : AERUCATIDNAL :1) Samo as In
Item No. 3 at £Q (I)h[)ova, i) Post Gindtunto

. nomlng any diiéutile éx

L thﬂ
'U r-l' il

-I'ﬂ‘
Dagroo qunlltl(,nNnn n lhn conceme<
stipoeBpociality Lo, 1M (Gadiclody) of
oquivalont. B, EXPERENCE, Nonk
V. DUTIES & ANY OTHEN con TONB{
fmmo an In ltaie No, 3 anVQ.\\ﬂ,glm il

ot No.F.1/214/2005-fi-ll) NINE EEN

NEnALoolsTsuumon) u-ih
GEOLOGICAL SURVEY'OF ND!s )
MINISTRY OF MINES. O} lhe lefr. ;
Jostn, lwo ponls aie roapiv
pont I roserved far 6T, dy ]{vd
vonmvud1orOBCcal\dldale s QUA 4
TIONS : ESSENTIAL : A, EDUCATIDNALS
Mnator's dagran in PI\yBk‘n anuopI\yﬂl
o (\no|03y or Appliod Gnologr
tacogilead Univiotally or aqufvalgit-OR.
Diplommn In applied Gaoology oi {he lndla .
Scl\ool o| Mines, Dhanbad. B:'EXPE|

Lood

sludios Inchiding woonrctp
.these.llnes..DESIRABLE;
togroo inf PhyolosaDUTlE
tay spetiroscopy hdd!
Mindraloglcal ellidiod |
Laboralorlba,of Gdolobla
bo loqulr dbyina [
Gomouinul Survay o nd
12, (Nof., Na.F.1/21212005- E
EIGHT, 1) CHEMISTS(Y
GI‘OLOGICM suhive
MINISTRY, DF MINES.SD
vlxiaon posle ard tasorvo
pasts ero radorved for ST,
posts are-foserved Ioré,q
Out ol Nlnoly-oigh‘ ixosl
1oaoivod .lor Phyaical
candidaien{t.oca Mo!q«:,
colabral’ pnlsy) of an .f
BUALIFICATIONS! Esg
EDUCATIONALM §) "M
{Shomtairgy br, Abiliod (‘I\é }
racognisod Unlvemlly oi h(’]’ulvﬁ!‘
‘alning in ol ashaal of l«iovgun
Including modern Insltumenla a
melhods. B. EXPERIENCESHY
axparlance n o LAharatory coﬁberl}]
ulilization of oras and minatald %qb
Analytical work relating |6 focks
Otes, Molals, Aljoys, mé
assaying of prevloua melais
13, (Ref!.No.F.1/264/3005
DEPUTY DIRECTOR(WEAVING) )
OFFICE OF DEVELOPMENT COMM
ONER FOR HANDLOOMS;M]NI
TEXTILES. T)id phal 1 {4
condidatos. QUALIFICA]
(TIAL 1 A* EDUCATION
Toxlile. Tochnoldgy ol Fd
Unlvmslly or Institutlon
Biploma in Handloo!p T 3 ology’ o
racognisad Instinutioh ‘or dgllly aiehi?
EXPERIENCE : 7 ynars exﬁ rlehce;‘
yents In tha caso of Diploma hol_d
Fandioom Tachinology) "1 p}ox} ]6 i

piodiictioh oslablishmon| ‘psﬂl to
ol whioh al IanalaynmaalL iid i v"
W handloomii: oiel A

Knowladge of* handlooptl}: Wa
nlachinery and handioom prodi
Knowladge of handloom ihdusine }
coutilry. DUTIES : To be hi.oHarge
Woavers' Sevico Center and alidi
ndmlninlmllvq wouk an nnd whon

waaving Seclion of: qm,.c
undortake dovelopment wof
ptoduotlon; o! now labr oo'
domagtlo and okporl indy k
toctmical advige fo Imndloom
propaiatory and wonyingd
cluding uoo of Impvov& by
Vst | lnndluont pmdp'
ihals matngda of
iguummondnll ng,

# ipraving iy
auggost remed

“ 4 e came

ey Mwpn. b -

P S e



i

b

N a9, providod from ¢
’ 0.dho PI.D dogroe holdors who

rand

t4~ (Ref. No F.1/115/2003-0-11) TWO
LECTURERSG(LIBRARY SCIENCE) IN
GOVY. POLHTECHNIC FOR WOMEN,
CHARDIGARH, CHANDIGARH ADMI-
NISTRATION. Oul of the Iwo posts, one
post is.reserved lor Schoduled Tiibes
candidates. QUALIFICATION : ESSEN-
_TIAL : First Class  Mastor's Degreo In
“Libraty - Scionca lom o racognisas
Unlvorstly/institution ot oquivalant,
DUTIES: Tanching Diplomn elassns, Any
othor dulies assignod by dapaitmont, HQ :
Chandigarh,

15, (Mot No.F.1/179/2005-R-1i1) TWO
LECTUNEARS (HISTONY OF ART) IN T1IE
()VFHNM(‘NF COLLEGE OF ANT,
CHANDIGAHH CHANDIGARH ADMIN]-
STRATION. Out ot tho two posls, 1 postis
taservod - for  OBC  candidatos.
QUALIFICATIONS: ESSENTIAL : EDU-
CATIONAL : 1) Good acadamic racoid
wilh al laast 55% miatks or an oquivatont
grado of Blinthe 7 point scalo with letlor
urados O,A, B, C, D, E and F al he Mastor's
dogpesdoval ln History of Al s an et
Unilvorslty or any ouivitent dogran liong n
Forolgn Unlvorhty, EXPLANATION @ 1l
Wi "GOO AGALIEMIC RECOND monng
al loast second clags with filty por cont
marks in graduation dogroo. i) Should
have cloargd  tho aligiblity tost (NET)
lor lochu i conductod by 1he Univorsity
Geants Comindanton, Councll for Selontlile
and  Industrial Mosaearch or simllar tost
accraditod by the Univaralty Grants
Conunission. NOTE : 1: N.E.T. shall remain
compulsory roquliammt for appointinent
na Lectuear oven for condidaloa having
’hi) rln_()."nb. Howvor, tha condidatas who
hava comptotad M P dogroo by 318 Dae,
HO ar hava submittad .0 thasis e the
Univansity Iy tho concemaod subjocts upto
S Dacombo, P02 o oxamptod tiom
apponring Hin tho NLET. oxamination.  In
case, such candidites fail to oblain Ph.D
Degroe, they shall have 1o pass the N.E.T
Examination. NOTE : 2: Hulaxnlmn ot 5%
35 10 G0 of lho
iy pansod tho Maghn'y Doegion privi 1y

b Soplombat, (00 NOTE 3 Binlhn 7
Dot seale with ol gradis OANCHLIL,
aned 17 nbiall b rogended an aqulvalant of
B whataver tho ginding aystem Ia
lollowad. NOTE : 4 : A ralaxation ol
wininumn inarks ot tha Post Graduato lavol
from 55 lo 50% whi ba providod to
candidales who have clearod the Junfor
Hesearch " Fellowship  Examination
conductod by the UGC/CSIR only uior 1o
1989 when the minimum marks required
lo appear for J.RLIE Examination was 50%,
DUTIES : lmpart teaching 1o colloge
studonts.  Assisting in dopartmenial
administration, cons sultancy, R&D servicos
tond matoriale works hops/studios/inbs
dovolopmanl/nmnuulon HQ : Govornment
Collagio of Art, Chandigath.

16. (Nol. No.F.1/216/2003-R-V & F.1/245/
2005-1.V) TWO LECTURERS (ANCHIT-
ECTURE) IN GOVT. PLOYTECHNIC FOR
WOMEN, CHANDIGARN, CHANDIGARIY
ADMINISTRATION. Oul of two posls, ono
post is fasorvoed for ST candidatas.
QUALIFICATIONS ESSENTIAL
EDUCATIONAL : i) I'ist clnss Bacholor's
Dagros In Architacture hom a tacoynlsacd
Univansity or aqelvatont. Iy Boglotorad with
o Councit of Archiloctuio, DUTIES
Tonehing:Oiploma Clnasoa, Any othor
duting asslgnod by the dopatlmont, HQ
Chandigurh,

1. (Ref. No.F.1/29/2005-R-VI)
T OURTEEN JUNIOR WORKS MANAGER
IN ELECTRICAL(ELECTIRIONICS) IN
OHDNANCL FACTONY BOARD,
DEPARTMENT OF DEFENCE PRODUC-
TION, MINISTRY OF DEF ENCE. CIVILIAN
IN DEFENCE SERVICES. Out of fourteen
posts, lhf‘oo_ posis * each are raserved for
SC & OBC candidales and one post is
rasarvod for ST cr.«ndldnlua QUALIFICA-
TIONS : ESSENTIAL : ERDUCATIONAL :
Dogran in f‘lnrlmnl« 8 Englaoaring/
Tochnologly  or  aquivalant  from  n
taeognised University. DUTIES @ Dutios of
managorial ndluro, NRoquitod to woik s
o Hond ol Seciion/Workahop/Ollico o n

‘N“Wma”dﬁ’"ﬁo 008716

Group in the wovkahop/Soctlon/Olllvo and
fully responsiblg for propar working!of tho
Group and report 16 Divisidndt Olficer. HQ :
Any ol the Ordnance racto:ies Unlis and
toad Quarlors Inindla. =1 1y ! '
CANCELLATION { "_'
(F.1/12/2003-R- V) Hocrullnmm lo one
(01) post ot Juirjot Sclonlific chor
(Chemistry) * réserved for | 08C
candidates in the Diractornle oJ Plant
Protoctlon Quaranting & Slornno.
Ministry of Agrlculture, Oopmlmonl of
Agriculture & Co-Operation, Gencml
Cenlrnl Service, Group'B' Gazottad. (Hol.
UPSG Advt. Na. 06, llom No.02 publinhadt
In the various loding anaphpo:s/
Employment News on 22-03-2003).
It1s notified lor ganeral Information l}ml lha
raciullingnt lo the aiom nld post has baen
cancoflod. Lo -
NOTE:
1. Candidates are roquestatl 1o apply In
tha tormat published along with this
ndvantinaniant ind NOT wilin \n the
Gordenlon for applicatlon founns Hhoy
aa nina taquostad 1o §o hiough nrﬁmlnlly
tha dotalla of posla and Instructlona
puhll ihod bolow bolore applylngy.

2. HATURE OF POST: All posts holonq lo
Gonmnl Conlrm SOrvIcu axcapl olhoiwiso
maontionaed, VR ey {

a) Pontg m SNoo1 2,11{12 15 & 17
ara permariont. A :

Posts at 8.Nos.3,4,5,6,7,8,9, 40,13,
14 & 18 are lemporaty.- » ;

1. PAY SCALE & CLASSIFICATION :
(Flgmoa in Biackot at the and of tha pay

b)

scale indlcalo tho tolal amolunenta |

oxchuding CCA aned HIRA ‘it Um lninmnn
ol tha nl,x\ln)
a) lin, IU()(I() -326- 16200 (1170 N,
1/550/-) Group ‘A" Gazotlod for tho
postatS.No. 13, * ¢
I1s. 10000-325-15200/- + NPA (LE.
N5, 23157/, Groun]/\ for tho posls al
5.Mus, 3,4, 5,6,7, 0 98 10. !
115.28000-275-13500 ' (1.5, N
14040/:) Group'A' Gazotlod for e
posts 01 5.M0s. 11,12 & 15, |
He, 7080-280-8100-276- 10300340+
[2000-376- 13600 (with Inhlnl st ot
115.8000) (V.5 N, M(M()) Group 1y
Gazaltod fot tha posts al 5. ll(m 14 &
1G.
M5.7450-225- 11500 (T.E.Rs.13074/-)
(:luup ‘B Gazotled for tho pO!‘.IJ nl
S.Nos, 1&17. .
) lh G500-200-10500 (1.E. s, IMOU/-)
Group 'B* Gazolled for lhe post at
S. No, 2. (
4.AGE LIMIT AS ON NORMAL CLOSING
OATE l.e 27-10-2005
a) Nol oxcoeding 43, yoms |or tho
post at 8.No.13, . 1

b) Not oxceodlng 50 years lor SC & 48
yonrs lor OBC.in respect: ‘ol posts nt
.sNDB ”,;.,u;) ,\,,. . ‘

©) Not oxcoeding 45 years lor lhc posls

- at 8.Nos. 3, 4,6,7,8,9,10. ; ‘

d)  Not oxcoading 35 yoars lor tho post al
G.Nos. 11,12, 14,16 & 10 1

0)  Bolwaon 21 lo 30 youm for the mmla

ol S.Nosn. 1 8 17
1) Notoxeooding 80 yoara for the 'mul ot
S.No. 2. |

N 8. Tho age litmlt shown naalnn( poal nf
8.No.13 o ralonxod age Hinit lor OBC
candidatos. Tho.ngo Hmilt shown ugnlnnl
altothor S.Nos. snuunnl ago it { bxe zopl
for $.No.6 where le ago for SC 8 OBC Is
cloarly mentioned) and only In lhoso ensos
ogjoinolaxablo lor SCand ST eanddidnlog
uplo 5 yoars and uplo 3 younrn lof OBC
candidntos In rospact of vucnnclos
tesorved for tham. Age is also talaxab!e
for cortaln olhorcalegorles AGE ISALSO
RELAXABLE FOR CENTRAL GOVT
SENVANTS,AS PERTHE INSTRUCTIONS
ISSUED BY GOVT, OF INDIA FROM TIME
TO TIME, UPTO FIVE.YEARS, ' ngn
aoncnaalon applicablo to othor (,nluumluu
ol applicania pleagsa 8og relovant prras of
tho instruetigng o - .Cnr\dldm e (o)
tociulinoni by Golﬂr]lt)l\..; ,M s 1

©

5. HEADQURRTERS: SR
specifically slnl{d against ¢g
otherwise, anyw aro in| in lndla ;o abroa
8. PnoskrlorJ 106 pe persons dla
be nppolnled on probutlon(a po
7. The quélilications" grenlé nlled
Kingdom shall be rocognlaod Mocﬂcnl
qdnllllcnllon only Whan grbnl d on‘or
boloro 11.11.78. This shall npbly {9 both
EQ() & £Q(I) abova.
INSTRUCTION AND ADDIHONI\L
INFORMATION TO CANDIDATES FOR
HECHUITME_N rey SCLECT’[Q
|, CITIZENSHIP ; R IR
A Candidato muat bo eithori- -
(a) a cllizen of India, or SRR
(1) a subjact of Napal, or
(¢) a subjoct of Bhutan, or .
() a Tibolan iotugno who cAmo "ovm to
India bolora 15t Janoary, 1062 with the

intetion of -petmanontly sellllng in In-

dia, of

A pornon ol ks odgin wihio hon
Al frome Pakdalan, Duima, §
Lankn or Eant AMdean sounlrlad bl
Konya, Uganda, tha Unllad Papublio
of Tanzania (formaorly 'l'nn;ianylka and
' Zanzibar), Zambia, Malavi, Zalre,

Ethlopln and Vigtnam, = <1

o hiom Vit with tha fntiilon (l!

pormanontly soltling In lndla

" Providod Ihat_a candidate belonglng
1o calegorios (b) {c), (d) dnd (o) above
shalt be a porson In whosa lavoiir a
cuiliticalo of oligibility has boon lasund
by the Govannnont of India, + *
NOFE : tha applieation of o enndidnia in
whosa cagn n cmlilienla of oligibility s noe-
asgy, may e congldorod by the Com.
milnalon i, Hrscanimndod tor nmmlnl
mant, tho eandidalo may also bo pravision-
afly appointed subject to 1he nocossary cer-
lificate being issuad In his favour by tha
Govortment of India.

2. AGE LIMIS ¢ 1ho ngo limit Inr tho posl
has buon givon in 1he ndvartisomant. For
et ngo conconslons ndmigsiblo to vii-
oun cntagotng piaan go though ot
lion Noy, 6, .
3. MINIMuM - eoubational
QUALIFICATIONS ¢ All npplicanta
fullit the essantinl requitoments of tha
post and othor conditlons slipulaled In
tho advertisoment. Thoy are advisod lo
satisly thamselvas bafore applylng that
thay possass nt fonst !ho aeasantlal
qualitications laid down for varlous posis.
No enquity asking for advice as lo
aligibility will be entartalnod.
NOTE-I: The prescribéd oaaomlnl
qualificntions are tho minimum and the
mare possasaion of the samo done not
aentltle candldates to bo cullod for
Interviow, . i
NOTE-ll:, Whoro the numbor of
applications rocolvod In mnponao to an
advartinamont Ia largo and |t wl|l hot
ba convenlant or posnlblo for the
Commiasion to IntorvidW ail“tho
Candldates, tha Cominission at {helr
disoration-may rentrici iho nuiber of
Cnndlunlon. to n roagonabio llmii by
oany of moro of tha following molhbdo :
(n) Op the baals of alther qunlmcnllonu

(n)

und oxporloncu ‘highar t lhun the -

ey

; -mintmum ' proacrluodr
advertinomant; or " "'f’

16 hlo
[ }\.':'.
{b)
rolovunl tlold; or . ..

By counung exporloneo boloro or'
aitor the acqulsition of oosonllnl
qualificnlione; or ,
(d) By holding n ncrooning test, -
The candidate should, therelore, lnonllon
all.the ‘qualifications and oxperlonco In
the rolavant fleld over und nbovo tlig

Ao

minfmum qunllﬂcnllonn nnd nhould
attach attostod/nall cortitind conlna bliho
Carlificnton Iy support thoreof, S b

4, APPLICATION FER "L frion b oy

PR

(n) Cnndldulos mudt pay tho, pmocrlpod

i . milsglon® oi
&

On the basls of oxporloncb n lho .

~(m) Tha upiiar age Himltn enaa o} Byl 86\\-

. patiod of asslgnmoul of five yon‘g3
g

87jcandidt

ai ok 86
a0 ¥iblk

fihddlor
No fed axdi
onc caﬁlﬂ a;&'h
pay tho ! raacrl X
THIS IS tMpomANT” oRkell i
(;)_(‘fnndldaloo tan plh«lhdon (' q C
Nacriltmont Fod Stamp Iy (e Joh
tion of s, 50/ avallablo In Hoad Pos
licas, aif Doparmental Posi- Otfided )
dawin 10 oub-poat offive lovel),ind, anjd
Deneh Poal O ﬂt‘(lll ||140(lu'latl\yj )
try nod atlix li nlhe 8paco, ¢ n]
o puposd fn 1hé ppllcal \m ‘ 9
got it cancalldd by the Cuiitar &i8
Poal Office with the Ualo muinp
mannor that the hipréasiori 0‘ birig !
ton alarap pintlally ovarflows on {he dp
catlon form lgoll taklng cme ihal thd
prasslon mus| be clear and (Ilsllch lb b
alliintes the h.tmmllunllon n) g dp {
s il insilig ;mM olfiuba, o okl
(1h Conelidatoq dbplying fmm ollla
should doposit the proaribud, { 0.,
Otfien of the ngh Couunlnslonm' or i
ar of tho Indian Ambunendoq Of

Sovarnmaont of Indlns Hapwaom
nbtond, ne the cnsa may be, Tk ol]q
tacolpt for suals mymonl,,M
nccompany avary apchnl on,
(0) Tho fee sont through Monoy Ordal, I
dinn Postnl Ordors, Bank Dialtd,Cre
Chuguon, ‘Cinronoy Notos and - 'f
Chulluna will not b accoptod by |
mlsslon and such applionfione wll
hanted na withioul lee and wil ho aunmmﬂl
refactnd, . par k"( ¥
() T totund of application g for nologs
tion tlsough adventisomont wilt ha ﬂllowod
ooty whate solaction ls cancetled and (ln
no olher case. BRI 11
() Applications ol accompanied by itia
ol prascribod foa will not bo congiderad
and sumarily refected. No topradantation
agalnst stch rofection will e anterdatned.
5. CONCESSIONS & NELAXAHONS ¢

vicanion and Comnlaalotiad Ofllcord IhJ
cluding ECOs/SSCOa shall ha refaxed by
the tength Mitltary Servico incrensaed by
three years subloct to tia conditions thit
on these closing date of lecolpl of appll-
cations (I} the continuous sorvice rendored
In tho Amied Forcas by an Ex- Bmvlcoman
i not lass than slx months aliér atfastalidh
and (ii} that tho resultant aga alter dedd §
ing his perlod of servica from hig aleJ
ago doos nol exceed the proscvlbod aﬂ

fimit hy more than 3 yoars.
Thia ralaxatlon I3 also avallabla 15 FC'}Osl
$SCOs who hava romplolod thotk ln|l|a|

Milliry Sorvita Aind wiose Nnd@‘
Twa bnon axjondod boyoird b y ﬁ 4
closing daid and lfy whosé ¢hdd tha Mif
ol Delenca fsauss cariifics 1}6( “igy
bo reloased with nthg orl 'Y
from tha date‘of’moblp("&l '8 rd
nlumlnlmonl“""‘ ‘””«"’"‘F“ “m‘ L
The eandidatas c‘lrﬂmlr\({ Hdd‘
undar thig para should brodubé”
enle In pr?mmllmd oldrha s
tham on dorilitd ot 18 "%'
NOTE | By §owfc‘nh'¥'o'| wﬂg
aacurod roglilar dmploynidn
Pon\ml Govt ln ¥

o bonafit of aqo elnxnﬂov{ 4
tor Ex-Sorvicomor, lof oobliy
mnploynmnl In nny ltlghor hO
undor tho Contrn| Qowvi, Howvd
didatos willl riol ba ellglblo !or lho
mrmvmlon. ] any fo Ex- b
Cdntial Govt. ]obs: } lﬂ
(h‘ h order to quall(y for ll‘o ob
wridar (n) abovd;’ dandlidias ‘o
ahoutd lmwmd wiih llmln nppllon]
ladlod coples of conlllculon vlﬂi ‘h
boan 1alonsod ttom the

The douiieiiod ° &ho\lld’fn‘i’al
npmupunln n(ﬂ[

¥

tan anly throigh (‘nnhn| [loctullp m l'url
B!mnp for llu o/, . ]lfu-»& :
‘ | K f .;,.!!.):!41 S
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éhd\‘.hould spacily the périod of service
m tha Defence Forces :-
: For Gx-Servicomen and Commissionod
- QUi:s Including ECO6/88C00 : A conlill-
" calo i tha proactbad proforma fiom the
undormontionod authoiitlan ¢
{1} In coso of Commigsionad Ollicors In-
. ¢luding ECQs/SSCQOs &

Anny ;- Dirsclomta of Parmonnal So-
view, Ay, HEQia, Now Dot

Navy :- Ditactorata of Porsonno! Sor-
v vices, Naval H. Crs. Now Dolti

" Air FFgrca - Diractornlo of Parsonnel Ser-
vicas, Air H. Qrs. New Delhl
(i)t cnse of JCOS/ONs and equivalont
of thu Navy and Alr Furcos

Aimy :- Dy vardous  Roglmonint
: Racoid Ollicos,
Mnvy - Naval Hocotde, Bonibny

Alr Forco - Alr Foreo Hocords, Now Dalli
(c) AGE RELAXATION FOR CENTRAL
GOVERNMENT EMPLOYEES : Tho uppor
ago firnilis 1eluxabla for Central Govl. Ser-
vanlg uplo § yonee ag par inliuclion Issuod
by he Govl. of Indin from time'to tina, (10
yems for persons halonging to Schaculnd
Caslas/Schaduled Tibos and B yoms tor
poisons haonging to Other Dackward
Clasgaa In ranpact of tho posia rosorved
lor thamy In necordaneo with o instine.
lons o ordms issued by tho Gowt, of Indin,
A candidate claiming to bolong o tho
calogory of Central Govarnmant sorvant
' Jand thus soaking ago 1olaxation tndar
Iy pata should produco a Corlitiento fom
hisihar Emplayer on the olfice letterhond
to tha effectihat he/sho was a Conlral Gowt.
Servant as on closing dato of Advertiso-
ment for tha post of No. candidate

parn, unlass ho/sho producos ho mqnl
site Cantificato nlongwhih hisfhar applica-
Alon for raciutimant to g post.
' ((1) AGE RELAXATION FOR MFNHOTN-
S SPORTS PEASONS : Tho falnsntion
!n uppor oge limit upto a maximum of 6
yoais (10 yoars for parsons bolonging to
BCAST Commnitios and §§ yona for por-
sons balonging to Other Dackwaid
Clnszog In 1oapoct of posla rosavod lor
tham) may ba aliowad to marltorious
sporlswomon/sportsmen in 1ho ligld of
G_ulnn /Sporls rocognised by the Govern-
mant for such purpose providod thoy sat-
isty bl othor conditions prasciibad by Gov-
ernaiont {romt tima 1o time. The porsons
clalming age rolaxation undar this sub-
para should produce a corlificate Issuod
by the compratent autharlty in the proformn
proseiibad which will ho suppllod 1y eane
dtdntea on doemid by the Connlission,
heie Is no uppor ago Imil In respoct of
Indlan empioyoes of the Gavernmont of
Burmu dischaiged owing to Conslitutional
changes in that country. For othors, ago
Mimit witi bo strictly ndbimod lo sava In nx-
. coptional clicumsinncos, and In no case
bo ralaxed beyond a limit of thiee yoars.
. (8) Agu-relaxation torwlddwn divorced
Women and Woman judicially scpmmod
from tholr hugbandn @
Tho uppiar age linft is talnxable up 1o the
ago ol 35 yomrs (upto 40 yoars lor inom-
hors ol Schodutod Castes/Schodulod
Tribes and upto 38 yoars tor mambars bo-
longing to the Othor Backwnrd Classas in
raspact of the posty raservad for tham) lor
Widows, divorced Womon and Women
Judicially separated from their Husbands
who aro not camaniod. Tho pors ong rl.\hn-
Ing ago-relaxation undor this fub- pmn
shoild praducy tha lnllmvln() documon-
iny avidanca ;-
(1) In casa of Widow, Donth Cortitlcato of
har Busband togothar with tha Aftidavil
that ghoe han pol temnniod slnco,
(if) 1 caso of divorcod Wormon nid Womon
Judicinlly sopaeatod from thelr husbands,
a cortifiod copy of the-Judgoment/doctoo
ol tho appropriate Court to prove the lact
of divorce or the judicial soparation, ng

will bn aceordad ago ralaxation undor this

S X )
the ¢ case mny ba, wllh a Alhdavll in respecl ’

of d»vorced Women lhm
marrled slnce.’ " ™ \ . ’, “
{1y The ralaxailon In unpor odo Nmit ov 5
yoarg ohnll bo admiasiblo to all pornong

who lmd ordlnnrlly hoon  doin ollod Intho
t

1hey hnve ot re:

Slnlo ‘of d&k: ,
The persons clalmlng mlnxallon undar this
oub-para should producd n eartillenta to
tha ollact it thay had boan domdallod In
tha Sinto of JAIK duting the petiod trom st
Januaty, 1980 to 31st Dacombor, 1969
from the District Maglstrate within whose
Jutisdiction they had ordlnmlly rasidad or
from any other aulhoty deslgiated In this
bohall by thoe Goverimont of Jaminu and
Kashmir. This rplaxation shal) romain In
forco upto 31.12.2006.

() Ago ralnxatlon of 6 yoais; la allowod
(tolnl 10 youtn for 8Ca/S Ta nnrl & yonsn for
OHCa I tespoct of tho poola ummvod tor
thom) to Dblind, doal- mulo and
onlhopaadlcnlly handicappod porsons for
appolntmant to Group ‘A’ and Group ‘B’
posts/sorvices. The porsons t.lnlmlng ano
rolaxation undor ihig sub- pasa should pro-
duce a corlllicato from (o compatent au-
thodly of Govi. Hospital/Madicnl Bowd In
suppoit of their clelms. In any case, the
appointmant of lhesa candidntos will ha
subjoot (o tholr balhg tound wisdicdly it i
nosordanico whh the standsidg, af ladicnl
fiiness as prascitbod by tho Govatnimont
lor each individunl Group 'A" and Gioup '8’
posita to bo lillod by Dlroct Moctt. by Suloe-
tion! | )

6. HOWTO APPLVx 1

() Candidalas must apply in the Applica-
tion Formaf published In the -Employment
Nows alongwith this advortisement. Can-
didalos abtoad may apply on plaln papor
but the lonmat should be oxaclly tho sameo

* g published In the advortisemont. Appil-

cations on formals olhoer than the ong Indi-

- entod |n this-fesuo of Employmont Nawa

wilt nol bp onlunni wd.Tho cundl(luton ity
¢t oul the form appiicatlon givan i'itds
advoriisomont
should bo fiod In with bail- point pon (to
provont sproading of Ink). It neod bo thoy
can got this form lyped nomily on wiilo
papor of FOOLSCAP SIZE (2] ems x 30
cims) In doublo spaco on ono skdo of papbr
only and fill up the columns in thair own
hand, Thera is no objection lo andidalos
using a printed Applicatlon Iorn, if avail-
ablo from private afjenclos. 1hoy should
onsure howovcr. that lls format's s exactly
tho samo ng publishod by the Commisslon
in thalr advertisament. If any wt})ng antrlos
nre made by the candidnatag in thoir appli-
eation form on account of misthlon In the
puldalines or In printing sf application
forms by privalo agonclon, Ihdlr applica-
tions shall be rajacted apd H-e Commls-
sion will not bo responsiblo for such rajnc-
tion. No feprosantaiion nnr\lnrl kuch rojoc-
ton wil iy ontortalned. ! !

Appllmllon fillod in on lho formint usod lor
prevlous recruilmonl of -domo othar
adverlrserqonl will not bo consltarnd. The

cnndldalos 8hould note {hat App!lcnllon :
I NOT b, uuppllod by SUT

Form,w
Comm snlonn Oillco

(i) Cnndldalon whowlo[\ Io upp y lor moro
than ono posl should cui)mlt sopatate ap-
plication acro;n;mnlod by the pm'cmmd
foo lor dachpost. :

(lity Cnndldnlon 210 roquottod Lo attach with
the application a salf-addross sod post card
bearing total postage worth 2. 00 allixod
thereon. Thay should indleato In this card
tha Advortisemont No. and llom No., Nnmo
ol tha post applled tor. 1o applications wiit
ba acknowlodgod by ihe Coménlgsion by
rotutning this card to tho rnmlldnln alior
Indicaling tho Fleglsiration No. allolind to
tho candidale. Candidales mny nolo tht
1o aoparalo acknowlodgomont othos than
hin card will bo sont (o them.

Il a candidato doos riot racaivé thig post
caid within a forlnight from tho 19st date for
1ecolpt of applicallons, he should make an
onquly from tho Commlgsion In wilting by

E lumlahlng 1u|l domn" ‘7 (ho, 08

" (iv) {); The compleloJ applicat

AR 07t

’ir\

whl

CIW
s rmtinh ovae

tHINIRI L

Ior wh‘cﬁ

[

lon foim

ho has gont an appllcalioq.s 3&{

- ot rbach fls. gabrotaty; Unlon piblle

"Baivice Comiillasloti,: Dholnur Ilouuo,

8liahjahair flood, Now bollll 110 000 on
or buforo the 27-10-2008. ) |
(B) In raspoct of oppllmtlons [ocelvod only
by pont (hy pont/apead posl/ from llie aan-
didaten tontding In Aonmn. Maoghalayn,
Aninachol Pradosh, Mizoram, Mantput,.
Nagaland, T1lpura, Sikkim, Jammu & Kash-
mir, Lahaul and Spitl dislrict and Pangi sub-
diviston of Chamba Distriet of Mimachal
Pradash, ARN Islands or Lakshadwanp ot
abrond, the Inat dato.for tecalpl of applicn-
lions Is 03-11-2006.The banolil of ox-
tondad thna wilt Lo avallablo only in 1o-
opnol of appllentions vlmnlvml by post/
apond pont e tho above manllanad e
anghoglong. In the cara of appliealions
tecolved by hand or through coutier ror-
vico, bonnlit of oxtendod time will nat ba
avallablo ragsidless of {he placo of rosi-
donco of tho applicant.
Candidalos who nta clnlmlng tho bonatit
of axiondod thna should clandly Indicaln In
a sopainto shoat duly authontlcated by
thelr signnture , the name of the particular
aron or roglon {0.9. Astnm, Mogihatnya,
JRICot) o wheste they hive posind thnly
application. 1n cage lhoy fali 1o do 60, 1he
hanallit of oxlondod lime wlII not bo sllowed
1o tham.
NOTE : 1I: Candidatos nhould clomly nola
that tho Commiasion will n no ongo ho 10-
sponsibio lor non- locolp{ of thalr applica-
lion or any delay In recolpt lhereol onh any
accounl whatsoaver. : No appllcullon ta-
colved aftor the prosctlbed Iasl dale wil

- ba anieitalnod under eqy‘clrcmnglnucoﬁ

and all tho late nppllcallona(wlll be sum-

. mailly rajoctod. They shouid, thoratora,

- NOTE :
nd utilizo It In original'Form -

ansuroe thal thelr, oppllon(lmm raach
Commisslon's offica on or lmlom tho pro-
scitbod Innl duto. g lf Al

Cnndldnlos can nI:m (Iollvm

~lho|rxnppllcnllonn poersonally-at tha »

Commisslon'a Counlor n()nlmt propor to-
colpl Tho Comminsion wilf, not be 106101+
sibla for he applicalions dollvmod lo any
olhor {unctlionary of the Commlsnlon
NOTE : Ifl : Applications romlvod thiough
couriers or courior services ol any typo
shall be lreated as having been racoived
'BY HAND' al the Commlsslons Counter,
and Notby the post. vt ,idiz 1pe -
NOTE : V't The concesslon: of exlandad
closing date In raspect of the entita State
of J&K wilt ramain In force upto tha ond ol
tho Calondar yoar, 2005,
v) “Cindiditig neo roquaated to supoi-
soribed the words “RECRUITMENT BY SE-
LECTION" on lhe lop of tha Envolopa while
sonding the Application Form™,
7. CERTIFICATETO BE ATTACHED :
Candidatos shoutd note thai llmy ahould
aittach with thalr'applications attented/
salf cortlfiod coplou of tho tollowlug docu-
monto: .t ey Y pefelathld -l :

'
AR

{1y Mn(rlculnllon 8! oqulvm&&'t umuilvn(n '
livBuphdnt ot thair uéolh?d\l fli.of ajo. 1+

(1) Degran or Diploma Coititiéhia or vthor
cortifizntos In suppoit of lholi’ dddcuuonnl
qualllicotions; ‘

(i) it tho quolific atton ponuouuod by tho
enndidato o oquivalont, thon thé nnhor-
fty (whty bumbaer and dalg) updur which it
has boen 50 traaled must bo Indlcaled;
(lv) Certiticate(s) from thelHoad(q) of
Ogunlaation(s)Departmant(s) for the on-
o oxporlonco clnbimod, clanily momion-
Ing the durntion of employment (dain,
month & yoar) Indieating tha baslc pay
and congolidntod pay. Tho cerlliicnin(a)
should aiso montion the natura of dutios
potformad/axpotlonco oblalnod in the
pont(o) with ducatlon(s).t . Ve

(v) Q candldnto who clalme fo helong 1o

r‘lmmgglod Caslfs or Schad-
1ligs has“totsubmit, in support of
om&i“ﬂ%“ nﬁéﬁmumoay_.ol 4 contifi:

.or

y: Mi‘?‘
glbla.Jor appo nllu 1h ,bi i

basls of prast;r“mn
Filnasg) hae to eul
of n madiedl eaitiltodle nhlibg Bj l\\b
groon/Madionl Ofticer of the BaVar!

_Hoapital/Madical Board i he Bie b b
fotm. (Otiginal to be broducadol {6 im
ol Interviaw).
The candldntas clalming !oe coRGBss
undor this pora should pté db
conlillento In pmumlbod pm'orm

will
the

ity A oindldato who ulnlm“
eno of ha Othat llnnkwmd bd
to submlt i support, bl ho o‘a|
Inatod copy ol a cor ht Icnle
acitbad torm lssuad by, (ho comp
authorlty speclilod by the éovl
O.M. No. 36012/22/83-Eat|. (ht:)
22.10.03. Candldalas mny p[gd\.
otlginal Cortiticatna ot iho l|m
viow,
NOTE : ;
810Ul n Nov e grNTwitH TIE A
PLICATION, THESE 8HOULL BR
DUCED ATTHE 1IME or!Ntenva
1. Candldntos should néte \n&
dato of birih ao rocotdnd n
fotlon, Hlnhm .,ocond \
Conlitiéatb or in dquiviiloh
iho date of dbintsslgh of hpp“é I
be accépied by the Co}p
suhsaquonl mquos( lor ,
e cons
. " no coplop oi Ihq in
oo oonl wlllnhuo nppllcnﬂo\‘hﬁ
io be rejaclad and no.appeal;

 tojoclion w JI bo. ontm!nh;ﬁﬁ@ﬁh’{
1 0. ACTION- AGAINGT: CANDI

Cundldmon mo wan
fol iumlnh any hattl Bl

Cor uuppmna any n]mmlm InQ i
fhihing I
Candldalo
should (i 11
athorwisa lanjper wl“;
docurhent’ or lle nl\oalédp ]
submitted by, l‘lom nof ghqm

) tnmporod/lnl r cglo -,.Pml q
" ls any Inaccuraoy or'uny l
betwaon iwo or.motg, sllm [
or thoir allasiod/coriilac 100piA0
axptanatlon roghrding H\Iu.dl‘u
sheuld bo submiitnt,) ,.,{;’,? Pﬁ)‘,,i
A candidnla who i of has

by the Commlaolon fo bo ddl“ 761%

U]
(i)

(i pronurln]gllmparsonp_l

(v} submitling lebvlculod do
+ « dooumante whlch,have%

)

(vh) "tastring 16 m\y dlhar i

(vii) using unlnlr mnans dyrfng tha

(vIH) wrlling Innaievant mnllo@dmﬂ&(

(x1)

| "'o} :J‘m ‘n’égnll

-tﬂ;“lﬂl'(\

Wi heps

pol ep ,n
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e

alonda H '
mit-an athul&

il %}i‘q
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Cmnmlsolon
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~~n.
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! nl

Soopnt i \}‘
: ONIGINAL CERTIF
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Al

qefi 8

ob(ulnlng duppotl ot Hls
doture by Bity mdaral gt
Inh)m‘o:]glluu. !36’ 7’1{
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_parson, onm'lﬂtﬂ “Q ,'

“parod with{ or & -‘N{ WA
“innking’ alblothol] iﬁgb f
rocl ‘or 1|54 ‘db u“&“ |

Hul Inforniation,’ o}

‘impropor hioana It ¢BhRA) 3
hiamar candidatute lormsg l 1
or d-w i

Of frihatiy gy ‘Hi

ohacane lnngungo of, boj%mmﬁ
-Hntlar, In the n(‘llpl(ﬂ),
mishahiving In doy o!hhr 4 h
in the oxaminalioi hall,; of!} HA
hatnsting or dolnu bndlry mun
{iha otatt, omployml by l dmmigs
oloq for.tho cond lug! ol]‘el['
Bllnglng mobile phonnICom 1
catlon dovice in-ihéfaRainih
‘lnllllnlervlow room. r‘f‘
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{v)

(i}

by the Cosmminsion from any ox-
anmitnation or seloction held by
them, ’
(i) by tho Contral Government from
any employnient under them, and
{c) it he/sho is already In sorvico un-

9.

(xll) 1lT‘emp(lnq to commit or, as the

case may be, abetling tho Com-
mifelon of all or any of tha ncls
‘ﬁ'..e_cllled in the forogolng clauses
may, in addition to rendering him-
* solt/hersoll liable to criminal pros-
+ ecution, be liable s
 lo'ba disquatitied by the Commin-
slon from sofection for whieh he/
sha Is n condlitnle, andlor
to ba debarred either pormanantiy
or for n specttiad period :-

‘der Govarnment lo disciplinary ac-
Ao under the appropriate rules.
OTHER INFORMATION/ANSTRUC-

TIONS :

M

Al cand{dnton, whothor In Govorninonl

sorvico o in Govarnmont ownod hidug-
tial or othor sheilar organizations or in

pri
.'l[)
oy

lhro‘ugh_hls omployor, he should onsuro
ihat it reaches the UPSC by thaj closing
dnla; otharwlna, [ Hkaly 10 lia tefactad
avan il it had boon subimittad 1o tho am-
ployar batora tho closing data.

Parsons alrondy In Govornmaont arvico,
whothar fn parmanail or tlompoimy en.
paclty or as work chargod amploynog
othor than cagual of dnlly ratod omiploy-
ous are howovar, toquired to submit o
doctaration that thay havo Iforoed In
wrlling thelr Hoad of Offico/Dapartmont
hat thay have appliad for the salaction,
The dato.for detormining the oligibillly

of all candldatos [n evory respect shall .
be the normal closlng date prescribod

for rocoipt 9 applications viz,
27.10.2005. t l

(ii) (n). Any chango of addross glvon n
{ha applicalion form should nt ance bo
communicated to the Sacratary, Unlon
Public Servico Cominisston cloaily indi-
enting tho Advl. No., Hom No., Naino of
the Poet, UPSC Haloronse Nn nnd
unmlldmon Ih)(JlullnlI(m i

(b) Candidales are raquostad to arango

.~ Commisalon do not (Iohny o tiavolling

. whon thoy aro callod for Interview.

vile employment should submit thoir
plicitions diract 1o the Commission,
y candldnta forviaid his application

for the rodiraction of commimications to
their now address, il nag essary. The
UPSC akas avory affort 1o liky account

ol clmngo" in-candldated address but
ennnot ncrnpl any- ranponnlhllhy In thn ’
wintor, )
() Candidatos must, it roquhed attajd
at auch plnco; 48 .may bo iixod by tio
Cunnnlsalon lor o porsonal Inlmvlow. Tho

ot olhor axponnag ol onndldnlon am-
monad for intorview. TImy, |ow0vnr, con-
tributa towards thoaé nxponson al aintn
corrasponding to tha amouht of tho Sac-
ond Class Mall Fallway 1010 by tho shon-
nal routa to tha place of Inlorvlow from
tho Rallway Stallod noarost {o 1ho nor-
mal placé of residonce of lhe tandidate
or from which he actually. pe«lorms the
journoy, whichavar, ig nonrnrlo tho.placo
of Interviow, and back to Iho samne sln-
tion or the amount of Rullwny late aclu!
ally Incurrad by the candidate whlchnvor
13 lass. Dofalls of thig will be furnlshod

hanlli.

sult -ara tho

{iv) Commianton's conlributlon towmds -
tha travelling exponoos In todpact ol
lhoso condidntoa who oo Intoiviewad al
Dolht will bo paid on tha spot-on the data
of nlarviow Hltsall provided they-fullll all
tho conditions, bt respect of those candi-
datus who have beon called 1o bo

dnlog.

prasont at Inlorvlews al pladed®
“Datld, fiha' same, will 6 nonl b
Oudor inlor on. 1. (At

3 r‘v
{v) Tho Summo ug oI gan ldu‘

lavlew convoy no anaura
ihat thay will bo oolooio
ofdoio 16 6 onindl
aund by o Govmnmnn!ﬁ‘,."
(vi) Candidatos mirst ba Tn GOJ
Thoy muiat, i aoloata
patod: to undorgo such madiedl;
“halion and eatisly ouch madg ¢
ity nn Governmont nay mqulrt;é? s

oclo

tosult of thelr applicailons
and any Interini anquirld

%r‘?"‘?ﬁ ":B

(vil) Candtdeles wlil bé 'i'n(o

'H- N

rofore, unng

i

not bo aitended io. . Thb Lo
. ol entar Inlo cormsporjdo
candidates about 10686ns lot “16
solocllon for Intorvlawluppolnlg\
(vill) Tho Commiselon. rhay n‘
eiotlon grant highoe, Ililal ﬁhb
olally qualitiod nud oxpml(infib
)

(ix) Canvaasing ln any lorm w,ll di T
a rnmhdnlo i

Hoalih

|

O‘

r\s

"] &%:'r

)
G,

1 Candidatos must rond the “DE TAILED INST [YUCHONQ l() Iil IC CANDIDATES® l)OlOl(J filllng. llp PAIRI-I & I'/\lll Il-of lllG lQIIIL HO IHL

. Mo stdetly according to the Insliuction.

IMPORTAN1

R 1
2. Candidates must onsure that no column is 181t blank or wu)nqu lillad as the Inlommllon lumlqlned ”lGthl woult ba used for decldlng l‘l

and suitahility of the candidale for being called for the mlmvlhw Applications nol filled correclly and as per the “INSTRUCT ONS" ¢ are
be rejected and tha onus of such rejection would be on lhe cnn(hdnle himsell. The Commlsolon wlII ot enlartain any clalm al ler sucH te

1. Copies of cerlilicatas should be altached in support of lnlormallon glven In the form where nocessary. /\ny Inlormalion conlulned it

", cortilicates shall not bo considerad unless it Is clahned In the applicalion form. - . P el o

e ,... i

4. . Fee amount is Rs. 50/- payable in'the shape of CENTHAL RECRUITMENT FEE STAMP only No other mode ol paymenl ls accepiab
* details of Recruilment Fee Concessions 1o spacified calegones of applicants, kindly refer to Instiuction No. 4 In the "INST HUOT‘ON

“ADDITIONAL INFORMATION TO CANDIDATES FOR: RFCHUITMENT BY SELECTION" publlshed along with this adverusemen(

: W
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iNo. ¥. 6/32/67AL ML)

G.S.R. i316.—ia exercise o2 the powers conferred by-—the proviso to arZcls 309
of the Corstitution. the President hereby makes ther following rules furize- io
amend the Geolesiczal Surver of India (Class I and I posts) Recrmitment '-lales,
1954, namciy:—

1. Short tiue iad commestement.—(1} These rules may be cali2¢ the Geologi-

eal Suncv of Incim (Class I and II posis) Recruitment (Amendment) Iuies,
1969. R .

(2) They shail come nis Drce on the.date. of their-publication ia ths cXcial
Gazette.

2. In the Schedule top th2 CGealogical.Suxvey of .India (Class I 2nd i pests)
Recruitment Rales. 1562 .

(i} items 1 %0 12 25 i3.32 and: 34 a._xi‘t_e -potries . reiating thereio- =
be omitied; .

¢ii) jlermg- 70 o 22 axt the. mi reiating u.ere!.o saall te 0"'.1&6*&. .-'t'n
5 iIRA Decamuer 1CET.

efect Tom the-
, : - r[Nd. “F..6/32/6T-3EL].

Gs.ml.x:—mem-ase*‘:.emwesmi.rred; the proviss to artics 368
of the Consttuticmi:the Prec—sot heresy makes the .following . runies further to
amend.sthé- Geoiogizal. Surves of .India. {Class. 1 an&E*hm-tmmnm) DOsES .
Recrditment-Rules: 1962, mamaizt——— -~ .

© i et

L_Short TiHle: ant: Commyentement, (1) These: mlesmzrbe:czﬂed the Geologi-— ~ =
wl.Su::vey"m_Inm—(Qas.:_ aq_m,Nm-admml)—meeammm (Amend..- ...

- - e L4 . B

2y ’n:-v“snzll.mm ‘vmtﬁe-éztea: ...ez:'guhhmhan.mthg g_-zf_‘”gi;_[
Gazettel.. :

LIn:d:e:Sdndnie.m Gedcgmﬁmmca&mme}i&a“
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o
K 1518.—In exercise of ibe P
Constitution. thg Presiceni heret

Sie Geological Survey of Inia Jlaas it
1653, namelyi—

Short Title ard Commencemeni—
Igrvey of Indin Class 11 {3z2m

4 - L
Ti.cse ruies fay o¢ colied the Geo-
i- pOSis Recruiimen: ent}

1963, ~ -
é‘:
(2} They shall come: inte force oa ihe dat { their.publicati el
} They orca on iae dair Of their;publicaiion on the oificial

~ 2 in the Schedule 0 the Geclogical Survey- of India Ciass Ii {Non-gazzeited)
" -
trereto

.nosts-Recruitment.-Rules‘ 1963, tiem 2 Tra . lator. and- entries? -elating

.shall. b= omitted" "7, R - N ) ST
e - & [No:r;:‘sl'az;m-(nu[.:,

e

- % * K KISHORE, Under Secy-

E PR fe
. ES

(Deparumeni of Perrolewn)

New Deiki the 6ith June 1969
certain rules further o amend the

G.SR. 1519.—Tte ioliowing Grait 0Ol
Petrcizum Rules. 1937, which ib2 Central Guvernmeat proposes 10 make in ex-
B ercicz of the powess conierred =r section 4. and cub-section (1) of section 20 of

[N the Petroleum Act 1034 (30 cf 1934), is hereby pubdlished, as require¢ oy sud-
- section (2) of sectioa 79 of tha saié Act. lor the- ‘niormation of a!l‘persoas' likeiy
. ip be aifected thecedy: and poiice is- hereby--given that the said. draft will re
N iaten into corsideration on OF aiter the 3ist July,. 1263 )

-
5 into consicer-

A~y cbjectiozs or suggestions which may ie received from &7
pect of the - szid. Crait before tbe cale so specified will be iz
atics 5% the -Cecirat Covernmeri .

Dreit Rules
Petroleum (Amendmect) Rules.
Hgn in the Official

' .
i (i) These rules may~be cailed. the
come-ino- foree en the date of tbeir putlica

1669.

(2) They stail
Gaz=lie -
"2 In-the Petroleum Rules. 1835—
{2) in rute- 115, after subsmie (3), the following sub-rule shall be imserted.
—pamely— - : ] o - . d
2 sobjection: +* tgzv.:i‘r.e :applicantrreceiving ‘a- licencerfor-the site pro—
shall.: recard,. mr‘wr:zng"&erreasons’#tcrzsncmra‘xsab i
gplicant:‘.wvixhr'z. copy~of. such oreer.”; - : :

» . -

in~rate: 122: a;bzrs.:g-rde (1), fﬂe‘fanowmg~su°_gdg‘-shan be~insertec
=(1a) Ax appeal spall lis 2gainst, any order- of the Disirict Autharity refusing
_t.e--»to'-th&- effect” that there- is. 20~ objeciicarrto. the grant of a
spplicant fov the: sile-proposea: by—him-and .sach. @
srmaciately superior to the ;aiﬂ,])'strict.—.amc:ity".

SICR. IS

. ; T e 37(100)/88-Coord-1

,w—.&‘zmdr—meC&mra!me o ek

persor in res- ’

‘here- fhe. District Authority refuses .o grant a certificate-to the efect.

ppeat shall. e
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<ne District Apthoriiy reiuses. to:g:a:xt:a.;ce:txﬁcaxe‘ to the efect
that there is 2iS” nhjecnos 0 the zpcixant receiving: a: liceace ior the site Ppre—-
poseni. it shall record. in writing,. the ressons for .suchs refusal and shall {urnen

the appicant witn a coor of such orcer.”: :

after sun-rule (1)- the

wafier Sub-Fu 1l (i) the followin
: .

namely Lo

~(iiiA: Where

;ollowing .suc-ruie <hail be inseried,

(is) in rule P
nanwecly - -
iie agaimst any order- of tha- District Autherity re-

~giAY AD appeal
wr grant S certi
to ihe appiicant for ibe- sie
i sely superior-

fozie to the efect that there«is=no. odjection to the grant
proposed: by -him and cuch zpreal shail
torthessaic Jistrict Authoniiy™-
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New Dethl The 18th Jjune 1989

G.S.R. 1521.—-The follawing urther to amenc the- Al -

_ whicn the Governments. prot - o make in exerase

of ihe powers' conferred o¥ sectiom 5 of the Aircrait.Act 193+ (22 of 1934); is

uireé b¥ section: 12 ef e said-Act for the informmation of ail

71 thereby. and notice-is> heredy given that the said
be- iaken into caonsideratiom 20 0L after: the: 1st October, 19%59. .

draft of certain rules {

sreestions.. Waich -mayﬂ:é«":'eceiﬁd ,‘.rm:nL any= person. -

- «‘z_'_rAny*objectionskoz ugs eceived . £ y x
. with -respectsto ther safd: draft’ befoze‘ﬁth&dat&so‘soe"mm wiil be corsidered by
the- Central. Gevernment. . o : e - .

she-Afrcrait (7 - . Amendment) Rules; 196%.

1. These rules maV’r.-e called
~ In the Aircraft Rales. 1937, for-rule 4254, thes foilowing rule shall e
st;i:szimu:d. pnameiy:— - 4 A
= w37.A Maximum mits for 2¥5% 58 pilat “with spectied periodsi (1) No.

. piot of 3 fving macxmne:
: 1

" more i secu rive days=t-

shall. in -his® capIOL¥-as suca pilow. Ay iz




A (hot No.F.1/99/2006-R-il) ONE FARM
SUPERINTENDENT IN FARM MACHI-
NERY{ TRAINING & TESTING INSTI-
TUTE; DEPARTMENT OF AGRICUL-
TURE & CO-OPERATION, MINISTRY OF
AGRICULTURE. OUALI!:ICATIONS B
ESSENTIAL : A. EDUCATIONAL :
Master's Degree in Agricullure or
Bachéior's Dogroa in Agrleulute with Post-
gmdume Degroa or Diptoma In Agronomy
1rom a recognized Universily or equivalent,
8. EXP!:FHENCE 2 yoars' practical/
rgsoarch expariance In agronomical
problema, DESIRABLE @ Knowlotge of
maechanized farming. DUTIES : To mahage
the farm and Imparling training to the
progrossiva  Farms [ Agranomy,
Mochantzed fanning technlques and othor
joba 4 nssigned by tho Dirdctor of the
Inciutd, HQ s Any of the_exiutirg Famn
Muohlno:y Trainlng & Tosting Insiitute al

Budhl (M.R.), Hisar (Haryana),, /\numapuu '

‘( P) Assdmor any o!herlnslltule that may
Jr) w6l up in fulure,
ol NoO.F.1/237/2007-13-11) FOUR
INERALQQISTS (SENIOH) IN GEOLO-
GICAL SURVEY OF INDIA, MINISTRY OF
MINES. OUT OF FOUR POSTS, ONE
POST IS RESERVED FOR OfC
CANDIDATES, QUALIFICATIONS
ESSENTIAL : A, EDUCATIONAL
Mastor's Deqron-ln Physies or Physlcal
Chemlslry of a recognizéd University or
oqkllvmenl B. EXPERIENCE : Saven
yodrs' oxparience In X-ray aiid 8 Spoctio-
scopy and othar lines of minoral bludios

including reseafch experienco in Ihouo.
lines, DESIRABLE : -Doclorale Dagreé m.‘

Physucs DUTIES : To work on"X:ray
spac!roscopy and olhor lines of Mineralo-
gical studies in the Patrological Iuboralonm
of Gaological Survey of lndia, Rt roqulmd
hy the Dhrector Gonam! Geolon!cnl Suivoy
of India,
J (Rof. No.F.1/120/2007-R- -Vi) ONE
SSISTANT EXECUTIVE ENGINEER IN
(‘ENTHAL GROUND WATER BOARD,
MINISTRY OF WATER RESOURCES.
Tha post is also sultable for Physically
landizapped persons with disability of
ono Arm atfectod (L or B). QUALIFICA-
TIONS ! ESSENTIAL : A, EDUCATIONAL:
Gogree in Dritling OR Mining OH
Machanical OR Electrical OF Civit
Enginvering ON Degree In Patioloum
Tochnology trom a recognlzod Universily
of equlvalen( B. EXPERIENCE ; Twd
yoars' - oxporfence . i oporalion/
‘mnmlonance and repairg of difforent typas
of tubo-wells or Drilling Rigs. DUTIES :
A.E.E.is responsible for ail field operational
works of drilling mcludmg preparation of

calimales for exploratory and daposit ubo .

‘walls! . He assists E.E. " in tachnical,

operalional, adminlstrative and accounts :

and tfesponsible o jook after the divisional
slofns. He acls as £E in absence of EE &
porlorms as linison officer with state
Government agencles In connection with

handling ovor woll ras \hzlng tha cosls of tuba -

wilis ofc.
NOTE:

1. Candldalos g toquosted 1o apply ln
the lonmat pablishod wong with ihly
advorlisemont No.16 and NOT wille 1o the
,Commisslon for application lotns. They are
also roquested to go through carelully the
dolails of posts and Inatructions publishad
bolow beloro applying. | f
2. NATURE OF POST: Ali posts bolong to
' Genorat Central Sorvica excepl othorwise

mantioned.

a) Posts at 5. Nos.28 3 mo pmmnnmn
h) Poslat 8§ No. 118 tamporary

3, PAY SCALE & CLASSIFICATION :
{Figuras In bracket at tho and ol the 'pay
scalo indicate the total amolumants
excludling CCA and HRA al lhn mlnimum
of the acale). . -

 Inatruction No. B.. .35,

K INVITES APPLICAT‘ONS FOR! THE FOLLO

zookT E{ R9,22080)

a) Rs. 10000 25
Group ‘A’ Gézalted lor he pnn\u at$.No.
nhove, i
1) R8.8000- 275 1dbOO(T E. Rs,17640)
Group 'A' Gazeliod for the post a1 S. No.
3 above.
¢) Rs.8500- 200- 10500(T El Rs.14333)
Group "B’ Gazellod lor the post at S.No:
1nl)ova .
AGE LIMIT AS ON NORMAL CLOSING *
DATE .

a) Nol oxcaed\ng 35 yeare tdr tha post at

S.Nod. ' - i
b) Nol oxcaadlng 40 yaaus fof
S, No. 2
¢) Nnt excending 30 ynnm foyr the post nl
SNot. vt
N.B, i Tha ngo il ahdwn npnhml alt {hn
g; Ndﬂ Ih(pn il Hefd l[w f\ Ajsa la 10lnxable
for OBC cidlddios délo thras yoars In

he posts al

AGE ' 18*ALBORELAXABLE FOR
CENTRAL/ Ut GOVT S8ERVANTS UPTO
FIVE YEARY A8 PER THE INSTRUC-

TIONS ISSUED BY GOVT OF INDIA .

FHOM TIME TO TIME, For ago-concansion
applicable fo other, calogmlar ol applicants
plonee 6oa relavait paran of the  nstru-
cton to Candidales tor romnunmnl by
Satocton

NOTE : Landldmus th nm\blmum [ns

- indicaled against Item(s)] can apply to the

respeclive posls gven It the pos! Is not
rosorved, forjthaim,; Howaver, such
candiddios wil by ogr aldomd lor selaction
to stich post by genoral slandard of matll.
Persons sulféting from hot- less than 40%
of relevanl dlsabllny shall alone be eligible
tor the béﬁ i ol resmvullon and olher
mic\xollons L) ‘or{plbslbm uendov iho rulas
HEADOUABTEQS Al placis ¢ spacilically .
olnlsd dgiaindt coHaln piats, olharwiso
nnywharo in indln or ubmmh
6. PROBATION; Tho' pmsons solectod wilt
lan n|)p0|nl0d ()Il pr()bnllon an por rulo.

INSTHUCTIONS AND ADUATIONAL .
INFORMATION TO CANDIDATES FOR
RECRUITMENT BY SELECTION
1. CITIZENSHIP~ 1
A Candidata must bo olther:-
(a) s cilizan of India, or ‘
() ‘a subjact of Népal, or |
(c) n sublac! 8 bhulnn ()r'

’ (d) A Thhetdn, m!ugeo who cnmao. over 19

Andia bolore 151 Janary, 1962 with tha
lntehllon of' permanantly qellllng In
Liindia, or ;e

(ﬂ) a pmson ol In;llun ofigin who has

+migrated; (rom Pﬂklslnn Burma, Sri

i Lanka .ot Ensl Atrlcan countrles of- !

Kepya, ‘Uganda; ihe Upited' Republic
- of Tanzanla (1ormerly Tanganyika,and {
 Zanzlbar)) Zambla, Matavl,’ Za'lro
E(hiopm and Vlmnnm

“of from' lenum with l‘\o inlantion of
r>e|rnunonlly so!l!lng infdia.

Provided that a candidale belonging to .

catagorlas (), () (d)iond (a) above
ahtll ho a pareon Ih whone lavour a
¢ uxl!llcum of ollglblllly hag boan lssuo
by lhe ‘Govérmment ol |ndia.

NOTE : The appllcall’on ol‘a candidate In
whoso casé a carlillr.nle ol oliglbitity ls
nocasonry,imny b oonalltlmod by ihe
Commission. and, . jocammondod for
nppoln\monl the cqr)dlunm may also ho
provistonally appolnled subjact to the
nocessary corllicato; being lssued In his
lavour by 1ho Govommonl bt o,

2.AGE LIMITS : Tho,ogo llmit for o post
has boon ghven in lho advmllnmnenl FFor
cariain, ,age, concesslons admissibie lo
varlous calegorles plouL

, CATIONS : All applicants munt it the

mspéct of \/éﬁbna direservbd tor them."

'( S!amp lor Ra. BO/-,

0 go lhrough_

3 MINIMUM EDUCATIONAL QUALIFI-.

¢ opsonllal taquiramanta_of:fha post and

other conditions etipulatad. In iho
{ adverilsemant. Thoy -are advised to
" satisty Ihamselves belore applylig (hat

they possess at leasl-the essenlial -

. qualificatlons laid down for varlous posts.
No enquiry aaking lor;advico as to
qllglbl!l(y will be enlerlalneq
.NOTE-l: The prascri od, essenllol

) quull!lcnllons are the mlnlmum and the

* more pgesassion of the sama doas hot
.6ntitle. gandldates to, bo caljed for
interyviow. BEERZ )
NOTE-Ii: .Whote thn number of
advoitioomant Is largo. nnd !l wili not

" be oonvonlent or pouullslo for tira
Commlaslon 1o, Iniorvldvz all Ao
Candldatos, the, Cominigslon ot tholr
“dloarotion may reairlét 1ii6:Hurmbor 6t
Candldotes, 1o & reasonablé limit by

© any or moro of ihe (olloy;lpg mathota !
(n) Onthe basib of elthor gualificationa

and oxpearlonco highor thon the
minimum proscribed ‘In
advorticoment; or |
(b} On the hasls of onpmlonon ln th
relevant told; or
(c) By counllng oxpovlonco botoro or
_after the acqulsition of essentlal
v quéllllcnllons or L
(d) By holdlnq a suoonlpg tonl
The anndldnto should, lhovolovo,
men(lon ali the quallllcnllons and
experiunce In the relevant tield. over and
" abovo the minimum quulltlcatlons and
. ‘should nitach attesied/self cailitlod

caples of the Cnrll!lonlon |n supporl -

« {heroof.
" NOTE=IN ¢
Quallfjcations, the mark hboet in lew of

Educationnl Cerlilicales will not bo -

accoplod by the Cununlnalon; ;
NOTE-IV : The provislonal claim
whatsoaver in regard 1o ellgiblity to tha

post will' notl" be ncccp(od hy the -

Commission.
4. APPLICATION FEE :
(a) Candidatos must pay lho proscnhud
loo only through Conl{ul nocmllmrml o0
A

. (b) No foo for §C & 8§ chndldnlna
- Physically handicappdd. bmnonn o nino

{"- exemplad tiom peymonl 81 feo subject to

I submission ‘of - pmsuribed meadical
,‘ certllicate. No fee exemptlon ls ‘However,
; *available to OBC candiqatos andthay aro
[‘ required to pay the full etécribed foe.
B
I

STHISIS iMPonTAN

{c) Candldales ‘can pu C llm Central

Hecrullment Fee “in the

amp
denomlnullon o fg, 60/ évnllublb in Hoad -

. Poat Otlices, all Dobar&h\&nlul Post Olficon
(1. down 10 sub- po,

soloclod Branch Post bl"t‘oe throtighout
the Counlry and allix; {i, Iii. thé space
earmarkéd fof' lha pu!posp it the
application tormal and gétiit éancelled: by

the Countar Clark of the-| Pant Otfico wili |

the dala stamp In such n “manner that Iha

,Impresslon of cancellatidn’ slairip parlially |
" overflows 'on the appllcallon form itselt .
U aking ceia thal the lmpreaslon must ha-*

eloar, and disllict. iGwitaciilate tha
Idantificatlon of the dalo ol lanu:e and lasting
post olticas, i)y

. {d) Candidalns applyin(} from outslda indla

ghould deposlt the prosoribed lao al the
Olilca ol ha 1iigh Commisalonar for Inuin,
or of the Indian Ambagsador; or-ol tha
Govarnmant of india‘é{Repraseniativa
‘abroad; as tha cass may:be. Tho original
. recelpt ifor such Ipdyment. should
. accompany avery appliéation,., .

.

uppllca\lonamcolvod In rosponse to an -~

tha

In rcgald to.Educnljonnt’

{ offica Iovol) and. '

{e) The fee dont lmough M ‘A
indtinn Postil Qrdors: Bank Dra 1B

Ghiequaa, Gurtanoy Noids fidsT] ?}

Ghalians Wi hot bd-agcepléniRyil
Commjssion ahd sUch appiica :
trealod ds whhoul Iee and W! i
.X

{1y The mludd of apbllcauon fde
{hrough advartisement will B
whera ssioclion I? canbdiled AF

(0 App‘loa\lond,no\ acoqn
lull prebcilbad lzp wul noi
and suinmbrlly téfectéd

againg! such ra]eclloh wlll b

8. corsceﬁstons & hela
]

J comml
moluding 2C Jl('iab()e "
by {0 length Miltar vieq |
bv?hraqvo!m, ’( % '}
that on the ddT(e ;
applications (Ij \Im oultintliols;
umdored tly the {\rimm Fbicod bl
Sotviognar {6 1idtnes il s Lm
sliostalion and (i) thnt o je
wllar doducnng his petled of aerv (.;q t
hia nctual aga dooea “,)h oXo
’ ;um\mllmuluuo fhnlt by 106 lu’n, ‘9 I8
Ilun mluxull(m Iu oo nvnlk\h! [ef

: iy
Ihe candidatos (Iulmlng ngo. WL
uier (hia paja ahould |nodur‘p a0

NOIE : o
sacured mgnmr emmoymanl il a
Gontinl Govl. I a Civil Poal are nonplm
the bonelil o):ago.relaxation o8 adgilssible
tor Ex-Sarvjcernen lor aocurlng anoth
sipioyent In any higher pasl, 9[ !

under (he Cenjral Gov, Howe
candidalas wil flot bé oliglbla jo (i %}1 9
ol togervation, i any for Ex- SOMQQIQB
Conlrdl Govl. fobs..» - ‘”
" by in ordor to qualify for the pp
. under’ () abovo, oamﬂunmo,bc o8
‘ nhoulu jorward wllh umlr aph

bquclgrnlwow

Alr Fovce - Dirpcta
Lo o 8ervicabl Al

(1) Iy ofs6 bhGOROR

i ol the Navy anq

Aimny =t

:
{

i o .
WE Y AT N e ~aad )




(c)’
" Govarnmeg}. o dlsclpllnury acllon
. undo.r,m_ ,ppropnum rulos.

9 OTHER 'INFORMATION/
INSTHUCTION“

.-(I" Al cnndldmo" whothor In Government
_sawvico or In Govornmant ownet! Indusirial
" or other similar ‘orgonisatians or in private

umploymon\ ‘should  submit  thalr
nppliaations diiact 1o 1 Conuntsston. 4l
any candidate torward hls application
through his employer, ho shoukd ensure
that it reaches the UPSC by tha closing
date: othervdso, it 18 fikely to bo tejocted -
wvon I had bean submitted o the
aployer betom the closing ity

Parsons alraady in Governmant sorvice,
wliathar in permanant or tamporary
capacity or as work charged omployeos
ather thin cnaual or daily tatod ainployons
nrg howevar, tequired to submit &
datiaration Mhat they have Infouned in
wiiling their Head of Oftice/Department thal
they have appliad for the selection. The

Il hc/ahe is a\lroady In sorvlco under

dhie'f miy \Su“"

candlddtes ln overy réapu&lt $hiali bo the

norial closlng’dM proscribed for
ford viz] 11.09.2008.

(u) (0) /\ny chuugo ol nd(hoé‘; glvnn I tho
application "form shoul(l‘nl oneq be
sommunictilad o tha Seclalary, Union
Publlc Service Commls ion cleatly
Inelicating ihe’ Aevti No., torrd No., Name of
tha Poal, UPSC Adforehco Ho. and
crndidalo’s Ho(llélmllon
)] Candidalas are retuested o ananga
lor the rediraction of commumcanons 0
iolr now addrass, it nacnssmy The UPSC
mnkon ovaty ofiont 1o ko account of
changoa n candidnion address but cannol
aceopt any losponslblll\y in the minttor,

(ili) Candidates mus!, It requirad, alland al
such pinco, a8 may be itixad by the
Coimnisolor for & parsona! Intarviaw, e
Conmiasion do.nol dalray the Irnvalling or
olher expensas of candldales sutnmonad
lor inlerview. Thay, however, conliibute
towards thoso oxpensas al na tate

Ild YR‘)‘ !f(lH,

" route to the ‘place’ ol,lnlerv‘lew from the

aflway, la i) by ihe shonigst

Rullway Sialloh nos Mha normal placo
of resldonco ol \l\o candidale or from which
he ncluelly portormé. \ho Joutpay,
whiphdyer, la haary. ,jzg tho pinge ol
Intorview, and back lo (he %nmo siatlon ot
tha amount of, Raliwsy,fara actlnily
Incinod by tho condidato whichever In loan.
Dotalle of thie will b lumlohmi whain llmy
are callod lof In(mvlow .

(v} Commlsslon (] conlxlbutlon lowmds the
travaling exponses ln ibspect of thosa
condidaton who o Inlmvlowml a1, Dol
wilt b pald o’ the npol on tho dato ol

. Inloview lisoll pmvldud they fullll a¥f tho

condillons. I respect of those candidalas
who have boan cnllqd lo ho prooont at
Inlarviows al pincon othar- han Delh, the
sama wil ho sant by Monay Ordor lafor on.
{v) The Summoniny ol candidales fu

Inlerviaw  convey  no  assurance
whatsoevat thal thay whl bo selectod

O lbl

S vl) Candldal 8

health. They\rh aby)| selediedid

to tindeigo 8tigh ihodicalaX i
sallsly i push ° medlodl AU
Govarnmant.finy. ruqulto ) “

e
(vii} Cc{ndléé\tes will bo In on sth
roault of theli dpplications dnlS it
antd any Intonim anguirien aboul the tesil
i thatetoro, unnocoanary st will not
allendad to. The Conunigalon ‘do’hol énl¢
into correspondence with the gandidatds
about 1onsons for their non-selecliof |
intarviowinppalitmant, * tfir I\W({g;ﬁl
(vili) Tluf Lmnmln‘;luh n\h 3\‘;’
discrotioh gran hlghor infl}a
npnrlnlly qnéllllod and - mn
cnoidalag, S L
(1%} Cunvassitig h\ Ahy lmln wIII dle
a candidale.

\

He/she must fill the fonms

tejaction.

wabsita.

Applications sent in any other format are llabie lo be erecle

IMPORTANT

|

3. Copics ol (01[1“(.\!0" should be attached in SUD[)OII ol information given In the form where necess
allached certilicales shall not be considered uhless il IS claimed in the application form.

4. The provisional claim whalsoever in regard lo ehglblhly {0 the post will NOT be a
5. Fee amount is Rs. 50/- payable in the shape ol CENTRAL RECRUITMENT FEE
© detalls of Rociuitmoent Fea Concnssions to spacifiad éatogotios of applicants, kindly rofer to-Instiuct fion N, 4 1o the "INSTF\UCNONS A
ADDITIONAL INFORMATION TO C/\NDIDATES FOR RECRUITMENT BY SELECTION"

6. Application should be sant to the Secrelary, Unlon Public Service Commission, Dholpur House, Shahjahan Road, New Delhi 139099.
“Tha closing dale fot rocelpt of nppllcmlon le 1 09 2000. ' bl

7. “THE MODBILE PHONES ARE BANNED IN THI'.' CAMPUS OF UPSC EXAMINI\T|0N IiALLS"

NOTE “Applicalions must be sentin thg !orma) gl\lenjn quloymenl Ne(ws itcan also bo down Ioaded fr
4. All the pre

NAVIA

f [}
Coq

'(‘. u]l.-

published along with ihis advertisemont. .

1 loadad from Commisslon's wcl)slle ‘Www.upsc.govi
scribéd: perlormée may also be downloaded: iro ,,lne Cgmm

1. Candidales musl read the "DET AlLED INSTRUC HONS TO THE CANDIDATES" belore lilling up PART-1 & PAHI l| ol lhe app|lcahon !ormal
striclly according to the instructions.
2. Cangidates must ensure that no column is lefl blank or wrongly lilled as
oligibifty nnd suitabllity of the cruxdidale for heing called for tha inlorview, Applic
Habla to be wejocled and the ons ol guch leloclion woukl ba on lhe candidato himsall. The Commls

the Information lurnished therein wouid ba iisad lot dot‘kllpg ll\a

ationa not tilad corractly aned as por he “INSTRUCTIONS” o

gion will nol enterlain any laing nllor Buc[{
sl

)
PR “'l

aly. /\ny Inlounnllon mnlninod In thei’

" u\,n
ccepled by the Conunission. g

STAMP only. No other mode of payment is acceplable OH‘

,“{y Wig“z

calr v

e bl
! vl “

{
=Y

VAT

", vt g \‘u’ (A2
Y

For any quary, visit the Conunlsston's Facilllallon Cenho or Dial No. 23385271.

W ot RN

APPLICATION FORM FOH HECRUITMENT BY SELECTION IS ON PAGE 21 & 23

PRESCRIBCD PERFORMAE FOR CLAlMING AGE

At "h “

BELAXATI?N UNDER DIFFIER

ENT CATEGORIES ARE

B mn‘

w!%

iha post.

Ilm (o!lowlnu Racrultimont ﬂr)bulla havo haon Ihmllqod by the Un
fhavo beon informad individually by post. Applications of other can

lon Pub!]r\ ‘%mvlro (‘onmﬂselon durlng tho Firet Forlnlghl of lho month of July 2008, The recommen
dldnles ware duly considerad but regretled that it has ho! baen posqlbln 1o call them for lnlewlewlmcoy
|

RARNTE ' T

[ H; Wit ARSI VAT

g i ‘m‘ el

Name of the Posl/
Offico

Sl Year/Advtt
o, Item Ho.
(File No.)

Name and, Roli No. of
. Rocommendod
Cnndldalon

S. Yonr/Advt/'
No. Hom No.
(Fllo No.)

.. Name of the Posl/
" Bifica’

Y 1 Nomg and Roll;
“ bt 6 Rogbminerid
Candldmoa‘x Y

1 2006/22/01
F.1/18172000-
8PC. 1 '

Asslslanl Works Managar (Prob.) 1.
(Ctmmlt.nl fzngineors)ihmior Tima .
Sealo, Ordnande Faclory Bontd,

Dapartimant of Dolonce Pmdunl\on 3.,
Ministry of Delence.

Harl Shnnkm 970)

. Panka) Ml\dhll‘munn
Kandnlkar (660H1)

Dinash Kupuu (131)

- 4,- Bachin Sh ipad Bumlmlo

(3247 h

. Arghyadoep ‘Ghosh (409)

. Ram Kumar (786)

~ G N

SL(]10) l

8. Ms. Anurndha Chandra (79)
9. Pndmanabhnrlmr K. {220)

10. Doopnk Stivastava (696)

. Sachin Kumar Malvlye E

i 2

3. 2007/06/03

[ |/|GG/?0()0 Nonh Easlarn olico Acndamy,

oral. Q\mllly A'mmancn.: .
Dopar(meni of Dutence Pnoduc\lon.
Minlstry of Del-uice. .
Assistant blrettor (Law), & Wl iR ‘

i 16 ‘Bigarmbat’ kﬂﬁ
E U KU 3 DAY
iR
adayl,
Hosul 0 o

] 3
"o foclard ia:s%ﬁn ‘
R dReRaAT

ot 20,

JIwndra

nuq-n‘i .

i1, valbhnv Sonl (777) all " Miriairy of Disvatnpnent of North \~l' E i

12, raddin Blogh Bhandned tnalmn ['m““, .n.l v.mll A bl oy ow/ ‘
_{R10) 4. 2007/16/03  Bolontist S ), Nnilmm hannmnw M\‘\

13,1 Abhishak Fanjan (440) . Tot Houa, 1+ +ttiniobet o Honult of ond. Bho;

14. Ujwal Shankhr Rhanga RNl Cangumar Al 1y oty o . wlll ha doclatad k!lB[l

: (booy | ¢ ) “Conumor Aff et et and ot e b Al i

] iﬁ.‘l\(\]onv QIJ\uh (057 Pulitio Distribie. Coe FIN rl FERI -‘n‘llmgf.’ﬁ{
6. Bhupendiakuman Nmmm 5. 2007/16/06 Deputy Diract: frtinnleal "1 < 41 Plawbankinddr g
- " Pardhi {120) F.1/22/2007-  Englngsring, ! " Bariag: Ukhhkd 8 NIk

+ {7, Mohammad Rawool AV | " I'of Erhployniei lnlng. i ol ‘i xG )

' ' Mohanimad (695)  Minfelry of Lat: mploymdnh b ( eé) ’l %
18, (Ssu?.r‘n)nh |<immu Chikknin R o ! o L 0[3(‘ l\ndl

L

|




"""‘"‘—‘“‘7
Continuoa ey

a0.10 . S »A.mwmnwllmmu

- Name gqndt Roll No lol

N Your/Advl/ Namo ol tho PosV/
ING. lterm No. Offico - Récominondad |-
_\(Fie No.) , Condidates''!* |
B posts wlII e doclared lnlor.

. on.
Junlor Scientitic Otficor (Psycho- 1. Sallsh A]abrao A~1hhore
FA/80/2007-  logy), indian Riflways, Minialiy of e
i Hailwaye, t 2, Manlah I(umnr (\(m)
L . Resdull of one unieserved
. post will be declnmd fator
: e on.. ! .
None found suilablo for
onp.post resoervad lor
. parson with disability.
Diractor (Craps Davalopmant i, Dr Bmloudru Kunint
Diroctorata), Dapartmont ol Yﬂdav (30) ool
: ’ Agriculiure and Co-operation, o o
' Ministry of Agriculture.
Assistant Dlvoctor Grado |

6. 2007/19/06

. 200720000 -
FANA12007-
LI

]

8. q00//2?/04 nn]oah Chnllm]no (26)

S 9672007 (Doslgna) In the Cadio of Wonvm 5 ' !
ﬂ v Sarvica Contran In the Ofllen ol the .
Daovalopmanit Conunlamionor lor : !
' . tHandlootns, Mintatry of Taxtilog,

9. 2007123103
202007
1.V

Daputy Ditactor of Minoa Snfaty 1. Manish Chinndin lnluwu!
(Mining), Ditaciormia Goneial of (27)

Miaes Salaty, Miniaty of Labour / ;

and Employmaont

o TN

APPBLICATION FORM FOR REChUITMENT BY. SELECTION IS ON PAGE. 21 & 23

Numo of e Rost/ .. Srant Natiio and
Olllce Gutd o el nooomm
T RUNY oL mgn_dl‘dnlo

S YearIAdvll
. ltom No.t
(Fito No.)

B (L]
Pmbhakman Hc‘bbn

‘nﬂt

10. 2007/23/05
F.1/256/2006-°
RV

1L 2007/24/00
F.1/206/2000.

Hindl Oillcor Goolngh al Survay .
of lndla Minlslry of Mhm"

ot ‘1‘/

"
nnnodwh OHlonr (CIvI Byl bmhl wm M
aoring), Conlml Wator nnd 1'owoi’ ‘_ \f T 1 ! 1 %ﬂ ke

? l riBhd sulosln H] ‘b

AV Rosoarah Slallod; Minlairy of ‘
Waler Resources. . eoy"ve T
Tty 3. Srighallam Chiklh zl
b * 4. Ralondra Binglt d?ji
ch Rosllt of one OBG bfid 8

. lnreserved pbél Willina ]y
daclmod lalorb oﬁu:?%ﬂ_ﬁ

12. 2008/03/02

Depuly Dlreclor ol Mlnrxc Salaty |, 1.
F.1/188/2007- ’

(Mining), Diroctorate-Ganaral of,

LRV Minag Saloly, | Minleuy of Labour . ‘, s .,_,,.,,,,,;w an A AT
' and Emp oymont ' 5 .f"'&H :

13, 2008/06/07  Assislanl Profdasor (adle "1 Dy, nolulhl bnpial gﬁ& a g
F.1/222/2007-  Dingnoals), Spotiaiial Ginda It Non& found iittab AL
14 . ol CHS (Tenching Spocintisl ong ST aid tited oadﬁt‘{é

Sub-Cadra), Mintalry of |inntih poals, <+ “.‘(}. b
and Famlly Wallra, : R A it ‘{AW J
. _ L (subodh kumnr
, . Bonlpr Husom‘dl Omcar, (?&B

Ministry of Defence
Heavy Alloy Penetrator Projoct
Tiruchirapalli- 620025

Appilientione aro .nv:lml Tyt Nattonen tor Mg up e tollowlig vacanclys o (\ump "
Nun hulmllml l nlnhllulum\m (Nll ) poata at Heavy Alloy l’mmluum Proloc, 1lmchlmpnm n"()()?

N

i
Government of India ' i
]
'

. A}
o

l Nnmn ul Seain of Pay ! ta. of Vgcnnclon‘lo I’mnmvnllon

. e Fltled Up i | Blatud -

Hs. 2010-60-3150-6 o Lot oBe |

ation & Eyporienco : . . .'; LR
-Sorviceman Pergons @ ! : ! .o | .
(i) Passod 3042 of egnlvalent ox'unlmllon sl b R B

(i Uniargong o course of inslructions in FFirst Aid froma rocognized |n9lrllullon/$l John's /\ml)ulmu.o ’
(i) Kngwlodgo.of First - Alg.

e - 4, t Pam L H .
(iv) Knuwledgo of Operation Theatre and Steslization,””* - -7 °L i ¢
‘Ex-Service Persons @ Workod as Nursing Assistant In the Aumed forceq nnor passng qualitying
Tesl of the Madiéal ceips, 3 .

.
(te ol oo
‘Deslrable : Prafliinay warking knowlodga of camputars, £ e
AGE : Dolwaan 18 yos 1o 27 yamis tha uppar age it is m|nrnbln for Govarnmant Soivimis/IZx-
Sarvicoman as par exiating wlos. |
Appille ntlon Foo @ A applicnton’tiey ol B, 404 1o Lo pald teough Damand DMH/I'OIIII\I Oredarn
untly b tnvidi of Ganaral Manngr, Tanvy Allny Pauetinion Project, Thuchlinpalll- 620026, No op
yall o chargdd tom Ex-Berviceman,
Schemo of Examination :
A, Wrilten Examination : 1

50 Marke

Sh Subject | Marks Duratlon of |
No. {:- ) . . e Exnmlnnllon{
i Parll
1, (\nnmm Inteltiguneo (1042 gladand)y -
Qbuctive/Muliplo ¢hiolco lypo
2. Gonorad Awarunoss (1042 sluudmd)
Objactiva/Muttipio cnolcu ype fgives. | .
Cwdui . Ve T Pl B}
3. Technlcal knowlodgo .
" Objuctivo/Mulliplo ¢lhiolco lypn

Skill Test: 50 Marks™ " . ’ k : :
Only thoso condlintos who atiain mlnnnuxu qualilylg slandaid of 40% In the wulllou oxumlnnliun
will o oligiblo to bo caflod tor skill 1os1. The candidntes qualitylng as above shoutd bo collod Hor shill .
teet subjost 1o o condition that the totnl mimbor of nnndulnlus callod IOI sklll 108l dooa not exe: (md
fiva timos tho doclared vacniclos. . .

‘o Syllabus for examination : .o o TR A !

‘A .GeneratIntelligence : Tho questions witl be of 10 + 2 standard and would Include both Lovhn!
and: nnn verisal vae “Tho 1dst may nclude quostions 1o testihe cnndldnlos undorslunumg of Epgiish
i unqungu nngl lis coitect unngid, f

0. General Awaraneas : The quostons will dosigned to test the ubﬂlly ol ﬂ\o Unnoml DWATODRES of
o+ envirenment mouind 1o ‘éandidnio and it npplication to aocloty, Quonitons wili ninv bu dpat-

“anct: in 1hoir - spocilic napocls ns may ho axpactod of an nducated porson of . 04 2 mnndmd Tho
“est will also Includn questions relaling to Indla and ils nulqhboum 0, countilon: esponlqlly pmmlnlng
3\ tstory, © Gulture, Goog;mnhy t.conomlo bum]o, Gonwnl!uﬂ fit Sclqnllllc onbmct .
€, Techiniaal Knowladge : Tha quentions whi bif doulindd fo ihsi, rlé K dW]ouUu nnu computonicn
of the unididnie’s torhnical knoxvmd(]n ln\ho llnl(l ot Flraty -Ald; Whald Proctiuro, Opomllun ‘Thaata
Procedura and Stodiization a1, ; J“"I""lf}ﬂ'il . .
D Sk Tast - DR T e L

Tho Skill tost shouklhudo fgnad to 1osl 1hepmcllcul nblllly and skill o, |l|o ndidales In\lmlollm At
fualede I"u ..(

L Principles’ of Fliat-ald of VoG, xhowng ol wumum 'ﬂllolllng o( slmnlo woundn . .:
ctiznt knowlodye nhool vite! slyne nind bt ln puppont, | - H
A Splinting of Irnclinas, dilleront lypes of diogshngs ond lmnvlnqon : !

4. Concepts of trans, potiation of gick and Injured. . S " ‘

‘5. Practical knowlod(m regarding oxygen adminisirallon and using siétion nppmolus '

6. Practivnl knowledge about common ward procodwen ke cathelérization, draining oi wounds,
Inaedtion ol faoding tbos, staam Inhalation, sponging. Adiinistiation of lce-bag, hol bag m',

7. Penctieal knowladge about allsehmont of £CA eablos, imonitor, oguipmoni-olo.

8, Pro-opotative praparation of patlente, knowladye about patlani mqulmllo,l and ndmlunkm pw‘mul
K2 Proctical )\nowlnds)n of Ininclion wonhol and wnsia disposol prolocol, N
Io Gloving, gownlng drnping, concopt and pmcudum for Thaatio nmry,liucnnllc lébnmmm»

(1. Propglation ond pugklisg ol statlie supplios, toom ‘starlization, ounoco alorlllmllon ole. |
112. Piactical Knowledge regarding surglcatinstruments and materials find thelv Lsdge, hollay sotling
Jdor varloug Aurgorles etc. | :

113. Concopts nboui OT lablas, its vurluus positions, hm\dhng ot [nsmunonl" lll'e sutglcnl caylory,
iﬂqyli).a npdhiptug. - L . R lT

. O R I

| ghould ranch ta the Genaral Manngor, Hoavy Allay Ponotintor Projact, Tiuehltapalll-62 U ﬁvbllh

onoil mlc krmwlnd(m ol cutront avonts and of such illar of evary tny ol)omvnllon il axpal.

. (i

14, Skills of wovklng oncompnlgr, v v ° . taeo b S f ,\f!',;w

General Condltlons . . + Y|
Moto : ' ﬂ H
1) The cruclal dnlo for ‘dotwimining tho age il and oligiiily shall be tho closlngnnnl Juio ?
tacolpt of the applications from cnudldn(on
2) Fxpoonga naguttad it |\nﬁnlnn o oaranting q\mllll«'nllm\n nnly nimu Im nnlmmlnm ‘;
) Vaennelon In abiovo posta ard aubjest o chango. +
4} Appoininionis mnde agnainst the nhovo posisivacanclaa shall bo covomd nndor pF]‘!
CONTRIBUTORY PENSION SCHEME. ' pEST
"Tho hppllcetions In tha proforma given bélow duly supported wilh nlloolod copion ol the rb(evuni
carlifiontosAnarks shoaols/insthionlalo ofé, tor atl oezonting and doolmhlc‘: (|unlllk'nllmm qa pmlnnd‘a

axPinl -\.,-

3

Ty ET Y e

e

f

21 days fram tha dhia of Publication of hls advortismmant I the Employmoit Naws. 1:!
Tho,candidate should afllx a racanl. (Nol mora than thigo mantha old) size photogrd)

appligalion form and niso enclose lwo more coples of 1he same pholo;unph wllh the nppllrdll‘oh 1 :
exporience cmlmculo st Lonlaln pe:(od wllh dates, name of the posl héc, nnlmy den anq
_naluro of work dong etogt) . | s bt g 5
The candidntos, who aio alrondy omployod In Govt Somt Govl. Dopll/PSUu mc. sl hnmlrlcu!li

e

Lo

v

wantion the (Inlnlln o Kot nmploymonl and lr)vwnnl thnlr n|Jlet‘nllnnﬁ Ihrough ‘thot mnplnyo ',‘ ; ]
Appiications whilch nta not in the proncibod protorms Incomplatn, withoul nrcmmmhlml wnumlavnm v ; “»‘
cettilicnlos of rocolvad altar 1ha last data shall bo sinmnntily tojectad, "1 . B3

Condidnlas would supar scriba tha naine of the poat applied fur on (ha 10[) nl the ml\mlu,m.i ke
<t I‘I‘IOPOHMA O APLICATION T

- BT Y

the Qanmnl Manng o,
Hoavy Alloy Penolaton Projoct,
Tiruchlapolli-020 025 A [

TR TU
Paste 8ol [ 7. s»:
Passport ilm "'f

1. Name of he post appliod lo‘l ' ' & Phologmph i ("
2. Namo of tho applicarit in huil ;™ __here Pt}
3. EathorHusband's Nama ¢ o ( ] ,

4, DalsotBith: ~ ! :

5. Natiohality

0. Ohiginal Cotogoy (U”/li(z/’”/()l](,) '

{Atlach Canta Corlificnto In énso of Tarovid cotogoiy)
7. 8Sub Caloyory (PH/EX 3M)- (nl!uoh mtovmul outliticnio)
8. Parmanont dddroas :
0.7 Aduregd fof Conan}\donch i Wy.
"10.” Nonrant Raliwhy Btalleri i ‘";,. hi'r i
11, Indian Postnl Qidor No. .0, N olo :

12.,Educational gqualitications : i . ad Vi
Essontlal : [T . , .
Examinathoii Passcd Yedr Marks 1 Su Recogiized hy
~ . .. T YT
Dasltabla N . ! R s 1
13, Exportonco ; ; i . SRR Ty,
- T
Nama of Unit * Posl - Perlod Yoo Dnlcr,p'ion' of wor{qk_‘ ;
BN K 7:.'.41,?‘ T Front' [ “To EERERIERH 'mz’ ﬂ.f 140 .:} "1@!? i
d ORI SR I MR 14 I et ntﬂulw-,

o b Doélumllon RN A ’)1
I o horoby ductaro thal the inford (nlon hlvon in this appliuntion le ripy:a0 nmnlo ind ovilool
bout ol myiknowladgu *3, bollet In [10 ovam “of any Intopuntion baing jound fntse o lnoon
Inollyibility detacted bolore or,uﬂm |o b{ 0 my candidnture will nmnd onnconod ond m)f al[ cla

Ehel : Shnntg « u

| )
{)l(?:an"' i I'r““ if

3 al nm\ue bl thnA
] La, z!

' ni
v

! : ‘
’ ..M,, ADMIT. cARD

To
Sil/Bint, ¢
Addiaan L4,
(Com'\lnle poalal mjdmnu whi pln codo 10 Im til) hy i

F.Tﬂlunm) ; T

(ml Qlfl:n utn mlly)

CEN1HE FOR WRITTEN ’u:sr Hy
DATE & TIME FON Wiilten u—sw
Nato 1

1. Coanlidnte ahiguld lulng \hlq adimit oanl wlllu hnn/hm ot the 2 nmnlnnlluu Cenlrg,

;”m?a §

2. Cnndlrln!o nhoulflhnnq Pén, Ponoll & nlpnm only. § N i N .

3. Calcuintbis and Motill phonnn (vill hol be l\lll)wml :\ ' g 5

Sonl ; we g AN Slgnnluro '(
e ,-'; N J\

Fie ) g

\ Designaliof *
‘EN!:THATOR

R HEAVY ALLOY)

[T  B
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Amn // l() ;
Jindod Tiama of the ?asa“ Hamo and Roll No.iof
1 No Cllice Rocommendod
/i’l‘o No.) 2 Candidotos :
-~ = . posts wilf bo duclaied lutar
’ - on.

o vz DX @Psyciio- 1. Sallsh A]abmu /\"ll)hOIO
oOS  MEN Wm Dimes Bhrssicy of ()

L 2. Manlsh Kumar (109)

N Result of one unreserved
post will ba declatod lator
on.

Nono lound sullub!o for
ong- pos! raserved lor
person with disability.

mh Mﬁ(&‘ e ¢ aps Dovalopment + 1. Dt Brajendio Kumul
) ' wdeterase s Depnrtimont of Yncluv ('30) Lo
] Sgpeeitae and Co-oparation, - . '
Semstry of Agricubiure. ' !
#sssian: Director Grada | 1. Ba]esh Challmje ) (26)

{3es.gins) in tha Cadia of Woavor's
Se:raca Gondras in tha Ollico of the
Devalopont Conunisstoner for
Handiooms, Minishiy of foxtiles.,
Deputy Divcelor ol Mines Salety i,
! (Miting), Dircctorto Ganeal of

Tk WMings Snloly, Minkstry of Labou

and 1 muluymnul

Manlsh Chancra Jalswal
(27)

Yoar/Adwt./

. Nameé of the Poal T Nam and Roil No: bl

No. itom No.i - - Offlce 4, -u: Rocammerided '¥tjif

- (File.No.} e ey .Candiddtes " 515 () 3
10. 2007/23/05 HHinc blllcnr. Qoologlenl Sn'uvny Prdbhnkmm\hobbt\r 'l i
F.1/256/2008- " of Indla Mlnlally of Minou. N (l|03) N

niwv

. 2007/24/03
F.1/265/2006-
R.VI '

. 2006/03/02
F.1/198/2007-
LRV

. 2008/05/07
“F.1/222/2007-
neoo

Flesealch Olllcar (Clvll Engin-
earing), Central Water and Power
Reseqch Statlon, Ministry of

Waler, Rouotucos. ,

()m;u(y Direclor of Minns Sula(y‘ i
_{Mining), Diractorate Ganaral of
Mines Safaty, , Ministry of Lubour

Co b nohlnl Gunla(lal’
Nona found euttabld
ona 8T and thirea OB

and Employment,

Aasistant Prolansor (Hadio
Dingnokls), Spocialist Grado 0
of CHS (Toeoching Spucintial
Sub-Cadra), Ministry of IHnalth

and Family Wellano,

3. Srlnhallanébhlk‘_l

4. Najendra
Rasull of-ono OBE hirid
unraserved posi 3
doclnrodlnlorod'l (it

. vu Pmmpua) 1&‘-}‘«‘!

Bonlor Renoarch Ollm
ADP‘ 1C l\T!ON FORM FOR REChUITMENT BY SELECTION IS ON PAGE 21 & 23

i

Ingh Batird
Wl"f

i

(Suhodh

un{p&‘

Government of Indla

Ministry of Defence
tieavy Altuy Penateator Projoct
Tiruchirapalii- 620025 .

Applisations o invitod fion lndian Nationals {or filling up the loliowlng vacancigs ol blmlp 0
NUn hulm i stihiligtundit (Hll ) posls al ) loavy /\Ilny Panetralor Project, Thuchbiapalti- G?Ol)) b

Nmnc n(

Scale of Pay 7 NG. of Vacancios 1o | Raservation
Nn the Poot boFllled Up . Slnlud
lll | M‘ lel /\"':l“»ll\l‘ll i 154 ,‘hl() lnl) !I';U ln [4]] o OU(,

l)n.:nllc.lllun & xpnllmmu
crvicenman Persons § o
e 10 E2 of orprlvalent mrmuunll(:ll ' n 1 .
(i Vadagont a Goesa of lestdeilonzs | e 'IAulh(nuuumu“ullmlhmllllullm\/Gl nJuImn/\lnluInm "
(o) Engwlodgo.ot Fiest - A, .
(iv) Knowdedio of Opoation Thoatrs fine © Stnifizntlon
Ex-Scrvice Persons @ Wotked as Muishing Assistant in hn Avmad Forcos allnr pnsnlnu uuulllylng
Test ol the Modical cops.
Desirables Proliminny working knowlodya of computos, } .
ACE T Botwoun T yomet 10007 yai s ae v oyge St i mluxnl)ln o Qovmlunnnl Oovaata/lig- -
Slonvisaan ngpon oabiting tobon o
Appliciiion Fae @ Ao apphention fea ol T S04 1o o paded lluuuﬂh Namand Denti/Pontal i)ulm'n
only ity lnvq-r of Gt Manager, Hoavy Aloy Penotiator Project, Tluchitapnlll: 0120026, No ten
will bo ehargad flom Fx-Sarvieamnn,

O X I N .

Seheme of Exaninatton ' t

I\ W:lm'x) l'xmnin.nllnn i 100 M.uln.

:}I ;»\ll)]b\.( Dumllon ul :

Mo § Examinatlon’

N, Gonmat Imnlh”:-m f (l();? r,lnmhml) )ﬁ ot E ]
()hhn“l]vulMlvlllpln chuica typo

3 Ganornl Avzuonoss (ll)c. Jll\ll\] wiy 20 TWO

Objnctive/Multiplo choica typo , HOURS i

_ N ! Part-it -
3. ‘ Taechnlcal kn(wlud(;f{
] QOuactive/Multipte cho

"‘ull T

lyph
0 Marks . tr
andlidsios vehno ntlaure mineauin gunlitylng stinondmd of 40% in tho wnll!rm oxaminstion
i 40 o callnd) for skilt lest, The enndidatoes qualiying as above nhotld boe celled lor skill
o tho eondition hint e lokal pember ol e ||||(l|'|r|an( allud (o skl 1aat doos hol nxt O .
v 5 e Gulinend Varindve,
o ’“Vll W for oxnmtnating ¢ . i
AL Generab tntalllaenae @ The quentions will be of Ili v stnndaret and wankd fglude botic vennnl
i o bal bype The test nay inehade sueoations 10 tont Ihm‘nmll:lnlm dandoratanding of I null- h
Lanuuage nnd s conet s,
O, Gererat pavareness : The (ueoations will dasigusd 1o inst tho abllity oI ha gonoial uwnmlumg ol
e vl ot o samiidaly nod s appication 1o socloty. Quostions wit also ho dosl-

Toniene m lhrJn

ouific s s tay b axpacted of anedidatod porson of 104 2 standindd. Tho
test wilt adso sl quostions raliting 1o Indin and ite aeighbouring counttion. copnnlqlly “mlnlnlng
o dlistory, Callure, Googinphy, Economie” séon, Gonounl Polily and Scianilll/ Novonsc)y.

(, Technical Knowledgo : Tha guostions will ba dosignod (o lh"l(hh knbwloﬂn[nnn compolanceo

ot tho cndidnte's tichinlea) luunvlnfmn hlllmlluld ull u-u Ald, an Prociddiuro, Opolnllun Thentin
Praceduie arid Stoliatlon ol ! ETTT "

D, BRI Teat iy 1 - ' i

Tha Sk st shoutd bo designnd 1o lost the practicol abllily s skill of lhoom\dltlu\un n lhnlollowlnﬂ.
fenrleds
1 Prie

28 of Fiest aid of wounds, drossing of wounds, stilching of slmpm wounds

| knowtedsi abowt vital signs and hnf‘u lita suppodt.

tistiseg ol bactuees, dilforont lypos ol diassitges Iunulnulm

L Concople of ranapordotion of sick ond injasad, ' ' s i

LoHrar 1 Lnnwlmlgo regarding oxygon administiation andg using suction apparatug,

G Piactical knavdoadgo ahout conimon wind procoduies like catholarization, draining of vaaunds,

scition of feeding Wubuas. sleam inhalation, spanging. Administration of Ice-bag. hol bay ole.

7. Practical knowledge aboul altachment of ECG cables, monitor equipment slc.

n Pre-opotabive prapasalivn al patients, kiowlodga about patient rogistratiop and admission plolowl

o, Procliecad kngwiedgpe ol inkection control nnd wasle dispoant protooal. .

1), G luva yovasing, deaplng, soncept aad proceduang (O Thisalio enlry, gscoptio louhnlquu (8

l l Propidiation aed preking ol sleite sapplins_ioom ghorlizakion, ouiloce stoilization ote.
Utatient oovdedyge cogareingy singheas nmlnnnnmumnlmulmlnh\ g tholp um\uo ln)nuy ns-nlnu

IH( vk surgagion elc

12n Gtz abioul O i, ity viroeis o b, Junbs g O stiuments tke numl(,nlznmva

A applantun, . . B . -]

A 1o st km.w/hnlun ol cunanl avants and of such imiliors | of ovory day obsorvation and oxpar .

. Diln !

14, Skllls of warking on emputor,

Noto :

Genaral Condilions

1ocalpl of tha applications fram carplidatos. .

2) Exporienco acquhiod afle pu&ah g the ossonllnl l|uullﬂrnllonq un

3) Vacancles Inn above posts aro subect 1o chmmn

4) Appolntnients made against the nbove po-:ln/vnrnnr

CONTRIBUTORY PENSION SCHEMé

“The hppﬂnnllmm In tha pmlmnm glvon bolnw

WA el

i
1) 1ho cieelal date for (lulmmlnluu 1o age Nl and otigihlity shall b the olu:lnwlnll dnlo "

duly supported wilh Altestad coples ol ha tblavarﬂ
cotiioatashsaikn ahwats/lasiimnplalo ole. 1of ol osaentind il dnnlmhln quatiticnliong ommlmmh
should tunch ta (he Gunoral Monngor, Hoavy Alluy st rofoet, 1lnu.||l|npt\l|l 020020 withif i
21 days from 1ha dhta of publication of this Adverligeinant-hthe tmpioymoul Nows. * " 44
The candidale aliould alllx a mnon; {Nutl miore han e cunnum.uld) slin phplumnpl\ oi | ll
appligalion form s afeo anclong Two more copios of tha e, plwloumph with the nmhmiluh I

| oxporienca corlllicato nust conbith pmluu willy thtan, nina of thi post hal, nnlmy mhwﬂ
noture of work done ata 't .-
Tha candidatos, who atg oftandy gmployad in Govi. Sond Govl, Doptvp:
monllon the dotalls of tholr umploymoul and lorward hel nppllnu!lunb
Applicatlons which st not in Ihe preactibéd prolorma i winpiato, without nccnmpomml willj1élaval

YR Hlp o

cortillenton or 1ncelvad allor ha taal duto shall be stnunotdly tojoc I}

‘ 1
Candlhlalon wonld aupior ae |||m o name o Gie pent applied or an the ]ulx of the mwnlupql
Srr L pPROFORMAOE APPLICATION 7

oo T

Tho Gnnatnl Monag n,
Honvy Alluy Panetiater Poject,

Thuohlrapaill:820 026

Dato of Dkl :
Natlonnlity ¢

PoareN-

Mamo of 1 poat appited loc t ,_f
Newno of tha appticant in full s -
Fathor/l iugband’s N @0 -

Orlginal Catagiory (UIVSC/ST/OBC)::

{Alingh Canlo Corlificnte in easo of Fonorverd enlogoty)
7. Bub Catogory (1P VEX-SM)-(nitagh tofovinat cottitlente)

8.  Purmunont addioss

R:A l\ddmus for Conos pondehcb I
10. Nadrost Raliway Stalfon® -t
Indlan Posihl Ordar No. D.0. No

1.

12. Educalional qualifications @ ji, .+ .

[noonllnl !

~N§.mo ok iinll

nmlnulhm F'nswd

Poel

Yoor

Potlod

e ATTRE ] 1o

rvom [

1 do hotbby Ucho flinl llm Intorn

ly shall be omqulnl

tos shall be coverad undof PEflfJ‘

S

e

I\

PIVISEANETY 4

E‘Us atg. mus! hp(mlﬂcnlly i
higugh ol olnpluyerdl .

Paste Solf
Passport slze

+ | Photograph’
hote

A

) LRI
Allon iivon In this applk atlon 19 o, oomnlolo oand votrocl A
best of my-knowlodge ‘& bollal, lln 1o ovent “of any Intoimiation baing lound false of Incorroot

;f.;.'

Inoligibilily detacted Lntora or; altor toel my candldature will nlnnd t.nncul!od nnd my all clairp?}o
Fed)

tho teciulljnant wlll snu]dx forigltod.

Encl: Shnolp, -

Placa @
st
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8lnl/Simnl, .
Addross .

RATRINE

[HON ll .
HUE

“o ADMIT canh
Vould bo In A-4 al¥e pap

i
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%
ar)

. i i
8lgnntute vf the A_ppl‘l?n’q 4t
J . N Bl zl o T
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" Pasto Bol E

Possport blzé| ¥’
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hore

(Complele po*ml addrass with pin code lo be lIlIud hy nm o nndldulu)

Haoll No, ;

CENTRE FORWRITIENT
DATE & VIME FOR Wrillen TEST

Noto :

L (tor ()llh @ nn T”M i

2. Candidnte should biing Pon, Pancil & atasor only.

3 Cnlculnlnre nnd Mnlnlh pllonnn Wil not bo Allows
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— — R GUWAHATI BENCH -
File in Court on,_@&,g’y/ ,

IN THE MATTER OF : \

Conrxt-6fficer. : :
T ' Original Application. NO.12/2009 L]
: 7 B E < e
| _ | '%gg
, x4 2
"% 8

%WWW iy Shri Dilip Ranjan Kanango Y
Centra) Adminjstrative Tribuna! ' g
‘? ....... Applicant

A
W05 () \el | .
v\ ' Q{ ' - Versus -

TETRY T q) , , ,
L Guwahati Bench - Union of India & Ors.

i S v _ . ECE
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL §

....... Respondents
AND -

IN THE MATTER OF :

_Thc advertiscmeﬁt No.16, item No.2,
Ref : No.F.1/237/2007-R-11"
published in the Employment News
for filling up 4 (four) posts of Senior
| Mineralogist by - DIRECT
RECRUITMENT issued by the UPSC
(Annexure A/6, page 22 of O.A)

- AND -

IN THE MATTER OF : .

Ministry’s letter dated 10.2.2009 to
the UPSC to withdraw the direct )
recruitment proposals, letter dated |
2.3.2009, - through which UPS/C’\" NG
acceded to the request of Ministry.

- AND -

- IN THE MATTER OF :

A compliance report/Reply filed the

Respondents.



Compliance Report and/or Written
statement

The humble answering respondents

submit their reply as follows :

1.(a) That I Sway  KHambok kf%fm/%k/l

and Respondents No. _ 2 in the above case and I have gone through

" a copy of the application served on me and have understood the contents
thereof. Save and except whatever is specifically -admitted in the written
statement, the contentions and statements made in the application may

be deemed to have been denied. I am competent and authorized to file -

the compliance report/written statement on behalf of all the
respondents. |

(b) - ' vThe application is ﬁled unjust and unsustainable bbth on
facts and in law.

2. That the instant application/O.A has been filed by the

applicant against the UPSC’s advertisement No.16 dated 23 /29-08-2008

K odea b’

armalki)

Qo

regarding filling up of posts of Mineralogist (Sr.) in the G.S.I through

direct recruitment (Annexure A/6 and A/3 of the O.A. page 17 & 22).

3. That after the publication of the aforesaid advertisement the
Respondents were approached by their employees by way of filing case
(0.A.N0.42/09 filed by Smt Jayshree Thomas at Bangalore) and other

employees for re-considering the decision of filling up the aforesaid post

by way of promotion only and not by direct recruitment process as

advertised by the UPSC.

4, That after full length discussion and proper application of

mind the Respondents took initiative in-the matter in question with the
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Mmlstry of Mines and in order to effectuate the same the concerned

Ministry vide letter dated 10.02.09 requested the UPSC to withdraw the

\_.—-u-—-——_—p

Direct Recruitment proposal which was included the direct recruitment

Boy;o O DESL

proposal for the post of Mineralogist (Sr.) in Geologlcal Survey of Indla

Further, in pursuant to said letter the UPSC vide their letter

dated 02.03.09 has acceded to the request to the Ministry for withdrawal

<=

of Direct Recruitment proposal including Mineralogist (Sr.).

Al

The copies of the letters dated 10.2.09 & 02.03.09 are
annexed and marked as Annexures R-1 and R-2 .respectively
which are self explanatory.

Now as the grievance of the applicant has already been met
with as stated above and the further proceeding with the instant case will
be futile exercise for the parties as well as the HonA’ble Tribunal and there
remains no cause of action for filing the present O.A. -

S. That this compliance report/written statement has been

| made bona fide and for the ends of justice and equity.

Under the above facts and
circumstances ‘yeur ~Lordship would be
pleased to accept this compliance report
and aftet perusing/x-raying the matter
further be plea.sed to drop the O.A as
complied with for the ends of justice
and/or pass such order/orders as your
Lordship may deem fit & proper.

- AND -
‘F‘or this act of kiﬁdness your humble

petitioners/Respondents shall ever pray.

puy
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AFFIDAVIT .

1, A HLAnAeA K/WMM/} S, AD. > Ho,
Son of (LY [ .S g A’M/KM@, . aged about 54

years, resident of i, SHiliorg- 79300/

working as _ SEMER A A TRA FIVE OFFreER AN, HEAD OF OFFICE
duly authorized and competent officer of the answering respondents_

to sign this affidavit, do hereby solemnly affirm and verify that the
statements -made in Paras' 14 v of the compliance report are |

true to my knowledgg, belief and'information and those made in Para

being matters of record al'"e'true to my knox;vledge as per the legal
advice and 1 havé not suppressed any material facts.

And I sign this affidavit on this Z4 /_Lday of July 2000 at Gu/NAKAT7

L lisihoy Fless M ‘
| PiCIRE )

8enior Adminisiretive: Officer-
A
Head of Office
GS), NER, Shillong-14
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MINISTRY OF MINES
e WA, e - 11000]
SHASTRI BHAWAN, NEW DELHI-110001

g VIJAY KUMAR ‘ . | |
ADDITIONAL SECRETARY " '
~ S D.O. No. 5/2/2005-M.1!
' ' Dated :Februag[ 10, 2008
Dear /}’M‘-,
please refer my D er of even urmnber dated 28.1 2009 yequest'\ng-
ut on \d the proc ecruitmen of Geophysit;ist \nstrumentat'\on
S (Junion) P ding a fin | decision

it has now been dec‘\ded that henceforth no fresh direct rec’ru‘\tméntj in
JTS and sTS level, pe done and proposa\s sent {0 '

these steams poth at
should ‘be withdrawn. _
ent proposals sent to UPSC @€

v-Accord'\'ng\y. the fO\\‘ow.\ng direct reéru'\'(m
n‘ ) : e .

ended SiX candidates,

mrmendation in respect of

sent later. ‘.
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o o ‘(S.V\JAYKUM'A‘

Senior s dministresive: OFCET
- Head shiciiiiok Rawat,
GS\,NERS:‘%M 4 : ,
Union Public Servi-cei(;ommiss‘ion, =
Dhotpur House: ghahjahan ‘Road, '
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n mmmuatmr\ to my D.O- l'
L conveving Cemmission's  mabil
X © cancellation p(mpnmmem of mtervigvs
A , , : recritment mm-osals had been 8
] _ gecretary. Winistey of \fines. svith
P : ' hd\ peen res onsidercd.

" The (o
for w ithdrawal of faei m-(,x..
mmum:m o Ciumort 4 ponte ot
(lumior). i 1 .‘n 141 Qs recrnfmen -
CComeernid. thie
coopuiiment action as ks v.mmmn-.liatm

{ on nnh\mn IO |
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With regards.

; (K. Kharmalka)
Senior Administrative Ofﬂéer* i
, And . g
' Head of Otfice - W

GSI, NER, Shillong-1 X
Shri 8. Vijay hwmar. /A—
! Ao littenal Secrelar }’".
© N Jpuistry of Nnes,

Shastin Bluivean.
R SR INES R R

SECRETARY
o e dar At
UNI@N PUBLlC SERVlCE COMMISSION

Dholpur House Shamahan Road

Y NG
RS ANS

Patéd: 2 Belrrs 2009

VER numb’r dated 16" Tebruary, 2009

- the  request of Mo \.bines

for

in vcmeu m‘ four categories of poses for which

sty and subseyuent discussem of
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Alok Rawat SECRETARY :
UNION PUBLIC SERVICE COMMSIION
Dholpur House, Shahjahan Road
New Delhi- 110069

D.O. No. RA-237/2007-R.11
Dated :2" March, 2009.

Dear, Shri Vijay Kumar

In continuation to my D.O. letter of even number dated 16" February, 2009
conveying Commission’s inability to accede to the request of M/o Mines for
cancellation/postponement of interviews in respect of four categories of posts for
which recruitment proposals had been sent by the Ministry and subsequent
discussion of Secretary, Ministry of Mines, with Hon'ble Chairman, UPSC on
18.02.2009. The matter has been reconsidered.

The Commission has decided to accede to the request of the Ministry of
Mines for withdrawal of their proposals pertaining to recruitment to 3 posts of
Geophysicist Instrumentation(Junior), 4 posts of Mineralogist (Senior) and 5 posts
of Mineralogist (Junior). In so far as recruitment to 15 posts of Geophysicist
Instrumentation (Junior) is concerned, Commission is of the view that it would not
be appropriate to halt recruitment action as Recommendation Letter in respect of
many posts has already been issued.

With regards.

Yours sincerely

Sd/-
(Alok Rawat)

Shri S. Vijay Kumar,

~ Additional Secretary,

Ministry of Mines,
Shastri Bhawan,
New Delhi — 110001.

Nlfeicp oA [Fiie Lofiy
K lacifpoy Ahodualls

( K. Kharmalki)
Senior Administrative Officer
' And
Head of Office
GSI, NER, Shiliong-14
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI
0.A. No.12 of 2009
. s “. .
Central Administrative Tribuna IN THE MATTER OF :-
Centt e Written statement filed by the

Respondent No.3

/

5° 10 MG 20%2 A‘s
Guwahati Bench
g1l s IN THE MATTER OF :-

O.A. No.12/2009
Shri Dilip Ranjan Kanungo

-AND-

......... Petitioner
-Vs-
The Union of India & Ors.
......... Respondents

WRITTEN STATEMENT

I, Neera Sharma W/o Lalit Kumar Sharma aged
about 48 yvears, resident of A-329, Sarita Vihar, New
Delhi, do hereby solemnly affirm and declare as

follows :-

1. That, I am working as Under Secretary and, as
such, [ am acquainted with the facts and
circumstances of the present case and I am compétent

to swear this written statement on behalf of the

69:%@ spondent No.3 after being duly authorized.
ZANLAN

¥( SINGH 2

\ Ao e A
| (i i)
17:_ oY (NEERA SHARMA
\9 ’ M .W/U"de"Sthary
W AF Aar vy

Urion Pubtic Servi i
dervice Commigsi
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2.  That, a copy of the original application has been
served upon UPSC (Respondent No.3) and on going
through the same I have understood the meaning and

implication thereof.

3. That save and except what has been specifically
admitted in this written statement, the rest of the
stateménts made in the original application may be
deemed to have been denied by the executant and the
appliéant be put to strictest proof to substantiate each

and every allegation.

4. That as regards the challenge made by the
applicant to the Advertisement No.16, Item No.2,

issued by the Union Public Service Commission, it is

submitted that the administrative ministry i.e. Ministry

of Mines, Government of India has withdrawn the
proposal for recruitment of Mineralogist (Senior) and,
as such, no further action is being taken by the

Commission in respect of the post of Mineralogist

) (Sem'or) advertised vide Commission’s Advertisemeént

No.16, item No.2 dated 23/8/2008.

S.  That I further beg to submit that in view of the

withdrawal of the proposal by the Ministry of Mines,

PERS Govemment of India, no further action is being taken
VIIEN
%ez ¢ SIN(‘?R
?{LL h;‘ Dia A
cEn 0.
§1/96 Y / (i vraf)
%}; / _6{’@ (NtE% SHARMA)
‘\j, Za ﬂd Sec(etl‘
,@B,// 9 e Qmerm ary

Unicn Public Service C
ommiss ion
3¢ el s new Daihi )
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by the Commission in respect of recruitment to the

post of Mineralogist (Senior).

6. That in view of the fact stated hereinabove, the
Application of the applicant has become infructuous so
far as relief prayed for against the Respondent No. 3

(UPSC) and as such it is prayed that the applicant may

not -be granted the relief sought for by him and the -

original application may be summarily rejected in so

far as the answering respondent is concerned.

7.  That the statements made in paragraphs 1 to 6
are true to my information derived from records
maintained in our office which I believe to be true, and

the rest are my humble submission before this Hon’ble

Tribunal.
N st
DEPONENT
- (ftr el
_ eOTAR P\ | (NEERA SHARMA)
> (’@ Y\ v wiwe/Under Secretary
¢ VirENDR \)?@\' ‘ . WY e du e v
( SINGH 149 jon P“”&&i‘}"{'&c" Con}‘mnssien
ALL h\m i VR
Regn. INY
74
o\ 6&1/96 P RN
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VERIFICATION

I Neera Sharma W/o Lalit Kumar Sharma aged

‘about 48 years, resident of A-329, Sarita Vihar, New

Delhi, do hereby verify the contents of the statements
méde in paragraphs 1 to 7 of this written statement are
true to the best of my knowledge and the rest are my

humble submission before this Hon’ble Tribunal and I

W
DEPONENT

(e gty
NEERA SHARMA)
sm‘(;wﬂ'a/tjnder Secietary
we oY \a eétm’!"l k o
Vot oy : Sewice :Oml‘:’“ss Y]
il §§ bgn;sssf&t/?mew Beihi

ATT ﬁd{Wk;

Nt .
\V/ DRA SINGH
Notary—Public, Delli ¢ Indis

660, Patiala House, N, Delh

- T AUG 2009
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

OA No. 12 of 2009

GUWAHATI BENCH :: GUWAHATI

Dr. Dilip Ranjan Kanungo ..APPLICANT

- Vs -
Union of India & Ors. . .RESPONDENTS
INDEX
Si. No. Particulars Page Nos
1. Rejoinder............... e , 1t0 5.
2 Verification ... 6.
‘ 3. Annexure- R /1 (Order
Dated 01.06.07)..... . e e 7-9
4. Annexure- R/2 (Order dated 09.08.07)... 4
5. 'Annexure~ RI3(OMdated151100) ....... 1-12
Filed by

i s

Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNA
GUWAHATI BENCH :: GUWAHATI::

OA No. 12 /2009.

BETWEEN

Dr. Dillip Ranjan Kanungo,

-Versus-
Union of India and Ors
RESPONDENTS
REJOINDER
1. That a copy of written statement has been served upon Lhe

s

AH&EUQ('

APPLICANT

applicant. The applicant has gone through the same and under

stood the contents thereof. The statements which are specifically .

admitted herein below, other statements made in the written

statement are categorically denied and the respondents are put o

the strictest proof'thereof.

2. - That the applicant begs to state that the respondents failled

in totality to apply their mind and in a very mechanical way

filed the written statement. After receipt of the copy of_fhe

original application the respondents . instead of filling a

detailed written statement giving Para wise reply of the

.contentions raised by the applicant in the original applicafhmw

has chosen not to submit detail reply and has come up with Lhe

instant petitlon which can not be considered to be a written.

statement as same does not cover the basic grievance raised in
the O.A. By implication it is an admission on the part of the

respondents towards the other reliefs sought for by the applicant

in the O.A.'Therefore, the applicant prays before the Hon' ble

Court to direct the respondents to file detail Para wise reply

(if so advised) in the instant original application.

.D"'U}LP Raxz)an Kamuﬁo

2"°gv 06 .
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3. © That before submitting the Para wgﬁ@ﬁ&ep A the written

.o——-"‘“"‘-_
statement filed by the respondents “the appllcant begs to. place
before the Hon’ble Court the details of the experience acquired

+

by the applicant as enumerated in the Original Application.

3.1 .That_the applicant joined the Indian Bureau of Mines,

Ministry of Mines, Government of India on 19.03.1998 as Junidr
Techﬁical Assistant. The Indian Bureau of Mines (IBM) established‘
in 1948, 1is a multi-disciplinary Government organization under
the Department of Mines, Ministry of Mines, engaged in prométjon
of cbnservation, scientific development of mineral resourcesAand
protection of environment in mines other than coal, petroleum &t
naturai gas, atomic minerals and minor minerals. It 1is an
organization identical to the Geological Survéy of India and both
the organizations are under the deep and pervasive control under
the Ministry of Mines, Govt. of India. The applicant while was
serving in the 1Indian Bureau of Mines, pursuant to an-
advertisement dated 8-14 October’ 2005 of the Union Public
Service. Commission, got selected as Mineralogist (Jr.) in the-:
Geological Survey of India, Ministry of Mines and Minerals. The
Director General, Geological Survey of India issued the order No.
1804 SP/A-19011 (6-DRK)2007/19A dated 01.06.07 offering the
applicant the post of Mineralogist (Jr.) in the Office Of Lhe
Deputy Director General, Geological Survey of 1India, NER,"
Shillong. It is stated that the post of Mineralogist (Jr.) is a

Group- A post, Scientist B in the pay scale of Rs. 8,000~-275~
13, 500. The applicant after the receipt of the offer letter
submitted the technical resignation w.e.f. 10.08.07 making a
prayer to allow him to retain 1lien in the post of Junior
Technical Assistant in the Indian Bureau of Mines for a period of
2 (two) years enabling him‘to join the post of.Mineralogist (Jdr.)

in . the Geological Survey of India, Ministry ofv Mines.-
Accordingly, the Indian Bureau of Mines issued an order under No;

A-20012T/(1087) /98-Admn. (NG) .Vol-II dated 09.08.07 allbwiﬁg the
applicant to retain lien in the post of Junior Technical.
Assistant in the Indian Bureau 6f_Mines for a period of 2 (two)

years w.e.f. 11.08.07 further granting him the benefit of past

service. It is stated that the Junior Technical Assistant under

Dilip Rerjan Kenungo
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IBM and the4Mineralogist (Jr.) under the GSI carries the same pay .
scale of Rs. 8000 - 13,500/-.

Copies of the order dated 01.06.07 and
09.08.07 ls annexed herewith and nmrked'as-

ANNEXURE- R/1 and R/2.

3.2 That the applicant begs to state that:in the year 2004
vide order dated 26.03.04 the applicant was selected and sent on
deputation for undergoing training on fundamental and practical
operation technique of Electron Probe Micro AnalyZer (EPMA)at‘the
BRGM'Laboratory, Orleans, France w.e.f. 29.03.04 to 09.05.04. It
is stated that the applicant has vast experience and knowledge in

the fleld of Mineralogy and ellglble in all respect for getting

,con51dered for promotion to the post of Mineralogist (Sr.) under’
"—\———_————"’N )

the Geological Survey of India.

3.3 That the applicant begs to state that he has served
under the Indian Bureau of Mines, Ministry of - Mines w.e.f.

19.03.98 to 10.08.07 i.e. about 10 years,.in the post of Junio:

Technical 'Assistant carrying same set of pay scale and job
responsibility like the Mineralogist-(Jr.) under the Geological
Survey of 1India. Thereafter, the applicant joined the Gél,‘
Shillong as Mineralogist (Jr.) on deputation holding a lien of 2

(two) years in his parent organization i.e. Indian Bureau of
Mines. Hence, the service rendered by the applicant in the Indian
Bureau of- Mines i.e. about 10 vyears has to be counted iniﬁ
calculating the minimum residency period for promotion to the
post of Mlneraloglst (Sr.) under the respondents. The law is very
clear that the service rendered by a deputationist holding lean
in the parent department"on an equivalent post in parent
department before.absorption in deputation department counts for
seniority. Therefore, service rendered by the applicant in his
parent department ﬁas to be counted while calculating his minimum .

residency period in consideration of his case for promotion to

the post of Mineralogist (Sr.) under the respondents. The Apex

Court in Sub-Inspector Rooplal and another -vs- Lt. Governof

through chief Secretary, Delhi and others reported in (2000) 1
SCC 644 has settled the above law relating to deputation. Hence,"
the applicant has got the required eligibility to get considered

Dettp Recg Komrp
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for promotion to the 5 (five) vacant posts of Mineralogist (Sr.)
under the respondents. '
3.4 That the applicant begs to state that after ' the.

recalling of the advertisement No. 16 dated 23-29, August 2008 by
the UPSC there are 5 (five) posts of Mineralogist (Sr.) lying
‘vacant under the réspondents. As per the Recruitment Rule thel
post of Mineralogist (Sr.) is a promotional post.- and criterion is-
by promotion failing which by direct recruitment. On the other.
hand the recruitment rule does not provide for any reservation
for promotees. In such a peculiar fact situation the respendents
téking advantage of Vthe defective recruitment rule are making
attempts to fill up the posts of Mineralogist (Sr.) by the direet'
recfuits in the event of non completion of qualifying service by
the Junior Mineralogist (including the applicant), whereas taking'
into consideration the past'se;vice rendered by the applicant, he
is qualified to hold the post of Mineralogist (Sr.) and well.

within the zone of consideration.

4. That with regard to the statements made in Para 1(b) of the
written statement the applicant while denying the contentions
made therein begs to state that the respondents failed to apply
tneir mind in assessing the merit of the application pursuant to
which the advértisement dated 23-29.08.08 has been recalled by
the UPSC. ' ‘

5. That with regard to the statements made in Para 2 and 3 of
the written statement the deponent begs to state that these are

matter of records.

6. That with regard to the statements made in Para 4 of the'
written statement the deponent while denying the contentions made
therein begs to state that the respondents failed in totality to
meet the grievance of the applicant. The respondents has chosen
not to place their reply with regard to the amendment of the
Recruitment Rule of 1969 and consideration of the case of the
applicant for promotion to the post of Mineralogist (Sr.) in the
S(five) wvacant posts. Tt is stated that the Department of
Personnel and Tiainning vide Office Memorandum No. AR~
'14017/12/87—Estt (RR) dated 18.03.1988 issued the “Guidelines for
Framing/Amendment/Relaxation of Recruitment Rules”. The aforesaid

Dreltsp Regjan Kgnunge
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Rule provides that the recruitment raFe-should be rev1ewed once

guideline in Para 3.1.5 under the

in 5 year with a view to effect such changes as are necessary to
bring them in conformity with the changes position, including
additions to or reductions in the strength of lower and higher
posts. However, in the instant case in spite of several changes
not a single amendment has been made in the recruitment rule
since 1969. The applicant craves leave of the Hon’ble Court to

produce to the said O.M. at the time of hearing of the case.

The applicant further begs to state that with regard to the
relaxation in the qualifying service for promotion to the next;
higher grade the Government of India, Department of Personnel and
Training issued the O.M. No. 2/41/97-PIC, dated 15.11.2000 in the
name and style “Treatment of period of deputation/foreign
service/leave, etc., towards the minimum residency period for
promotion of Scientist, Group ‘A’ under Flexible Complementing
Scheme”. The said O.M. in Para 3 provides that the period spent.
on deputation/foreign service to another Scientific post, which
‘helps a Scientist to acquire Scientific experience in a diverse
set-up and the necessary field experience now made mandatory for
promotion to Sr. Scientific posts, as well as the period of Study
Leave/any other Leave taken for improving the academic
accomplishments, shall count towards the minimum residency period
necessarlly required to be put in the lower grade for promotion
to the next higher grade. Even other wise also the applicant
being a Group- A Scientist in the pay scale of Rs. 8000~ 275-
13500/- [pre revised] is entitled for relaxation in the minimum
residency period by counting his past service in the Indian
Bureau of Mines for promotion to the post of Mineralogist (Sr.)

'in terms of the provisions contained in the aforesaid O.M.

A copy of the 0.M. dated 15.11.2000 1is
annexed herewith and marked as ANNEXURE- R/3

7. In view of the aforesaid facts and consequence of changed
Circumstances of the case the present original application
deserves to be allowed directing the respondents to promote the.
appllcant to the post of Mineralogist (Sr.) holding him to be

well within the zone of consideration.
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Kanungo, Presently working as Junior Mineralogist,
f
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Sri Dr.
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VERIFICATION
!
Dillip Ranjanl Kanungo, Son of Dasharalhi
Office’ of f

e

Deputy DlreCtOf General, Geological Survey of India and permauenl

res1dent of Baruna, P.O-

Kendrapara, Orlssa—

that

. the

statements - made

754134,

Talakusuma, Vill- Tyandakura, Dhsm~

do hereby solemnly affirm'and verij&

1n the

accompanying application

L

paragraphsj.z %,32,3%,34,4,8 are true to my knowledge, those 'made

(in

records are true to my information derived there fron and 1h~F

grounds uEged are as per legal adv1ce

lpalagraphs 2.1,

&

being matters

material fact.

l

A
(OB N
i I[

I have not suppressed any.

And I 'sign this verlflcatlon on this the 3jstday of Augut
2009 at Guwahati.

APPLICANT

¥
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ST
/ A-19011(6-DRK)/2007/19A Dated: L May. 2007
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From: : Shn Dillip Ranjan Kanungo
The Director General Quarters No. 60, New Type-I1, D-Block,
Geological Survey of India C.P.W.D. Colony, North Telenkhadi Road.
27.J. L. Nehru Road Civil Lines, Maharashtra,
Kolkata-700 016. Nagpur — 440 001.

Subject: Recruitment to the post of Mineralogist(Jr.)

in Geological Survey of India.
12222 22

On the acceptance of the recommendations of the Union Public Service Commission by the
President of India, you are hereby offered temporary appointment to the post of Mineralogist(ir.)
(Group “A” Gazetted post) in the scale of Pay of Rs. 8,000-275-13,500 and usual allowances as
admissibie to Centrai Government employvees, subject to following terms & conditions.

TERMS AND CONDITIONS

- The appointment of the candidates who are not already in Government service will be made
on the minimum of the scale of pay of Rs. 8,000-13,500/- plus usual allowances as admissible
to the Government employees. The pay of the candidates. who are in Government service and
are appointed on the basis of the UPSC recommendation. will be fixed according to the normal
rules including FR 22-B.

2 Appointment carmies with it liability to serve in any part of India or outside.

You will have to remain on Probation for two vears in the first instance from the date of your
appointment as Mincralogist(Jr.) in the Geological Survey of India. Retention in the post for
further period will depend on assessment of vour work during probation period. This period
may. however, be extended or modified at the discretion of the Government of India.

‘s

1. You are requested to produce your original Sccondary School Certificate and other educational
certificates at the time of jomnimg <o as to enable this department to verify your date of birth and

cducational qualifications.
Contd....p?

Adevrks” Dr. M. Mokanty)
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You will have to take an oath of allcgiance to the Constitutions of India in the prescribed form.

You will have to give a declaration of your marriage in the prescribed form and in the event of
your having more than one wife living the appointment will be subject to your being exempted
from the enforcement of the requirement in this behalf.

You will have to give a declaration of your property.

Your services may be terminated as follows -

a.

b.

By Government without notice during the probationary period

At any time except during the probationary period one calendar month’s notice in
writing given to you by Government if in the opinion of the Government you prove
unsuitable for the efficient performance of your duties during service

By Government without previous notice if Government is satisfied on medical evidence
that you are unfit or are likely for considerable period to continue unfit for the
discharge of duties, provided always that the decision of the Government that you are
likely to continue unfit shall be conclusively binding on you.

By Government or their officers having proper authority without any previous notice if
you are found to be guilty of any intemperance of other misconduct of any breach of
non-performance of any of the provisions of your conduct with the Government of any
rules pertaining to the breach of the public Service to which you may belong.

By 3 months notice in writing given at any time either by you to the Government or
their authorized officers to you without cause assigned. Provided always that the
Government may in lieu of any notice herein provided for, give you a sum equivalent to
the amount of your pay for three months

9. No traveling allowance will be allowed for joining the appointment unless it is otherwise
admissible under the rules.

The appointment of candidates who belong to Scheduled Caste/Scheduled Tribe communit

will  be subject to giving to a declaration that in case of change in his religion he would
bring the change thereof to the notice of his Mimstry through the Director General.
Geological Survey of India.

Contd..._ pi3
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1. If any declaration given or information furnished by you proved to be.false or if you are found
to have willfully suppressed any material information, you will be liable to removal from service
and such other action as Government may deem necessary.

12.  The terms and conditions of service and leave and pensions are those as described in the
Fundamental Rules and Civil Services Regulations respectively, subject to such modifications as
may be made by Government from time to time. The Government of India has however decided
to introduce a new pension system on defined contribution basis and constituted an Interim
Pension and Regulatory and Development Authority (PFRDA), the system would be mandatory
for new recruits to the Central Government service w.e.f 1.1.04. The monthly contribution
would be 10% of the salary and D.A. to be paid by the employee and matched by the Central
Government subject to the modification as may be made by the Central Government from time
to ime.

If you are willing to accept the appointment on above terms and conditions, you may
intimate your willingness within one month from the date of issue of this offer and report for duty to
the Dy. Director General, Geological Survey of India, N.E.R., “Zorem” Nongrim Hills, Shillong -
793 003 within a period not exceeding 3(three) months, failing which the offer will lapse.

riil 4

( S. Chattopadhyay )
Administrative Officer Gr 1l
for Director General
Geological Survey of India

Contd.. . P/4
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Government of India
Ministry of Mines
Indian Bureau of Mines

No.A-20012T/1087)/98-Admn (NG). Vol-Ii Nagpur,dt. 9 /8/07

Office Qrder No. 212

Consequent upon his selection by Union Public Service Commission
to the post of Mineralogist(Junior) and the issue of offer of appointment by
the Geological Survey of India vide their letter No. 1804 SP/A-19011(6-
DRK)/2007/19A  dt. 1.6.07, the competent authority has accepted the
technical resignation tendered by Dr. D.R . Kanungo w.ef 10.8.07(A/N) to
cnable  him to take-up the new assignment. He may be released in the
afternocn of 10.8.07 by the Head of Office(Ore Dressing), IBM, Nagpur.

Dr. . R. Kanungo is permitted to retain lien in the post of Junior
Technical Assistant(OD) in the Indian Bureau of Mines for a period of 2
years w.ef. 11.8.07in accordance with Government of India’s order no.
(2)(2) under F.R. 13. He is also allowed the benefits of past service under
Rule 26(2) ot CCS(Pension) Rule, 1972,

(K.K.Sahu)
Sr. Administrative Officer

Copy to: oA
I. The CODO, 1BM, Nagpur; “1 :
2. The Head of Office(OD); IBM, Nagpur w.r.t. his U.O letter
No0.20012(255)/98-OD dt. 6.8..07. He is requested to
obtain Demand/No Demand position from all the concerned and
intimate final position latest by 25.8.07.

. The Pay and Accounts Officer, IBM, Nagpur.

. The Sr. AO(Bgt), IBM, Nagpur.

. The AAO(A/Cs), IBM, Nagpur.

. The Chief Vigilance Officer, IBM, Nagpur.

. The Recruitment Cell/Confidential Cell, IBM, Nagpur.

. The Director General, Geological Survey of India, 27, J.L. Nehru
Road, Kolkata-700016 w.r.t. their aforesaid letter dt. 1.6.07 for
information.

9. Service Book.
L-710. Dr. D.R. Kanungo, JTA(OD), IBM, Nagpur,

CO O L W

A — iy

Adveende” (K.K.Sahu)

Sr.Administrative Officer

%
t



i
I

e e e e s

)=

Awexvee-R /3,

PROMOTIONS 931

Short title of the Recruitment Rules /

b | Name of Ministry / Deparument | the Recrui
4. [Ministry of Environment,|The Department of Environment,
Forests and Wild Life Forests and Wild Life Scientific Group

‘A’ Posts Rules, 1987.

5. |Ministry of Non-Conven-|{The Department of Non-Conventional
tional Energy Sources Energy Sources Group ‘A’ Gazetted

: Posts (Non-Ministerial, Scientific and
Technical) Rules, 1988.

Ocean{The Department of Ocean Develop-
ment Recruitment (Group ‘A’ pos(s)
Rules, 1996.

6. |Department  of
Development

‘of leave, including leave on medical grounds, EOL, etc,

3

G. l Dept. of Per. & Trg., O.M. No. 2/41/97-PIC,
dated the 15th November, 2000

Treatment of period of deputation / foreign service/leave, etc.,
towards the minimum residency period for promotion of
Scientists, Group ‘A’ under FCS

The Flexible Complementing Scheme applicable to Scientists, Group ‘A’
in identified Scientific Ministries / Departments / Orgamzauons provxdes for

~ promotion of Scientists to the next higher grade on in situ basis without

linkage to availability of vacancies on completion of the minimum prescribed
residency period in the lower grade subject to acquiring the residency linked
assessment norms. Earlier, there was a lack of uniformity in operation of
Flexible Complcmcnnng Scheme in various Ministries / Departments /
Organizations in various matters. The issue was examined in detail by the
Fifth Central Pay Commission which recommended a modified Flexible
Complementing Scheme with the purpose of rationalizing and restricting the
scope of FCS and also to bring a uniformity in the operation of the Scheme in
identified Ministries/Departments / Organizations in matters such as desig-
nation of posts, scales operated under the Scheme, minimum residency period
at various levels, assessment/screening in procedures, eligibility qualifi-
cations, etc. These recommendations were examined by the Government and
were aocepted with cenain modifications vide DoP&T, OM, dated 9-11-1998.
An Umbrella Notification was also issued on the same date to amend certain
provisions of the relevant Recruitment Rules with immediate effect to bring
them in conformity with the decisions taken by the Government.

2. However, a lack of uniformity still persists in the matter of treatment
of period spent on foreign service / deputation, study leave, and other kinds
towards the
minimum residency period required to be necessarily put in by a Scientist in
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the existing grade for promotion to

the next higher grade. It has been
considered that a uniform approach in thi

i1s regard would be highly desirable.

s the minimum tesi ency
period necessarily required to be put in the lower prade for promation to the
‘next higher grade. However; the pétiod spent 6n deputation / foreign service
10 a non-scientific post and the period of leave including leave on medical

grounds, EOL, etc., availed on personal grounds shall not count towards the
minimum residency period.

Modification.— The question whether
other kinds of leave sanctioned in continuat

has been further examined in this Department in the light of clarifications
sought by the Scientific Ministries / Departments in this regard and it has been :

decided in partial medication of this Department's O.M. No. 2/41/97-PIC,
dated 15-11-2000 that:

bt o :

() Matemity Leave sanctioned as per Leave Rules shali be treated as
duty while counting the minimum residency period for promotions
under FCS;

with Matemnity Leave and this period ma
into account while counting the minimum residency period;

(#i) Earned Leave sanctioned for a period not exceeding 180 days at a

time (the ceiling under Leave Rules) as per Leave Rules shall also

be taken into account while computing minimum residency period;
and

y consequently be taken

g kinds of leave such as EOL, Leave on
Medical Grounds, etc., are concerned, the provisions contained in b
this Department’s instructions of 15-11-2000 will contime,

3. These instructions will take effect from the date of issue of these
orders. Pending cases may also be decided based on these instructions but
past cases already decided may not be re-opened.

{G.L, Dept. of Per. & Trg., O.M. No. AB-14017138/2003-Estt. (RR), dated the 13th
August, 2003. ]
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL , 3 &
GUWAHATI BENCH : GUWAHATI N

Senior Administrative Officer

IN THE MATTER OF :

Original Application No. 12/2009

Shri Dilip Ranjan Kanango

Q

Nfs Wbt ﬂ"%/z

1.

......... Applicant
- \rs —
Union of India and others
....... Respondents
-~ AND --
"IN THE MATTER OF :
—

Reply submitted by the respondents to the rejoinder

filed by the applicant. —

(Reply' statement on behalf of Respondents)

[, Shri Khlainbor Kharmalki, Sr. Administrative Officer

& Head of Office, Geological Survey of India, North Eastern Region, Shillong

— 793 003 and Respondents No. 2 in the above case and | have gone

through a copy of the rejoinder served on me and have understood the

contents thereof. Save and except whatever is specifically admitted in the

reply, the contentions and statements made in the rejoinder may be deemed

to have been denied. | am COmpetént and authorized to file the reply on

behalf of all the respondents.
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2. That with regards to para 1, 2 & 3 of the Rejoinder, the

respondents beg to state that these are matter of records.

3. That with regards to para 3.1 of the Rejoinder the respondents
beg to state that there is no controversy about holding the post of Junior
Technical Assistant (JTA) in Indian Bureau of Mines (IBM) and the service
rendered by the applicant there or so on vis-a-vis both the department i.e.
Indian Bureau of Mines (IBM) and Geological Survey of India (GSI) under the
Ministry of Mines. It is also observed from the copy of the office order dated
09.08.2007 issued by the Sr. Administrative Officer, Indian Bureau of Mines
(IBM) (placed as Annexure R/2 of the rejoinder) that the applicant was
permitted to retain lien in the post of Junior Technical Assistant (OD) in the
Indian Bureau of Mines (IBM) for a period of two years w.e.f. 11.08.2007 (AN)
by accepting his technibal resignation w.e.f. 10.08.2007 (AN) vis-a-vis
allowed the benefits of past service. The pre-revised scale of pay for the post
of Mineralogist (Jr.) was Rs. 8000-13,500/- but the scale of pay of Junior

Technical Assistant in Indian Bureau of Mines (IBM) is not known.

4. That with regards to para 3.2 of the Rejoinder the respondents
beg to state that experience gathered by the applicant in the year 2004
which he claimed eligible in all respect for getting considered for promotion to
the post of Mineralogist (Sr.) under Geological Survey of India when he was
not an employee of Geological Survey of India. There is a specific norm for
promotion based on the Recruitment Rules which should be followed. When
a person was not in the department, it is not known how he claims that his
vast experience and knowledge gathered before entering in Geological
Survey of India should be considered for promotion to the post of

Mineralogist (Sr.).

5. That with regards to para 3.3 of the Rejoinder the respondents

beg to state that the job responsibility in the post of Junior Technical

( K. Kharmalldi)
Senior Administrative Officer

And
Head of Office
GSI, NER, Shiliong-14
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Assistant in Indian Bureau of Mines (IBM) which the applicant hold was like

the Mineralogist (Jr.) in Geological Survey of India or not, is not known. The -

post of Mineralogist (Jr.) in Geological Survey of India has its own job
responsibility and the Recruitment Rules. It is not a fact that the applicant

joined Geological Survey of India as Mineralogist (Jr.) on deputation. He

was __appointed _against _Direct Recruitment quota on the

recommendation of UPSC. The position itself clear from the Annexure-R/1

submitted by the applicant i.e. copy of offer of appointment. As per existing
Recruitment Rules, the post of Mineralogist (Sr.) in Geological Survey of India
is to be filled up 100% by promotion from the feeder grade of Mineralogist
(Jr.) with 5 years service in the grade rendered after appointment thereto on
a regular basis failing which by Direct Recruitment. Thus a candidate should
render 5 years regular service in the grade of Mineralogist (Jr.) to become
eligible for promotion to the post of Mineralogist (Sr.) subject to availability of
promotional vacancies and fulfiliment of other necessary formalities as per
Rules. Thus, there is no scope for counting of his past service rendered in
indian Bureau of Mines for about 10 years towards calculating the minimum
residency period for promotion to the post of Mineralogist (Sr. ) in Geological

Survey of India.

6. That with regards to para 3.4 of the Rejoinder the respondents
beg to state that the candidates in the grade of Mineralogist (Jr.) have been
appointed in the year 2007 and as such they will complete the residency
period as on 01.01.2013 as per Rules. Since there is no eligible candidate in
the feeder grade of Mineralogist (Jr.) for promotion to the post of Mineralogist
(Sr.) the vacancies for the post of Minerauogist (Sr.) were notified for filling
up by Direct Recruitment under failing which clause of Recruitment Rules.
Keeping in view the functional requirement of the Department, it is not
possible to keep the posts unfilled for a long period till the officers in the

feeder grade becomes eligible for promotion. Thus, the action taken by the

And
Head of Office
GSI, NER, Shillong-14
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department for filling ,up of the post of Mineralogist (Sr. ) by Direct
Recrurtment cases was in order and question for countlng of past service
rendered in Indlan Bureau of Mines by the appllcant towards residency period

for promotion to the post of Mineralogist (Sr. ) does not arise in any way.

7. That with regards to para 4 of the Rejoinder the respondents beg
to state that regarding contention of the applicant about recglling by the
UPSC, it is stated that thé UPSC has'been request by the Ministry of Mines
vide D.O. letter dated 10.02.2009 (Annexure-R-1 of the compliance report by
way of miscellaneous application filed by the department before the Hon'ble
Central Administrative Tribunal, Guwahati such on 29.07.2009 pertains to

Original Application No. 12/2009) rot to process the recruitment action of

- { K. Kharmalii)
Senior Administrative Officer

Geophysicist Instrumentation (Jr.), Mineralogist (Sr. ) and Mineralogist (Jr.)

pending a final decision on the issue of merger and relevance of these

streams.

8. That with regards to para 5 of the Rejoinder the respondents beg

to offer no comments.

9. That with regards to para 6 of the Rejoinder the respondents beg

to state that action based on the existing RecrUitment Rules has been
processed.

it has already been stated t_hat the applicant was
appointed as direct recruitee in Geological Survey of Iﬁdia vide para 3.3
above and his statement in the said para that he jdined Geological Survey of
India, Shillong as Mineralogi'st (Jr.) on deputation is not correct. The order
dated 15.11.2000 placed at R/3 of the Rejoinder is not related with this case.
In view of the position stated in para 3.4 above, question for counting of past
Service rendered in Indian Bureau of Mines for prom‘otion to the post of

Mineralogist (Sr.) does not arise.

And
Head of Cffice

GS!, NER, Shiliong-
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10. That with regards to para 7 of the Rejoinder the respondents
beg to state that the case of promotion to the post of Mineralogist (Sr.) can
only be considered on completion of residency period of 5 years in the grade

of Mineralogist (Jr.) subject to availability of promotional vacancies and

other formalities as per rules.

11. That the humble answering respondent begs to submit that the
instant rejoinder has no merit at all and is liable to be dismissed as
respondents are duty bound to exercise its power under the rules and

regulation of the Government of India.

12. That this reply statementf is made bonafide and for the ends of

jUstice and equity.

Under the above facts and circumstances your
Lordship would be pleased to accept this reply
statement and after perusing/x-raying fhe matter further
be pleased to drop the rejoinder/O.A and/or pass
such order/orders as your Lordship may deem fit &

proper.
-- AND --

For this act of kindness your humble

petitioners/Respondents shall every pray.

( K. Kharmalldi)
Senior Administrative Officer

I\

A

And
Head of Office
GSl, NER, Shillong-14
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. VERIFICATION

I, Shri Khlainbor Kharmalki, Son of (L) L.S. Sawkmie , aged about 54
years , resident of Malki, Shillong- 793001 working as Sr. Administrative
Oﬁicer & Head of Office, Geological Survey of India, North Eastern Region,
Shillong, , duly authlorised and competent to sign this verification, do hereby
solemnly affirm and state that the statements made in the Paragraphs

v k(e of the reply statement are true to my knowledge and

belief, those made in paragraphs 2 are being matters of

records of the case derived therefrom which | believe‘ to be true and rests are

humble submission before this Hon’ble Tribunal.
| have not suppressed any material facts.

And | sign this verification on this @‘v day of December, 2009 at

Guwahati.

Etoitoy Brstealt

SIGNATURE
( K. Kharmalki)
Senior Administrative Officer
And
Head of Office
GSl, NER, Shillong-14



